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(SEE RUL E 42) 

CENTRAL ADNUNISTRt1TjVFt TIBUN 

GUWHAT I BENCH: 

ORDER_SHEET 

rginal .Applecation No:- 	 - 

ie Petition No:  

or'terTpt Petition No: 
 

eie .pplecation No:  

a of the 	piecant(S): 4 
af 1e of the hespondant( 	 . 

pcate for the Apiecant:— 

,JLcae for the Resrondat:_ 
.c 

S4 
4* 
	

( 

es. of. the. 	 date. 	Order of the Tribunal 

s 1 30.12-03 )1 	Heard Mr.M.Chanda, 	learned 

counsel for the applicant. 
ft 

F Issue notice on the respondents 
I 

. to show cause as to why the applica- 
p 

4 

	

• .. 	
. 	 i.- 	. 	'I 	 '.J._lLL 	LLQJ.J. LL'.J 	.LJV Cx g 3. 	I..U3. 

	

- 	 I 
nable by four weeks. 

I 	 List on 4.2.2004for admission 

,fl_;.I' 	. 	• 	• 

I Member (A) 
bb 

j29.3.04 I 	Learned counsel for the aoplicant 
y 	 .• 	. 	 submits that notices have not been 

served. Pake fresh action for servl-

• 	 Ice. 

List on 30 • 4 • 04 for order. 
54D 'f 
4z 

b1mo !° /° 3
&r(j) 

J/z-/o4 	pg 	 . 
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C.A. 299/2003 

•lb 

).4.2004 

	

	Heard Mr. H. Chanda, learrd 
counsel for the aplic ant. 

The app lie at ion is admitted, 
call for the records, returnable withi 
four weeks. 

• LiSt on 2.6.2004 for orders. 

mb 

2.6.2004. 	Since Mr. A. Deb Roy., learned 

• 	 Sr. C.G.S.C.for the respondents is 

on leave, list on 	24.6.2004 for 

orders. 	 •1 

Member 

- 	 mh 

U 

28.7.2004 	Four weeks time is allowed to the 

respondts to file written statnent. 

• 	 List on 31.8.2004 for orders. 

3 o• 	 . 	
. 

Menber(A) 

Ob 4 
31 .8.004 	on the prayer made by Mr.A.Deb Roy, 

learned 'Sr .0 .G.SC • four weeks time is 
• .• 	: 	allowed to the rspondents to file written 

statemeht, List on 29.9.2004 for orders. 

bb 
2 	 1, 

:': 



- - 

H 	 * 

O.A. 299 of 2003 

CtfrTrrna 1  
otes 	 1ate  

• 	 29.9.04. 	Present: Hon'ble Mr.Justice R.K.Batta 
Vice-Chairman. 

Hon'ble Mr.K.V.Prahjadan, Administra-
tive Member. 

The learned counsel for the Res-. 
pozderits seoks another adjournment for 

filing written statement. The matter has 
• 	• 	 already been adjourned twice for the 

sauLe purposeLast and final adjournment 

is granted for filing written statement. 

: If the written statement isfj1ed 

on the next date of hearingthe matter 

is to be adjourned costsha11 have to 

.be imposed on the respondents which shall 

be recovered fran the personal pocket 
Z. of the officers who is req.iired to file 
written statement. Stand over to 8th Nov., 

1 20040 

•'-•.f If 	
- 	 Mem er 	 Vi ce- Chairman 

lm 

o H/S 	 08 .11.2004 	Mr.M.Chanda, learned counsel ivIr the 
T- -" 	 app ha ant was present. 

Mr.A.Deb Roy, learned sr.c.os.c. 
) 	 for the respondents kkzk states that the 

written statement has been sent to 

Xolkata for legal vetting. On the last 
ocCasjon last and final adjournment was 
granted and it was clearly stated that if 
the matter is adjourned again, costs will 
have to be paid by the respondents which shall be 

recovered from the personal 

pocket of the officer who is required to 

file written statement. 

I 	We, therefore, lmpoa€ costs of 

Rs.500/- which shall be paid by the tea- 

' pondents to the applicant on or before th 

next date. Respondents sha U recover the 

costa from the personal pocket of the 

officer who is required to file written 
staternent* 

payment of costs is condition 

Contd./ 
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8.11.2004 prcedent for grant of adjournment. 

91 	 If the costs are not paid on or beforii 
the next date, respondents shall not 
be permitted to file written statement 
in the matter. 3.0. to 1342.2004. 

ViceCharman 
bb 

13.12.04. 	The learned counsel for the 
• applicant states that the written state.. 

ment has been received to-day. Costs 
of Ps. 500/- is already deposited. The 

applicant may file rejoinder if any, 

within six weeks with.advance ..copy to 

the learned Counsel, for the Respondents. 
The matter be listed for hearing on 
16th February, 2005. 

in 	: 	 •. 	Vjce-.Cha irman 
t.  7 

+ 

16.2.2005 Present: Hon'ble Shri M.K. Gupta, 
Judicial Member 

Hon'ble Shri K.V. Prahladan, 
Administrative Member. 

None 	appears 	for 	the 

respondents. Adjourned to 4.3.05. 

Me m 4be (Pi 

n km 

.- 	 1.1.34005 present * The HOS 'b Xe Mr .Justjc e G. 
3Lvarajan • Vice-Chairman 

The Xon'ble Mr.K.V.Prehladan 
MeFibOr (A). 

¶4,S 

5- ) 

C 

LL. 	CCkJ 

Today when the matter came up for 

hearing Mr.M.Chanda, learned counsel foa 

the s4pplic ant, submits that the records 

relating to the prnotion of the appli- 
t (i)pc and NR) are absolutely nece 

sairy for stisfac tory disposal of the 

case. Ma.U.Das. learned Addl.C.QdS.0 

Maz appearing for the respondents • sub 

at*a that the records are presently not 

available with her and she will write t 

to the respondents to furnish the reco 
urgently. 

Contd. 



O.A,299/2003 

- - - - - 

	 of the 1bUflal 

C;f

- 	

11.3 .2O05 	Having regard to the fact that this is 

a matter of 2003 we are xk sure that the 

I respondents wiql furnish the necessary reco- 

1. rds1édiate1y from the date of recept of 

I letter from the Add 1.c.o.s4c. with utmost 

') ç 	 expedtion., 

post on 4.4.2005. Ms.U.Das. teamed 

$ ' 	
Add1.C.4S.C. will forward a copy of this 

Ii 	 I order to the concerned respondents for 

• 	 comp1ance.• 

••• H Member 	 Vice-Chairman 

bb 

4.4.05 	 Poøt the matter for hearing on 

I 	 Vice'.Cha rman 

_ ~io5e' 

Ira 

145*05*z 	 Mr.M.Chand.a learned counsel for the 

applicant praysor adjouridnt. Post 

the matter on 10.5.05. Ms.U.Das, AddI.. 
C.G.S.0 has placed the relevant records 

IL. 
before the Court which were brought by 

1/ 
	

an Officer from New Delhi, before the 
Court to-day. This will be kept in safe 
Icustody 	the Court. 

H er 	 Vice-Chairman 

ira 

	

10.05 .2005 	Heard learned counsel for the 

,C. 	 iparties • Judgnnt delivered in open Court 
ket in separate sheets. 

4. 	 The O., is disposed of in terms ef. 
Ic&c,) ~he order. 

• 

ember 	 Vice-chairman 

bb 1 
' "-'-- "i' 

"a- 	 • 

64 	/Y 	 • 
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CENTRAL ADMINISTRATIVE TRIBUNAL GUWAITATI BENCH. 

O.A. No. 299 of 2004. 

DATE OF DECISION: 10.05.2005 

Sri Ashok Chakraborty 

Mr. M.chanda 

-VERSUS-. 

Union of India & Ors. 

APPLICANT(S) 

ADVOCATE FOR THE 
APPLICANT(S) 

RESPONDENT(S) 

Ms. U. Das,.Addl.C,G.S..C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE ML JUSTICE G SIVARAJAN, VICE CHAIRMAN. 

THE HONBLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER 

1 Whether Reporters of local papers may be allowed to sos the judgment?) 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the judgment? 

Whether the judgment is t be circulated to the other Benches? 

Judgment delivered by Hon'ble Vice-nairman. 	 .. 

01—U 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 299 of 2004. 

Date of Order: This, the 10 th Day of May, 2005. 

HON' BLE MR JUSTICE C. SIVARATAN, VICE CHAIRMAN. 

HON'BLE MR K. V. PRAHLADAN;ADMJN]STRATJVE MEMBER 

Sri Ashok Chakraborty 

	

Son 	of Late Suclish Chakraborty. 	S  
Upper Division Clerk 
Office of the Station Director 

	

AIP 	Itanagar. 	 ...... Applicant 

By Advocates 3/Shri M.handa, C.N.Qakraborty & S.Nath. 

- Versus - 

The Union of India 
Represented by the Secretary 
To the Government of India 

	

• 	Ministry of Jnforrnation and Broadcasting 

	

• 	New Delhi. 

The Director General 
All India Radio 
Akashvani Bhawan 
Parliament Street 
New,  Deihi-flO 001. 

The Deputy Director General 
Prasar Bharati (Broad Casting Corporation of India) 
All India Radio 
Cuwahati - 781003. 

The Station Director 
Prasar Bharati (Broad Casting Corporation of India) 
All India Radio 
Cuwahati - 781003. 

The Station Director 
Prasar Bharati (Broad Casting Corporation of India) 
All India Radio 
Itanagar. 

Sri B. Choudhwy 
Upper Division Clerk 

-- 	 -r 
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AlllndiaRadio 
Tura. 

7. 	Sri P.Naha. 
Upper Division Clerk 

• 	 AlllndiaRadlo  
• 	 Guwahati. 

8..' Sri. Paritosh Chakraborty 	. 
Accountant 
AlllndiaRadio .. 

	

• 	 Itanagar. 	. 	 . 	. , 	. Respondents' 

By Advocate Ms. U. Das, Adil. C C. S. C.' 

0. R P E R (ORAL) 

SAA TAN, J4V.C4: 	 . 

The applicant is Upper Division Clerk 'under the second respondent 

The grievance of the applicant is that though he was selected for 

appointment to the post of .LDC in the' year 1984, his juniors who were 

	

• 	appointed pursuant to the selection made in 1985 were given seniority in 

the post of LDC, evidence of which is at Annexure-1 (applicant 'is at 

• 	SLNo39 whereas r spondent nos.6, 7 and 8' are at SL Nos. 33, 36 and 43 
4 

respectively).. The applicant has therefore filed this application seeking for 

direction to the respondents to in1]ediately hold I'PC for consideration of 

appointment for the post of Accountant/. Head, Clerk/Assistant against 

the available vacancies for the year 1997-98, 1998-99, 1999-2000 and for the 

subsequent year without taking into consideration the downgrading 

entries recorded in the confidential report, if any, and also after correction 

of seniority position of the.applkant in terms,, of the instruction contained 

in the Station Director's letter dated 7.10.2002 (Annexure-5). Other relevant 

are also sought.. 

"'V 
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Respondents have filed their written statement In Paragraph 3 of 

the said statement it is admitted that the applicant is a candidate of 1984 

batch and that before issue of DOPT O.M, No.22011/7/86-Estt.(D) dated 

3.7.1986, the seniority of the LDC was determined as per date of joining the 

post (reference AIR Directorate's Memo No10/6/81-S.iI dated 9.2.1981 

Recruitment Rules for various posts in AIR). It is also stated that the 

applicant and the respondent nos. 6,7 and 8 were appointed before issue 

of the DOPT circular dated 3.7.1986 and therefore their seniority was 

rightly determined on the basis of the date of their joining as per 

Directorate Memo dated 9.2.1981. With regard to the convening of the DPC 

it is stated in Paragraph 30 of the statement that there was no clear vacancy 

under departmental exaniination quota for holding of departmental 

examination for promotion un er departmental examination quota in the 

year 1997-98 and 1998-99 but however, 2 nos. of vacancies were there 

under 207o depaItmental examination quotas for the post of Head 

Clerk/ Accountant/ Assistant during the year 1999-2000 which was 

intimated to SH(P), Delhi vide SD, All Guwahati letter No.24(2)103-

S.II(Exam)/3627.-29 dated 11.8.2003 for holding departmental examination 

and the case is under process. 

We have heard Mr.M.Chanda1 learned counsel for the applicant and 

also Ms.U.Das, AddLC.GS.C. for the respondents. As already noted that 

grievance of the applicant is that he has not been assigned seniority based 

on the year of selection and that if the seniority was assigned based on the 

year of selection he would have been senior to respondent nos, 6 and 7. 

Mr. M.Chanda, in support of the said contention, has relied on a decision 



r1i 

passed by this Tribunal on 28.7.2004 in O.A. 39 of 2003. Regarding the non- 

convening of the DPC learned counsel has brought to our notice to the 

avennent made in Paragraph 30 of the written statement which I have 

already mentioned namely with regard to the vacancy of 1999-2000 steps 

are under process. Mr. Chanda submits that there is an obligation on the 

part of the respondents to convene departmental exaniinahon for 

promotion to higher post sufficiently yearly. 

We have noted that an officer from the MiniStry at New,  Delhi have 

produced the relevant records and we have perused the same for the 

purpose of ascertaining as to whether the applicant's case has been 

considered for promotion for the year 1995-96, 1996-97 and 1997-98 or not. 

We do not want to make any specific observation with refereru±e to the said 

records now in view of the nature of disposal of this case. The Office will 

return the original records to the AddLCG.S.C. for being transmitted to 

the department. 

Considering the entirety of the circurnstances particularly in view of 

the submissions made by Mr.M.Chanda, learned counsel for the applicant 

based on the judgment of this Tribunal in O.A39 of 2003, we are of the 

view that this application can be disposed of with the following 

directions:- 

(i) 	We direct the applicant to file a detailedrepreentation 

projecting his claim for seniority with specific reference 

to the decision rendered by this Tribunal in O.A. ,  30 of 

2003 and with regard to departmental examination for 

promotion to the higher post and also convening of the 
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DPC before the competent respondent witlin a period 

of six weeks from today. If any such representation is 

filed1  the same will be disposed of by the said 

respondent within three months thereafter. 

(ii) Since it is stated in the written statement that two 

vacancies are available for promotion under the 

departmental examination quota for .1999-2000 itself 

and since it is stated that steps are being taken in that 

regard we direct the respondents to expedite the same 

without delay. . 

The Original Application is disposed of as above. 

(K.VPRAHLADAN) 
	

(G. SIVARAJAN) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

0. A. NO. 	/ 2003 

Sri Ashok Chakraborty. 

Applicant 
-Versus- 

Union of India & Others 
Respondents 

Lists of dates and synopsis of the case 

e 	 Synosjs of particulars in the applicathin 	
) 

1.1985-The applicant was initially appointed as Lower 

I 	Division Clerk (for short LDC,) on regular 

basis. 

Ol.01ft1990-As per seniority list of LDC the applicant was 

placed at serial no39 	 (nnexu:rel) 

190 	-The applicant was promoted to the post of Upper 
I 	Division Clerk (for short U,DC,), 

31.011991-pplicant joined to the post of U.D.C. 

01112002-Sèniority list of U.DC was puhli 

031O 996-The applicant submitted detail 

pointing out discrepancies in 

list. 

19O71999-pplicant submitted representation 

h ed. 

(cnnexu re-2) 

representation 

the seniority 

(nr1exu re3) 

(nnexuro"4) 



jo 

\c 

07,102002-%tcir:r i Di rector , 	DIR. 	Guvjahati 	vide 	letter 

bcc.r- inq No. GHY-24 (2), 20O1S' inv ted attenUon 

of 	the 	all 	concerned 	for 	removal 	ot 

discrepancies reqerr;i nq poit.ion of the 

ceniori ty 1 1st. and invited complaints, objec t:.ion 

on or before 31.12 2002. (Dflne.xu re 5) 

119.12 2002-The applicant submi tted repreae.nt.a tion pointing 

cut di :repencies in the senior ity list. 

(Dnne.0 re- 6) 

09.11. 1999-Station Director , DIR issued office order ,  f o r 

depa rtmen tel exemi nation. 	 (Dnnexu re-7) 

• 13. 11.1999/14.11.1999-ftc applicant appeared in the limited 

departmental quali fyinq e><amination, 

07.03.2000-Ste Lion Director 	DIR. Gu'jaha t.i vide telegram 

dated 7.3.2000 requested S tat;ion Di rec ;or, DIR, 

I tanaqe rfir submission of DOR in respect ott he 

applicant, (Dnneu re-B) 

•14.072000-ihe 	applicant 	subiTitted 	representation 	for 

communication 	of the. 	ma r k s h e e t. 	of 	a ri tt.en 

examination, (Dnnexure-9) 

21 O9.2000_  The Director, 	Staff Training 	Institute, 	Ne.i 	Delhi 

- 	refused 	to 	send 	the m.arkaheet 	a: 	desi red 	by 	the 

applicant. (Dnnexure-10) 

.509.2000-The Director, 	Staff I rainino 	Institute, 	New Delhi 

p rovided 	ma rksheo t to 	other 	candida tee 	except 

the applicant, (Dnnexu re-Il) 

1062. 1998-The. applicant was cot rusted 	aith 	add ..Itional 	iaor ke 

of 	higher post. (Drnexure--12) 



8.07. 2000-f2esul t 	of 	tire d e p a r -  Lmental 	e>smination 	was 

puhl ishd a f t er sit. tinq. of the DOG,. (Gnnexu re'17) 

0.07,2000'i}- 	pplicarit submitted detail representation to 

the. Director, 	 ((nnexu r'e1$) 

ii, 09.2000-Ihe applicant submit Ledrepresentatio nf or eviej 

of his case, 	 (nnexu re 19) 

.07 .2O02-The applIcant ansi n subril tt.ed representatjn to 

the authority for revieki of his case for 

promotion 5cr reinovinq discrepancirs in the 

seniority :i 1st, The said represent,sjiorr eas 

foraardecj to the Di rectbr General on 26.07.2002. 

rnne><:u re " 21&22) 

07. 2003The applicant again submi tted representation 

kihich uas ..." rjarded by the Station Director on 

23.07,2003. . (nnexu r'e2'3&24) 

PRAY El 

:LLT hat the rae pondents be di rected to hold the Reviek DOG 

ku th immediate effect for co .... ideration of promotion 

for the POst of Ole SSK r t the 

	

available vacarces, for' theyear 	in -n 	j99g 99., 

1999 .... 2000 	and 	for the 	.ubsequant year's 	ri thou t 	taki n :  

into con.s ..deration the dor.\n qradinp en tries 	recorded In 

:the c onfidertial r'epo ....t 	fa r ,, y 	and 	also 	after 

corractjorr of ty 	poe i tion of 	the 	applicant 	in 



terms of the instruction contained in the Station 

Director s letter dated 7202002(nnexure'5) 

12.  That the respondents be di rec:ted to p r orno te the 

applicant to the post of ccountant/Head Ole rk./SSK 

after holding the Reviea DPO, without takino into 

consde.ration the entries of do'1in grading CR if any, 

recorded in the year 1997 98. 19989 and 1999-2000 

That the respo ndents be directed to correct the 

seniorlty posi Lion of the applicant, placing him above 

the respondent Nos. 6,7  and 8 strictly in terms of the 

relevant seniori iy rUle/ins tructions contained in the 

relevan t Go" rnrnent ci rcu la r. 

That the resporc:en ts be di recta d to pass appropriate 

order/orders, prornotinqt he applicant to rthe post of 

accou ntan a/Head 	Olerk/SSK 	with 	all 	consequential 

bervice benefits at least t corn the date of promotion of 

his irnrnediat.e juniors. 

• 	 5 .Oosts of the application. 

6. ny other relief(s) to vjhich the applicant is entitled 

as the Hon 'ble Tribunal may deem fit and proper. 

H 
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IN THE CENTRkL ADMINISTRATWE TRIBUNAL 
GUWAI-.LA'j'I BENCH 

(An Application under Section 19 of the Adrnjnjsfnye Thbunals Act. 1985' 

Title of the ease : 	 0. A. 	 /2003 

Sri Ashok Chakrabou: 	 Applicant 

- Versus - 

Union of India & Others: Respondents, 

INDEX 

Particulars 

Apulication 
............ Venfication 

yof 

Copy of the extract of senioxity list publi 

Copy of the representation dated 

rC fop  o I the representation dated 19.7.99 

c.opy ot the letter dated 7.l0.O 

.on 1.1.90 

on 1.1.02 

Page No. 

'2 t-2!1 

'1 
L 

23-32 

SL.No, 

!• 
:1 	03. 

or 
06 

07. 

Annexui-e 

3 

4 

Teleeram  
ii. 9 Copy of 'Lite represerLjatiurlate dd 14.7.2000 

..,  (die letter dated 15.9.2000 . 

Orderdaicd 

16. 14 Copy of the Order dated 6.12.1999 

17. 15 
4 

16Copyo  

 18 Copy of the representation dated 30.7.2000 

 19- Copy of the representation 	1.9.2000 

b 1 COPYofthefogiefterdated200 

25. 23 Copy of the representation dated 15.7.2003 

26. 24 

 Filed by 

Date 	-S)- 
	

'Advocate 

I . 	 . 	 ...., ., 
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IN THE CENTRAIJ ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Admiristrat.ve 

Tribunals Art, 1985) 

0. A. No,J, /2003 

Dr Ashok Chakraborty 

Qn of Late Sudish Chak raborty 

Joer,  Division Clerk 

Jf ice of the tatic) Director 

Itanaqar.  

MWIM 

The Union of I ndia 

Represen Led by the Secre tary to the 

0oierriirit of India Ministry of Information 

and BrcadCastinq, 

New Delhi 

The Director General 

All India Radio 

Akashvani Bkur 

Par? iameri t Street 

New Delhi110001 

The Deputy Director General 

Pracsar Bharati (B road Castino Corporation of lidia) 

All India Radio 

Gu;ahat.i781003 

The Station Director 

Prasar Bhar at.i (B road Castinq Corporation India) 

All India. Radio 

Gujaha ti7C10O3 
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5 	T h e Station Director 
Pras" r Bharati (Broadcastin g Corporation India) 

All India Radio 

:tanagar 

	

6 	Sri B. Choudhu ry,  

Upper Division Clerk, 

All India Radio, 

Tura 

	

7. 	Sri P. Naha, 

Upper Division Clerk, 

All India Radio, 

Guitiaha Li 

	

5. 	Sri Paritu . h ChakrabOrty, 

Accountant 

	

• 	All India Radio, 

	

• 	Itanagar. 

	

• 	(Notices ma . ' be served in respect of Pri\/SLS. Respondent 

Nos. 6,7 and S through respondent No. 3) 
RespondefltS 

DETAILS OF THE APPLICATION 

	

L 
	

Part.i cti1 ars .of 	. 	 th,s. 3pp].Ot.iofl 

is rnade 

This applica ...ion is made praying for a direction 
UOfl 

the respondents to hold 	 DPC Jgr'torinD the 

doI"gradin9 	remarks 	recorded in 	the 
AOR 	i thou t 

providing opportunity to the appl ican L and also or 

correction oft he discrepancies in the seniority lie t 

of the Upper Division Clerk publisned a' on 1.1.2002. 

jide letter dated 19.12 02 strictly in terms of the. 

y 
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relevant D.C. P. T. 	Circular 	holding 	the 	filed 	in 	the. 

matter •o ixat;ion 	of 	seniorit;.y 	and 	a'so 	ir' 	terms 	of 

Station Director • 	Guahati 	letter 	dated 	7. 102002, 	and 

also with the 	prayer 	to 	conside rthe promo tion oft he. 

applicant Lo 	the 	post 	of 	A cccuntant/Head 	Ole rk/SSK 

against 	the vacandies 	earmarked 	fort he 	year 	1997-98. 

1998-99 • 1999-2000 	by 	holding 	axaminetion/DPO 	vi it.h 

immediate effect 	vi th 	all 	consequential 	service 

heref: L. 

2L 	Jurisdiction of the Tribunal, 

f} 	applicant declares ......... the subjec ..,  matter of this 

appl ic ..ion is eell 	i thin the ju risdict:c:n of this 

31, 	Limitation.. 

The. applicant lu rther declares that this appl ice tion is 

filed viithin the limitation prescribed under section- 21 

of the Adminis ... relive Tribunais Act • 1985. 

411. 	Facts of the Case. 

4. 	That the applicant is a cit:.izen of India and as such he 

is anti tled to all 	the rights, 	protections and 

pg 	as qua rantee.d under the 	o nsti tu tion of 

:r ndia 

4. 2 T h a t. the applicant is presently v,1oking as Upper 

Division clerk in the office of the Station Director 

All India Radio. I tanager. The applicant was initially 
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appointed as L,DC. on reiqular basis or 8, 10, 1985 

Lhrouqh Staf t Selection Cornmi s Sion u rider Deputy 

Director General • All India Radio, Gua ha Li, On his 

5)pO,HLmeHt to the pc'st of L. , D.C. he rias initially 

posted at AIR, Kohima, It is relevant to mention here 

that. the applicant taas a candidate of 1984 batch Nho 

appeared in the interviei before the Staff Selection 

Commissio nf or re crui tment of LDCs through competitive 

examination, The result declared in 1984 itself., 

horever af tar completion ot requi red formal i ties the 

applicant could able to j o i n on S. 10,1985 in the 

:iepartment., 

4.3 That your applicant as promoted to the post of Upper 

Di'.'isjon Clerk in the year 1990, horaver, due to delay 

in the process of promotion the applicant was alloed 

to join to the promotional post only on 31.1 1991 in 

the oft ic.e cr' the Execu Live E r, g i t ­i a  E~ r Civil 

(Cons t ru c t. i o n 	VJirrg, All India Radio (i nsho't, AIR). 

Dimapu r • Gurjahati, Division II 

4.4 That the next avenue of promotion from the cadre of 

Upper Division Clerk is Accountant/Head c:lerk./Senior 

Store Keeper in the pay scale of Ps. 5000 8 000.. 

	

I 45 That it is. stated that there are altogether 	-esources 

of promotion and recrui tment to the post of 

A c c o u n tar t/Head Clerk/Senior S tore Keeper, ti rstly 20% 

by limited depar tmental competi Live examine Lion, after 

comple tion ot 3 years regular service in the cadre of 

cv  
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UDO 	secondly, 60% by promotL Ofl on the 	basis of 

seniority cum fitness sub,je.ct to completion of 5 years 

regular service in the cadre of UDC and thirdly, 20% by 

direct recruitment. 

4,6 That it is stated that as per law laid dcr\l nint;.he 

Ministry of Home Affairs Government a F India (DR & AR) 

G.M. dated 6 June • 1975 the seniority is requl red 

to be fixed in the cadre of L.D.C. in c.'rder of merit or 

rank obtained on the recommendation of the UPSO or any 

other recruiting aency. It is fur tt'er, clarified in the 

said Office Memorandum tha'tt he per's on appo,n Led as a 

result of a earlier se.lac tion being placed above those 

appointed as a result of the subsequent selection. 

But su rprisinqly in the department of AIR 'there 

are lots cf irregularities and discrepancies in the 

matter of fixing seniority in the cadre of LDC/UDC and 

the applicant is a victim of such irregular practices 

adopted by the respondents, ',hile fixing his seniority 

in the cadre of LOG in violation of the Rule laid domjn 

inUre Department of Personnel & Training 0. M. dated 

6,6.1975. Be it stated that ir'spi te of repealed 

representations the respondents did not restore his 

• 

	

	seniority in the appropriate place in 'terms of the DOPT 

Circular dated 6.6., 1975. 

• 	 It 	is 	r'ele','an t 	to 	ner'ticrn 	here 	that as per 

seniority list of LDCs published as on 1,1.1990 the 

applicant was placed at serial No.39, hovever • one 

Sri PChakraborty, L .DC. ,, :iunior to the applicant.  
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placed at serial No 43 but surpnislnqly said Sri P. 

Ohakraborty, Respondent no, 7 h as been placed above the 

present appl loan t in the senlo ci ty list of UDO 

published in the year 2000. As a resu.t Sri P .  

ChakraborLy in fact made senior in the seniority list 

of UDCs. Be it stated that normally seniority position 

inthe cadre of LDC I n fact f olloed in the hiaher 

cadre of UDO bu t the respondents made a departure in 

the instant case of the applicant in total violation of 

the norms laid do'jn by the Department of Personnel and 

Traininp and In spite of repeated represent.atic na no 

action was taken by the respondents to restore the 

seniority of the applicant. 

Similarly, some of his ,juniors namely Sri D. 

Choudh ry • UDO who appointed in compassionate ground on 

2681985 at Tura, in the cadre. of L.,D,C,, Sri P. Naha, 

UDC., A IR. , Ouk'ahati who ;joined 5.6.1985 and Sri I, L 

Cld UDO • ofR , Kohima who :oined in the department on 

3.9. 198% also shot'n above the presenL applicant in 

deliberate violation of the rule, Sri Pan tosh 

Chakrabor ty, a neoru:i tee originally in tn a cadre of LDC 

much after the appointment of the present applicant 

also shon above the present applicant in violation of 

DOPT instruction, ThIsf act would be evident, from the 

seniority list, published as on 1.1 1990 as 'jell as 

seniority list of UDO published as on 1.1 2002. It is 

categorically submitted that the names of the jn.iors 

of the applicant referred to above either appointed on 

di re.c t recrui tment basis or on compassionate ground but 

64.1~ 1'2~t  

.---'-.:* 
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recru I ted du ri no the 	year 	1985. 	T h e refore. the 

applicant being a candidate of 	1984 batch 	of the Staff 

Selection Cadre, 	c:nnot 	be placed 	below 	his 	.'juniors in 

the 	seniority lists of 	LDC 	c.adre 	as 	well 	as 	in the 

senior- i ty list 	of UDC 	cadre. 	Sri D. 	Choudhury and Sri 

P. 	Naha and 	S ri 	P . 	Chak rabo r ty 	has 	been 	i rnpleaded as 

private respondent in 	the rresent proceeding. 

( copy oft he extract of seniority list published 

as on 1.1.1990 as well as 1.1.2002 both. in the 

c a d r e of L D C a n d in the cadre of UDO a r e enclosed 

as nnexure.-1 and 2 respectively. 

4,7 	That. 	i L 	iss ta ted ....that 	the applicant 	way back on 

3.10.1996 	submi tted 	a 	detail reprasentaLion pointing 

o u t 	the. 	discrepancies 	In 	the seniority 	list in the 

cadre 	of 	UDC 	showing 	hef so t:.ual 	position of the 

seniority 	list 	in 	the 	c.adre of 	L.DC 	which was later on 

redesignated as Clerk Grade II in 	the department of All 

I ndia 	Radio 	but 	nc: 	action was 	iritla ted for' t h e 

correction of a eniority U9 .t. 

c- 	copy 	of 	the 	repr- esen ta tion 	dated 	3. 10.. 196 is 

annexed as Annexure-3. 

4.8 TLt it is statec that Ste .... icr Director • 	ll India 

Radio • Guwahati vide let ter bearing N... GHY....24(2 ) 1 2001 

S/ dated 07.. 10. 2002 irivi ted atter tion of the sll 

concerned f o r removal u .f disc:repai...ides if a n y regarding 

posi t:ion of the seniority list end further invi t e d 

1 1 	, rib j LLuii 	i1 	b e I u 1 	31 12 200 2 for 	the 
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senioity list of UDC for the years 1999, 2000. 2001 

and 2002 to facili Ltc further crornotion I nthe cadre 

of Head Clerk/Accoun tant/SSK , The appLicant immedia tel 

thereaf tor submL Lted representation dated 19. 12.2002 

pointing out the discrepancies in the seniority list of 

the UDCs and also ref erred his earlier representation 

::::ated 19.7. 1999 but the respondents did not take any 

steps- to remove .....e die crepanc:ies i "spite of the 

.assu rance tiven by the respondent in the.i r letter dated 

7.10.2002. 

Copy of the representation dated 19.7,1999 and letter 

dated 7.10.2002 and repreenLation dated 19.12.2002 are 

annexed as Annexure-4,5 and 6 respectively, 

4.9 The t itis stated that the respondents are duty bound 

to recast the seni on ty of the appl icant in terms of 

the DOPT ci rcuiar and more particularly in vi ei of the 

Station Director, Gu'jahati a lel:.ter dated 7.10. 2002. 

after correction of seniority pc .i tio n, the respondents 

may further proceed to ccn .ider , the promotion of the 

applicant in the po;t or Head Cierk/ccountan t/Senior 

S tore Keeper. But surprisingly no action, has been 

initiated for correction of the seniority list in terms 

of the Sta Lion Director's letter dated 7,10.2002. 

4.10 That your applicant appeared 	in the 	Limited 

Departmental Qualifying Examination in 	the year 	1995 

96, 	1996 97 held 	on 	131 1.1999 	and 14.11.1999 and 	he 

.f:... rr .1 well in the ,jnitten examina Lion held in the above 

referred dates pure uant to an of U ice order nu. 
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2$(2)/99%/331li4 dated 09.11,99, (fter the ar oresaid 

kirit ten examination the department was silent for a 

quite lor-ig time. Hok'ever vide teleqram dated 7,3. 2000 

the Sta Lion Director PIP. Guklahat.i reQiested the. 

Oft tiun Director, Itanaqa rf or submission of POP for 

Lhe period from 1 4. 199% to 313.1996. 1.4.1.996  to 

13.1, 1997 in respect oft he applicant for onward 

Lra namissiun to Di rec torat.e f o r -  co nside ration of 

promotion, 

Copy of 	the 	Office Order 	dated 9,11.1999 	Telepram 

dated 732000 	are annexed 	as nnexure-7 and 	8 

respectively, 

4. 11 That your applicant vide representation dated 14.7, 2000 

addressed to the Director Staff Treininq institute, 

New Del hi souht for commu niceti on of the ma rksheet of 

ri tten examination, The applicant alsost a ted in the 

said representa tion that he had come to lea rn that he 

passed in the eritten examination held on 13.11,1999 

and 1411,1999 but the Director vide his letter bearinq 

No. 2/6/99-2000DSI(P)/90 dated 21 9,2.00O, 'efused to 

send the ma rkshee t as des.i red by the applicant 	and 

ft r ther stated that mere qualifyinq in the 	r i t t e n 

examination dues not entail a p e r s o n for final 

selection. 

Copy of the re•pr- esenta Lion da teo .14.7.2000 and the 

letter dated 21 9 2.000 are annexed as Annexu re-9 

and 10 respectively. 

a 
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4.12 That 	It 	is 	stated 	that 	IL 	is 	a 	normal 	practice 	in the 

Staff Training Insti Lute • 	AIR, 	to provide mark sheet to 

the 	candida to 	who 	desire 	to 	obtaN 	the 	same • 	as for 

e•>cample , 	the 	Director • 	vide 	letter No. 

T4/Exam/STI/20002001/424 	dated 15.9,2000 provided t he 

mark 	sheet 	to 	the 	candidate 	bearinq 	Poll 	No. 	5049 and 

5050 	to 	the 	candida tee 	appeared 	in 	the 	Compe Li Live 

exami nation for promo Lion of SEi 	to 	the cadre. of 	E 	• as 

such, 	denial 	of 	providing 	marks/mark 	sheet 	to the 

applicant smacks mala fide. 

Copy 	or 	the. 	Director's 	letter 	dated 	15.9.2000 is 

annexed as 	nnexure'11. 

4,13 That it is stated that t he applicant all along treated 

as an outstanding v'crk.er by the compet.er......uthc'ri ties 

and almays been entrusted with additional r'orks of 

higher poets in addi tion to his normal 'jork r'jhich 

would he evident from order bearing No. Ita 1(4)/98-S,/ 

dated 10.2. 1998, letter bearing No. Ita--21(1/99-

2000/C/$46-653, dated 13.02.01, order dated 21.1 .1999, 

order dated 22.2.2000 order -  dated 6.12,1999. 

Copies of the order dated 10.2.1996. 21.1. 1999, 

612,1999, 22.2. 2000 and 13.2.2001 are annexed as 

nnexure-12,13,14,15 and 16 respectively.. 

4,14 That it is stated that the 	result of 	the 20 

departmental examina t ion quota f o r tjhic:h wri tten 

examination was held on 13.11.1999 published vide 

letter dated 18.7.2000 al ter sitting of the DPC in the 

Headquarter off ice at Delhi some tine in the month of 
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Jue"July, 2000 but 	su rprisinqly 	in the 	impugned 

promo tion o r d e r name 	of 	the 	applioant did 	not 	find 

place.. 	Hoe.ver,  his 	,'jurior 	Sri 	Pan 	Losh Chak Haborty was 

promoted by 	the order 	date•a 	18. 72000, It., 	is 	learnt 

'1 	om 	a 	rol iab1e'ou roe 	that 	the 	DPC did not 	recommend 

the 	name of 	the applicant 	a'ter- 	perusal of 	e ACR of 

the applicant. The applicant also came to learn that 

his ACR has been doi,%jr, p raded du ring t he year 1 998'99 

and 2000 'jj thou t providing him any ,. reasonable 

opportunity and also iitL'out 	reflecting the factual 

position, actual performance, work 	ad vjithout 

indicia t i n t h e t,%jurks really entrusted tu 	"5: applicant 

at t h e relevant period rnentiored above It is a 

settled posi tion of law that don qadi nq of entries, 

so far conridential reports are concerned cannot be 

made in the ICR 1\I 'thou t p rovi ding reasonable 

oppbr Luni ty and OPC cannot also ....eke into conside rat.i on 

of such don grading (CR for consideration of promotion 

to the next higher post. But in the instant case of the 

applicant 'th'e DPC in violation of the rules taken i nt.o 

considera Lion doin gra.dir ,,g of ACIR, as • such the DPO 

proceeding f o r promotion f o r the post of 

ocountant/Head Clerk/SSK are liable, to he set aside 

end quashed on that score alone, 

A C op y o ft he i in pug ned p r orn o i on o r'de r dc ted 

l872000 is annexed as nnexure-17, 

4 15 That your applicant immedia ..ely after 'the issuance of 

the promotion order against 'the vacancies of 199596, 
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199697 submitted a detail representation on 30.7 2000 

to the Director po±ntinq out that the entries in the 

confidential report has not been m a d e properly 

reflecting the actual works entrusted to the •plicant 

and he has also pointed out that there were 

discrepancies in the seniority list of UDOs but in 

spi Le of repeated represen Lations no action was 

.: ni tiated by the respondents for correcti on of the said 

impugned senior i Ly list, Sirni icr rep r'esenta .i on was 

again submi tted by the applicant on 1 9. 2000 praying 

inter alia for revieij of his confidential reports on 

the ground that the confidential report fort he year 

1997--98 199899, 1999"2000 have been reported/ revierAfed 

by the officers other than reportino officers 

(cc t, )/Revieklinq Of .. icer (SD) in viola tion of Vol. ii 

IR Manual, In this connection Hon 'ble Tribunal's 

attention is drakin tot he relevant provi .'on of the A IR 

Manual and on that ground alone the promotion of the 

applicant co ....side red by the DPC for the cadre o ..  

ccou.n tan L/Head Clerk/SSK eqci net. vacancies 199596 and 

199697 is liable to be revieie(: It is catenoricelly 

submi tted by the applicant that dokin grading entrIes in 

the ACR hs been made in respect of the applicant 

ji thou t providino, reasonable opportunity for the 

calendar years men tioned above. Moreo,er, entries have 

been made in the CR for the year 199798, 199899 and 

1999'2000 	other 	than 	the 	actual 	reporting 

off ice r/ reviejinq 	officer. 	Therefore, 	it 	is 	not 

permissible on the part of the DPC to .. . ake note of 

041~ __L~ 
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H 	those don grading AOR fort he purpose of cons ide ra.ion 

of his promotion 	but the DPC held in the month of 

June/July 2000 taken note of those doin q raded A CR and 

ultimately not recommended the applicant for promotion. 

It is relevant to mention here that the confidential 

report carries 100 markef o rt he purpose of promotion 

to the cadre of ccoun t;.antfhead C:lerk./SSK, Therefore, 

Hon ble Cour L be pleased to direct the respondentst.o 

hold the Revie.j DPC to consider the promotion of the 

applicant w i thout takinq into consideration the 

domqradir'q entries in the A CR for the aforesaid years. 

Copy 	u .....the 	representation 	dated 	30.7.2000, 

1 9,2000 and extract of the A IR Manual are 

enclosed a L nnexure-18, 19, and 20 respectively, 

4.16 That it is eta ted that 'jri t't.en examination for the post 

H 

 

of 	(ccaun tent../Head 	Clerk/SSK 	for 	the 	year 	1995"96 and 

199697 	were 	held 	in 	the 	year 	1999. 	Ho'..'ever, 	af to  

declaration 	o ... he 	result 	of 	the 	said 	exami ia .. ion in 

the. 	year 	20000 	DPO 	took 	place 	for 	co neide ration of 

promotion 	of 	the 	aforesaid 	poet 	in 	the 	month of 

TLj ne/July 	2000 	on 	the 	basi 	of 	the 	results 	of the 

lAin t.ten 	examinatiol 	and 	ul timately 	promotion 	to the 

post 	of 	ccount.ant/Head 	Clerk/SSK 	were 	issued 	only on 

16.7.2000 aqains t. the vacancies of 	1993"96 and 1996-97. 

But 	no 	examination 	or 	DPC 	i1iere 	conducted 	anainat the 

vacancies 	of 	ccour tan h/Head 	Clerk/SOK 	1or, 	the 	year 

1997-96, 	199899, 	1999-'2000 	and 	the 	vacancie oc.cu rred 

C~_tA l 

r 
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thereafter. As 	a 	result • 	the applicant 	is also 

suffering for non''consi deration of his p romotion to the 

r'e>. t promotional post due to non holding and DPC 

It is a settled posit ion of la that 2romotion 

::hoold be effected on the day itself ehe nt he vacancies 

are occu rred vi thou t causing any delay, o therjise it 

i 11 cause loss on the promo tion p rca pe.ct of the 

concerned government employee as eel I asi it ell 1 cause 

monetary loss to the employee concerned. Government of 

India issued necessary ins truc Lions an di fferent 

occasions for timely holding of DPO but the respondents 

in the instant case in total violation of the said 

ins truc Lions dill date no so Lion has I ni tia tedf or 

consideration o ...the promo .. ion of the applicant against 

the vacancies occur red during the year 1997 ones rd . .As 

the Hon ble Court b. plc..ased to direct the 

reponden t ..to take necessary steps for imme:dia .. 

consideration of the promotion c......he appli.c.anL...ter 

correcting the seniority position of ted sppl icant 

both in L.he cadre of LDC and UDC as per relevant 

instructions of DOPT in force. The applicant also prays 

for a fu i . her direction upon the respondents to ignore 

the doen qradi nq ent. rice if any i nACP. by the DPC 

ehi oh was recorded e i thou t p roy i ding a ry oppo....Lu ni ty. 

4. 17 That 	you r 	applicant 	submitted 	representat..io ....a 	on 

26,7,2002. 25,7.2002. 1572003 praying inLer alia for 

reviee of his case for promotion al ..er removing 

discrepancies il the seniority list to reviee his 



promo Lion for the vacancies fo rihe year 199596 1996' 

97 on the basis of authentic CR and material facts with 

e>ac L vacancy posi Lion up tot he year 2000. It is 

relevant to man Lion he re that the represerta ion dated 

15,7,2003 in fact fonjarded by the Station Di rector to 

the Director General, AIR, New Delhi vide letter da ad 

23.7. 2003 but no ac t:.ion is initiated by the respondenis 

for redressal of his grievances, 

4.18 Tha L your applicant is apprehending 	thatfu rt.her 

process 	of 	pr omo Lion 	ugai nab 	the 	vacancies 	of 

cco'un tanL/HeaJ Clark/SSK for the year 1997' 98, 1998-

p29, 1999-2000 may start immediately over looking the 

direction of the Ste Lion Director, Gujahetj for 

correc Lion of senirity contained in the letter dated 

7.10. 2002 (Anne<u re-5) the refore Hon 'ble Court be 

• 	pleased to di rec t the respondents to cc r rec. t the 

• 	senior i ty posi Lion of the applicantea Per i nat ruction 

c:aritained in the let tar dated 7, 10.2002 and iiiimedia tely 

the reef t:.er toE tart the process of c onside ration for 

promc't:on of the a pplicen t to the pcat of 

.ccou n tan t/'Head Ole r k/SSK agai net. the vacancies 

per Lii ni no to the year 199798 • 1998-1 999, 1999-2000 

and further be pleased to pass necessary order 

di. recti nq the rasponden ts to grant promotion to the 

apl ican tfr from the date of occurrence of vacancies of 

ccou ntant/ ead Ole rk./SSK i,ii th all service benefits 

I ncluding monetary benof It and seniority, 



16 

Copies of 	the re:pr'esenLa Li or' 	da Led 25.7. 2002., 	and 

iorar'dirig 	let. tsr 	dated 	26.7.2003, rep resen t:.at.ion 

dated 	15 7 , 2003 and fo r'r.ra rdi up lette r' 	dated 

23.7., 2003 	are anneoed as Annexure 21,22,23 and 24 

respectively. 

419  The t 	it 	is stated that 	the Annual 	Confidential Repo i' 1:.s 

1 for the psric:'d from 1,41597 to 31. 3199S vjritten by 

Sri B. Choudhu ry, Accountant rightly but the same was 

"svieh'.ied by Sri J T Ji r'do • S ta't'ion Di rector • i net.ead 

of Sri D.C. Kachari, Asstt. Stat ion Director k'ho'r'Jas 

the r"evierjinq officer as per .IR Manual, similarly, CR 

for the period from 1,4.1998 to 31.23.1999, in fact 

i"epo rt ed by Sri Ye nqsan • Programme dxecu ti vs (DDO) 

ins teed of Sri B. Choudhu ry,, Rccountant as requ:i red 

under the AIR, Manual. Again the CR of the said period 

was reviekied by Sri J T. Ji rdo,, Ste tioi'rDi rector ins Lead 

of Sri D. Kaohari., Asstt. Station Director as requ:ired 

under the rule. 

Period 1.4.1999 to 3.12.1999 was again repor ted by Sri 

S. Ye nqsan, P ron ramme Execu 'Live (DDO) i 'rs'tead of S ri B. 

Choudhu ry • Accountant a rd the same was r'evie.med by Sri 

J,T. 3.irdo, Station Director ins Lead of Sri P.K. Misra, 

sstt. Ste Lion Di rector as requl red under the rule. 

,[ t. is lu r ther submi t'ted 'th''t the applicant vjhile 

officiating in the post of Accountant during the per:iod 

from 4,12.1999 to 31,3 2,000 the CR of the said ceriod 

was repu r ted by 	Sri 	S. Yanqsan, Prod r"arnme 	Execu Live 

(DDO) instead of 	Sri 	J.T. Ji rdo, Station 	D,Irec:tc'r 	but 

the same 	was vj rongly rev ieed by 	Sri 	J. '1. 	Ji rdo, 

O,LX4-,-j- 
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SLa tion Di rec tor as reviewing off icer" whereas as per 

IR Manual the said period ought to have b e e n r'evielA,ed 

by 	Deputy Director General • Gurahati 	Similar 

irrequla ri ty took place 	during the 	period 	from 

• '42000 	to 30.72000 gain 	the 	OR pertaining 	to 	the 

period 	from 31 .7. 2000 to 	31.3.200.1 ought 	to 	have 	been 

r'epor Led by Sri P. Ohakrabor ty but the same was 

repor ted r'ronqly by Sri S. Yancsan but hoever the same 

as correctly reviev.jed by Sri J.T. Jirdo. It is 

categorically submitted that Sri S. Yangsan never 

reported the factual position of the work actually 

entrusted to the applIcant, so far the applicanL came 

to learn •i torn the reliable a ou rue • Sri Yanqean never,  

indica Led in the confidential report regarding 

performance of higher responsibility and duties. It is 

relevant to mention that the competent authority, i e 

the Station Di rector rather given reNar"ded for' 

outstanding work of the applicant during relevant 

period. But 'those things were never r'eflec ted during 

the aforesaid period. Surprisingly, some do'rngrading 

er tries were made in the OR during the period men tioned 

ahc've rjhich has adversely affected the promo tion of the 

applicant to the post of .ccoun tant/Head Clerk/SSK and 

the applicant was not recommended by the DPO for' 

dci.'jnqradinq ACR. 'iherefor"e the Hon ' ble 1 ribunal 	be 

pleased to call for the records 	of DPO proceedings 

held in the month of June/July,, 2000 and the ACR of the 

relevant period 'ihich were considered by the said DPO 

for proper ad,judication of the case and also for 
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passing necessary orders upon the respondents to ignore 

or not to take into consideration the down grading 

entries in the Confidential Roll by the DPC which 

likely to consider the case of the applicant against 

the vacancies of ccountant/Head Clerk/SSK for the 

year, 1997-96,1998-99 and 1999-2000 and for the 

subsequent years. It is submitted that Hon'ble Court be 

pleased to direct the respondents to review the DPC 

proceeding held in the month of June/July, 2000 without 

taking into consideration the down grading entries in 

the confidential report for passing necessary 

consequential order accordingly, 

420 That 	your 	applicant 	submitted 	a 	series 	of 

representations before the competent authorities for 

redressal of his grievances but the respondents did not 

take any steps, therefore in the compelling 

circumstances the applicant is approaching this Hori'ble 

Tr:jbunal praying for an appropriate order upon the 

respondents for granting him adequate reliefs on the 

facts and circumstances stated above, 

4,20.7hat it is stated that as per recruitment rule the 

post of ccount/Head Clerk/Senior Store Keeper are 

required to be filled up 209-o by limited departmental 

competitive examination 60% by promotion on the basis 

of seniority cum fitness and 20% by direct recruitment. 

But surprisingly the provision laid down in the 

recruitment rule never followed by the respondents and 

(go 

djA 



87-88 2 Nil Nil 

88-89 7 Nil Nil 

- 89-90 6 Nil Nil 

90-91 14 
---- 

Nil Nil 
91-92 14 Nil Nil 
92-93 2 Nil Nil 
93-94 1 Nil Nil 
94-95 3 Nil Nil 
95-96 2 Nil Nil 
96-97 11 Nil 
97-98 Nil Nil 
98-99 Nil Nil 

99-2000 Nil Nil 
2000-01 Nil 

- 

04 (2 for 95-96 under 
fleptt.F.xaminaiion quota 

& 2 for 96-97 under 
Deptt.Exarnination quota 

filled up in 2000. 
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as a 	result promotion made under departmental 

examination quota never maintained. Therefore the 

present applicant as well as other similarly situated 

employees of the departient could not avail the benefit 

of promotion under department quota. It is pertinent to 

mention here that since 1966 till 1999-2000 no 

examination under departmental quota of 20% was 

conducted. The detail particulars of the post of 

Accountant/Head Cler'k/Senjor Store Keeper filled since 

1986 to 2000-01 are given below: 

Year 	Promotion made under Promotion 	made Direct 
Seniority cum fitness. under 	Dept. Recruitment. 
Under 60% quota. 	Examination. Under Under 	20% 

20% quota. 	quota. 
86-87 	 2 	 Nil 	 Nil 



It is Quite clear from above that the quota for 

promotion has not been maintained by the respondents at 

all. Moreover, due to non -consideratiot] of the 
applicant 	under 	the 	Departmeral 	Competitive 

Examination held on 1998-99 1999-2000 and 2000-oi, the 

applicant althouqh passed the Departmental Examination 

could not avail the benefit of promotion Therefore 

Honble Court be pleased direct the respondents to 

Considet' the case of the applicant in the existinq 

vacancies now available for the year,  1998-99 1999-2000 

and for 2000-Qi ignorinq the downqradjnq ACR if any 

which were recorded without providinq any opportunity 

to the applicant, 

4,21 That this application) is made bona fjde and for the 

cause of ,justice, 

5. 	Gcounds , for 	
legal provsiopp 

51 For that the confidential reports of the applicant for 

the years 1997-98 1995-99 1999-2000 have been written 

by th officers other than the actual reportinq and 

reviewinq 0fficers in total violation of the 

4h4 	dVe- 
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p r o v i s i o n s laid doi 	(1R Manual v.iithout projecting 

the actual 	'jork entrust ed and pe. rf ormed by the 

applicant, and also tin thout. reflecting the fact that 

the applicant all along being en 	ad vni th the vjor , k 

of hiohe r resporsi b i Ii tie 	the ackno.'ledgment of 

his outstanding kiorks by the higher authorities by may 

of o rant. ng rams rd , honorarium by the Station di rector 

:c t: a nagar 

5,2 For that • entries of domngrading remarks raas recorded 

in the Annual Confide.n tie? Reports during the year 

.199798, 1998"99, 19992000 by the officers mi thou t 

providing any reasonable opportunity bu t the same mae 

taken into consideration by the DPO mile considering 

the case o ....he applicant for,  promo ...ion to the po .t of 

ccoun tani/Head Ole rk/SSK in the month o ....June/July. 

2000. 

53 For that, the confidential reports carries 100 marks 

for co insiders tion o promotion to the post of 

nccountant/Haad Clerk/SSK. 

5.4 For that, the applicant secu red outstanding/Very Good 

rks in t h e m r I tt en e x e m i hation held du ring the year 

1999 for,  Consideration of promotion to th 	post of 

ccou ntant/Head Ole rk/SSK. 

5.5 For tha .t • name of the a,pplicar'it mae not recommended by 

the DPO held ii the month of June/July. 2000 due to 

entries of doi1'jngradi ng nOR recorded in the corif iden tial 

report for t he year 1979 19910-199 and 19992000. 

H 



5 6 For that. in spite of repeated representations no 

review of Confidential Reports for tIe year 199798, 

1998"1999, 19992000 v'ere conducted by the :uthorities. 

5.7 For 	that • 	the applicant 	IaS not considered f o r 

promotion 	agai nat 	t h e 	avai1aLle 	vacancies 	of 

ccoun tent/Head Cia rk/SSK for the year 1997-98 • 1998' 

1999. 1999-2000 a n d subsequent vacancies available 

t}ereafter till date. 

5, 8 For that ., the responds nts did not take any a tape to 

start the proces 	for promot:.ion to the p o s t of 

cc.oun tant/Head Clerk/SSK against the avai labia 

vacancies of 1997-98. 1998-99, 19992000 and \.Iacancies 

occurred in the subsequent;. years till filing of this 

• 	application. 

.5.9 For that • as p e r .,  government ins tructiorie panel for 

existing and anticipated 'iacancies are liable to be 

prepared by the depar tment concerned viell in advance 

so that there should not be any delay in promoting the 

•  eligible officers. Moreover, promotion of toe employees 

are required to be ordered on the date of occurrence of 

vacancy • so that there should not be any loss o 

promotion prospect or' mone tary bane ri t to the concerned 

novernment employee othenklise eligible for promotion. 

5.10 For that, the applicant attait eJ  elqibili ty long  fot-

promotioi-i to the post of Accountan t, 1 Head Clark/SSK as 

p e r rule. 

5.11 For 	that 	in 	spite 	of 	t h e 	repeated 	requests 

discrepancies in the seniority, list both in the cadre 

. 	.• 	. 	..• 	. 	H' 	 . 
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of LDO as well as UDO has not yet been cor r cLad 	in 

spite of the specif Ic instruc:tio na c:on tamed in the 

Station Director 3 s letter d1ated 7.10. 2002 

5.12 For that • the seniority list both 	in the cadre of 

LDC/UDC has been prepared in total viola bloc of the 

i nstructions con tai ned in the r ai evant qove rnment 

circular.  

5.13 For that the applicant being a candidate of 1984 batch 

of LDC entitled to be declared senior than the 

recrui tees of the subsequent years as per relevant 

seniori by rule • as such placing the applicant below in 

the seniority posi tion both in the cadre of LDC and UDC 

than the subsequent re.crui tees namely private 

respondent nos. 6, 7  an 	8 	a re contrary to the 

p rcvisi ons of 	senio ri ty 	rule laid dorn by 	the 

Government u .I India, Department of Personnel a nJ 

T r a I n I nq 

5.14 For that..3  applicant is ehtit:.led to be declared senior 

than the private respondent nos6., 7. and S. 

5,15 For that the applicant is en Li bled to be considered for 

promotion by holding Revievj DPO sf tar' cur nec tion of 

I 

	

	
seniority r() . .Lion as well as after revieri of the 

confii::e.ntsl report for the year, 1997 98, 1998 ....99 and 

19992000. 

5. 16 For that respondents are duty bound to start the 

process 	of 	promo ..ion 	against 	the 	vacancies 	of 

ccountant/Head Clerk/SSK for the year 1997983 1998 

09 ,  1992000 and for i the subsequent years 	with 
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immediate effect i.ri thout a ny furt her delay as per 

pjovernment instruction in force. 

.5.17 For that, disc repancies in seniori Ly 1 let are liable to 

be rectified immedia Lely before p r o c e s s of promo Lion in 

vie 	of the order passed by the Ste Lion Director 

Gueha Li v i d e let tsr dated 7. 10,. 2002. 

5. 18 For that • due to non C:OflS.ide r a t i o n of p romtion of the 

applicant,, he is su'lferinq I rrepa able loss and in,u ry 

as well 55 loss in on prospect, 

.5.19 For 	that 	the 	applicant 	submit. Led 	several 

representations to t h e competeri t ......... 	t.y bu t t o n o 

result, 

Details of remedies exhausted. 

That the applicant states that he h.is 	usted all the 

remedies available to him and there is no other 

alternative and efficacious remedy t h a n t.o file this 

a ppl I c a t i on. 

t1ajt.er._notQr ..jpiv_fi1 ._..jendinq with any othei 

The appi ican t lu rt.he r declares 	the t he had not 

previousi. y filed any application, Writ:. Petition or Suit 

before any COU t or any oLher - uthority or any oLher 

Sencir of the. Tr.... bunal regarding flY 	L mat. tar of 

this application nor any such application, 	W r i t 

Petition or Suit. ía pa iH3  rig before any rft"rm 

S. 	Relief(s' souctht for: 

/ 
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I)nder the facts and circumstances stated above, the 
pplicant humbly prays 	Your Lordships be pleased 

to admit this aoplication, call for the records of the 

ase and issue notice f the respondents to shoj cause 

as to why the relief(s) souqht for in this application 

shall not be qranted and on perusal ofthe records and 

:fter hearinQ the parties on the cause or causes that 

fflav be shown, be pleased to qrant the following 

relief(s): 

8,1 	Tihat the respondents be directed to hold the DPC 

ith immediate 	effect for, 	consideration of oromotnn 

f 	the post of Accountant/Head Clerk/SSK aqainsL the 

a'ailable vacancies for the year 1997-98,, 1998-99, 

199-2000 and for,  the subseauent years without takinq 

into consideratior the down qradinq entries recorded in 

confidential report if any, and also after 

crrectjon of seniority position of the applicant in 

terms of the instruction contained in the Station 

Drectors letter,  dated 7102002(Annexure-5) 

8,2 Tat the respondents be directed to promote the 

appljcant to the post of Accountant/Head Clerk/SSK 

after holdjnc.i the DPC, without takinq into 

consideration the entries of down gradinq CR if any, 

reporded in the year 1997-98, 1998-99 and 1999-2000 or ,  

in; any other year. 

83 That the respondents be directed to correct the 

seniority position of the applicant, placinq him above 

the respondent Nos. 6,7 and 8 strictly in terms of the 
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relevant seniority rule/instructions contained in the 

relevant Government circular, in the liqht of the 

direction contained in the letter,  dated 07.10.2002. 

8.4 That the respondents be directed to pass appropriate 

order/orders promotinq the applicant for the post of 

accountant/Head Clerk/SSK with all consequential 

Service benefits at least from the date of promotion of 

his immediate juniors, 

8.5 Costs of the application, 

8,6 Any other relief(s) to which the applicant is entitled 

as the Honble Tribunal may deem fit and proper. 

iat..erim order Draved for, 

Durinq pendency of this applictjon 	the applicant 

prays for the followin relief: 

9,1 That the Hon'ble Tribunal be pleased to make an 

observation that the pendency of this application shall 

not be a bar for -the respondents to consider the 

promotion of the applicant to the post of 

Accountant/Head Clerk/SSK aqainst the vacancies 

available for the year 1997'-98,1998--99, 19992000 and 

for the subsoauent years. 

 

This application is filed throuah Advocates. 

1) 	I. P. 0. No, 
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DLe of Issue. H . 

Issued from 

Pyab1eat 

12 Ltaf_ enkuxea 

As given nri 	Lh e 	1rdPK 
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VERIFICATION 

I Sri 	Ashok Chakrabo rty. 	SOri 	of Late 	Sudish 

Chkror ty, aged about years, 	kiorki nq as 	Upper 	Division 

Clerk,, 	or rice of 	1:;he 	Station 	Director,  , 	 All India 	Radio 

itanaar, 	do he rehy 	verify 	that 	the 	statemen ta. 	made 	in 

Paranraph 	1 to 4 	and 6 to 	12 	are 	true 	to 	my k.nomledqe 	and 

those made 	in Paragraph 5 	are 	true 	to my 	legal advice and 	I 

have not suppressed any material 	fact, 

And I sign this verification o nt his the 2 2J'A day of 

2003. 

MII 	w1 



_______ ________ 	
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Seh1orlty List of Clerk G e-U/Lingje 'Tist/T lephone At+eI.dent/Te1yjlator C1rk in the N. E.Region 

	

of all.. 1zia Radio/I9rdarshan Kend ra as on 1.1 • 1990 	 ... 
•••,--------------------------------------- 

S1 	- NarC 	iucatio-'Date of Dite cf bate f dont4!I Whether con-:  whether 	netera of present1PKS 

No: I 	 rt-.]. qual- birth 1rst 	1inuous apptt. I finn 	i.f so 	 - postJ.ng in what I 

ification 	- ,anpol.n- Iin,the prese- date of COfl 	 or 	
1ca 	

• 
I 	 I 	 'thent. -lntqrade 	2 fIrmation, ST 
I 	 - 1 	1 	I 	- 	bate of regu-I. station & pot 	I 	I 	I 

(fir.apptt.in  I in which cont 	 -1 	l 
I 	Ithe resent 1 fizmed.  • 	

•I. 	•- ... 	 1Y.: 	.'...• 	 l-Tgr e.,- 

	----

4--+--+ --------------- 
1 1 	2 	 3 	1 	 1 	6 	 . 	 L_-Q_J 1  ------- _12  

	

-
.----.- -------..-:- 	------- - ----•.- 	 -- 

1 • S -iri r.1i.Jas l4atric 	1-5-42 6-7-66 	6-7 -  66 	- pt,as T wef 	- 	- 	Sc 	AIR,Guwahati as 
- 	1O.7.70,AIR,GHY. 	 TebuJ.ator Clerk. 

2. Siri K.Kama- IISLC 	29.11.49 9.5.73 9.5.73 	Pt.as Cc-fl '.ef - - 	ither AIR,Kohirna as 	(Plac 
• 	 1SEfl.. 	• 	- 	 : 	19.10.76,AIR,Tezu. 	 . 	Clark Grade-lI. )rider ss- 

	

- 	.. 	... 	 . 	 p° 

3 	5j. D ?.Jutta 3.Ccm 	23,7.53' 9.12.74 9.12.74 	Pt.as liT wef 	- 	- 	etrer AIR,Silchar as 

	

• . 	7.2.76 	1.10.83,AIR,Silcrar. 	 C1rk Grade-Il. 

3rt.MjnaJc5hj 	l5LC 	17,1.59 	12.7.79 26.7.80 	 - 	. - 	:;.ither AI?.,Guuati as 
ab. 	 4 	 26,7.80 	 Te1eDhone Attnd. 

Shri M.K.Mazum- BA! 	5.2.56 	1.480 15.7.81 	Pt.ascG-IT .ef - 	- 	ither IR,Agertala as 
der..: 	3com. . 	 15.7.81;:. .. - 	. • 1.4.83AIZAgarta2.a. 	. 	. 	ClerkGrade-Il. 

Shri P.K.Jeb B.Corn. 	18.5.52 20.11,31 20.11.81 	Pt,a5 CG-II ief - 	- 	S.C. 	-dO- 

S1-iri .hYyoti- 	B,A.' 	5.1.58 	11.12.81 11.12.81 	
1.4.88,AIR,Agartaia 

rakash Sin h 	 . . 	.. 	 . . 	 - 	. 	 QP . - 	?either hIR, Irnpa as 
- 	 - 	- 	 - 	 Clerk Grade-Il. 

8.. ShriS.K.Sén 	B.A. 	12.1.56 	15.1.8215,1,82 .• 	. .- . 	 - 	Neither AIR,Silchar as 
Tc1ehone Operator. 

9 •Shri K.P 	H.S. 	21.1.54 16.1032 16.1.82 	• Pt.as TA wef. - 	- 	S.T. 	AIR,Agartala as 

• . 
	Choudhury. . . 	. 	. . 	 . . 	 1..4.80,AIR,gartala. 	. 	Telephone Attnd. 

lo.: Shri 	 0 HLC 	18.12,57 27.,82 27.3.82 	 -. 	. . . 	- 	Neither 	1.,Shi1lbng as 
- 	 - 	 I 	 Telephone ..ttnd. 

11. Sh.ri N.K. 	lLSr..0 	1,9.53 	15.6.7f 6.7.83 	Pt.as Peon 	- 	- 	either AL,Si1Char as 
Sarma. 	. . 	... 	 as Pn 	: 	 '.••. 	: 	 Clerk Grade-Il. 

. 	

• 	 •.. 	 - 	 . 	 . 	

.. 	 . 	 . 	 . -. 	 . 	 - 	 . 	

. 	 . 	 . 
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1 	 2 	 3 	 5 	6 	 7.. 	-. 	 . 	9 	10.i1.;: .12 

ShriS. 	 F.S. 	 2.0.33 	.9.83 	. 	- 	 - 	Neither EE(G),CcW,AIR, 
.5 	 . 	. 	. 	. 	Silchar as CI.I 

Srnt.B S. Gogol, 	5.-k. ..5.59 	22.10.83 22.10.83 	- 	 - 	ST 	AIR,Dibrugarh as 
ClérkGrade-I1... 

113. S-rx parar2syr 	S.A.1..55 	27.4.84 27.4.8 	- 	 - 	&either. EE(C),CCW,AIP,Y. 
- 	.• Dev Sar.&. 	 . 	. 	. . 	 .. 	 . - 	- 	: as Clerk Grade-Il. 

.?.J. 19.10.53 30.'.84 30.4.84. . 	. 	- 	 - Te. 	ST.. . . AIR,ShJ.11ong as 
• 	 . . 	. 	 Clerk Grade-lI. 

Shri E.Chanr 	-iSC 	 1.5.84 1.5.94 	.. .-.--. . 	 - 	•. P.H. AIR, Im-)ha1 as 
Sn 	 Tel.Atcendent. 

:. 3-sr 3 k 	 ,357 	 23.6.34 	Pt.as cG-:: 	 - 	Neither AI,grtala as 
.w.e.f. 1.4.S. 	 . 	 Clerk Giade-II. 

3 r. T c. 	 . ar:_, :. 	: .61 	9..3- 	9.7.3 	 - 	 -do- 	Afl,Cuia'a.t1 as 

I 	 . . 	.-• . 	
. 	 .. 	Hindi Typist. 

.9. 

 

3mt.2.B.-..n- 	:3.. 1..53 	16.7.34 16.7.34 	- 	 . 	T'.p 	ST 	AI,izawl as 
sangluali.. 	- 	 . 	 . 	

I CG-II/LT. 

2. 	 r. S1i G.r.BOI-ah, 	SLC 	 13.7.34 10.7.34 	- 	. 	 - 	. ST •- :IR,GuWahat1 as 
- 	 Clerk Grae-II 

Sr,t.C1iinkhoi - '.ing I-'LC 1 .12.59 	23.7.84 23.7.84 	- 	 - Tp 	ST 	AIR,ohira as 
Clerk Grade-Il. 

Shri T.K.Dey 	B.A. 6.3.57 	1.B.8 	1.6.84 	- 	 - Tp 	Neither CCW,AIR,ShillOng ax 
Stth-Divn,under Silchar 

- 	- 	 Divn.as Clerk Grace-II. 

	

- 	 - 	 4 	 - 

Shr.i th Jiten 	I P3LC 1.12.63 1.9.34 - ..9.84 	 - 	 - T 	Neither ;AIR,Irnphal as 

	

I 	 .
- Language Typist. 

Shri Arun Kanti 	L3J 	 9 • 53 	3.9.34 3.9.34 	- 	 - 	—4o- 	uwaFati s 
Dey. 	 - 	 Clerk Grade-Il. 

- 	 -- 
Shri N.Joychandra B... 1.1.61 	5.9.64 	5.9.34 	- 	- .1 	 - 	 P.H. 	. AI,Ixnpha1aS 	- 

Sing'i 	 - 	- 	 - Te'Ie .Attdt. 
- 	 - 	.----- 	 S•_J_ 	• 

- 	-; 	 -Contd..3. 
- - 	 - 	 * 	 . . 	 - 	- 	 - 	. • - 	

- 	. 	k.:- 	
.. 	

--. --: 	 . 	 . 	-: 	.• -:--•- 	 - 

. 	 - 
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- 	 ..-. 
•- 

.- 

- 3 ;: 
- - I I_IIiI 

I / Siri L.Shanti- 	-r3LC 	1.1.63 	5.9.34 5.9.34 - 	 qejther AIR,Lrha1 as 
1/ kuar Meetei.... Clerk Crae-II. 

27. .SDey. 	(on)31.12.60 21.9.84 29.84 	 - - 	 Te 	-d IP 4 Sil1og as 
: C].erk Grade-Il. 

23. 
- 	 w  

Stri S.C.Paul 	.Com. 	 9.11.C4 ,12.i.57 
- 

1.Sto(Jr)ad- 	- - 	 Terr 	-do- AIR,Ta4ang as 
- wef 14.4,92 cG-I(:-hoc). 

* 

2.-II(hoc) 
wef 14.8.34 	' 

- 3'-fl(?-g.) 	- --:. 

- 	 :- 	 - 4.cG-I(ad'oc. 	-_=•;,- - 

ef 	.1.4.33 

79, Shri z,nanta Rem 	-LC 	1.5.47 	2.567 II.11.34 	Pt.as'.Peon Q% P - 	 SC IR,L,abat1 as 
- 	 aishya. 	 as peon.'. i.e.f. 	,'- Clerk Gra3e-II. 

.C.Kalita 	PDC 	22.6.59 	17.12.34 	.7.12.C4 	- - 	 Nciti-.r AIR,Di5ruarh as 
Tele..ttt. 

I-SLC 30.5.52 	7..9.7-. 	1. 	?t. 	peon 	 - 	 Sc 	;iSic - a: as 

	

as peon. 	 -w.e.f.3,11.76 	. 	 Clerk 3rae-II. 
3. 3ini K.Chakra.Dorty PU 24.7.60 25.3.35 25.3,35 

?ijush Naha. }iSLC, 6.2,59 	- 5.6.35  
• 

3. 
------- , 

xn.Lalnuncngi1 - . 
.-.• 

-- hLCL8.3.63 
:, 

22.7.85 22.7.85 
,;..; 	. 	 ',_ .. 

• ........................ -•• ..,. - 	 ..- ............. .. 

• I 
:5. Srit.H.Zornuanpuii'. I3LC- 14,9.64 22.7.35 22.7LS5 

)3. Sh -i - Dhabandhu ?U .cc. 9.2.66 26.3.5 25.3.85 
Cboudhury,  

37. &nt,Lhovi1j'Soh 1iSLC 5.4.63. 3935 
- I 

3985 _- 

33. Shri RanLit Kaul' B.A.- 17.5.57 
	

16.9.35 15.9L85 

- Te-,. -~ - 

• 

 Neither 

Temn Neither 

- 	Terp ST 

- 	Terip ST 

- 	Temp Neither 

- 	 Tezrp ST 

- 	 - SC 

:I,3ibrugarh as 
Clerk Grade-Il. 

iIR,Guuahati as 
Clerk Grade-Il. 

IR,izawl as CI&

Clerk Grade-Il. 

EE(C),CC,ALi, 
Guwahati as CC-Il. 

AIR,Khirna as 
Clerk Grade-Il. ' 

zI,:artala as 
Cltrk Grade-Il. 

Ccndt. • 4. 
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39. S.hri 	c:- 2UC 1.4.62 3.10.35 6.10.35 	- -. Neither E(c),c,;, 	'\ I rarDrt\. Rchirna as Cc- . 

IC. Miss I'1owran'a PU(Sc) 21.1.62 11.10.35 11.10.85 	- - 	Tenp -do- 
Kaati. I GY.as SC-Il. 

41. Kun.Gauri I-SLC 2.12.52 25,11.85 25.11.85 	- - 	Temp -do- AI,Gu' - at 	s 
Clerk C::de-. 

42. Siri. S'ar Ethrna HSLC 26.1.55 7. 
- 

- 	 Temp ST 
3. S -in i Pariticsh hSLC 9.1.51 20.1.86 20.1.66 	 - - 	 Temp Neither ' 	' _çhakrorzi. - 

44. St.Thr 	SaiJ:± ?.D.c30.12.64 - 31.1.35 31.1.36 	.- •.-' 	Temp. ST IR,Digar 	as 
Euraa. . Clerk C:c-. 

z-. 15.1.4 15.5.75 20.2.5 	 - - 	 Temp Neither  
Jz.s. as  

20.2.36 - 
asCG-1 

6. s. :.cori 17.1.63 ..4.36  Temp -do- IL,Gu%E.rt_ 	.S 
ttC_j. Clerk c - .-::. 

47. s:-ini. Chn 	)as, ?J(Com) 1..54 29.4.36 3.4.36  Temp . -do- DDK,Guwa-iat. as 
Clerk Crde-CC. 

43. Sni IRenjiz 	!swas ?.U. 1.3.52 .30.4.66 30.4.36 	- - 	-. 	Iemp . 
19. S - r 	L1-crI;a PSLC :.3.62 24.7.36 24.7.36 	 - - 	 Temp ST I,A1zad1 E. 

- Clerk Crade-. 
50. K.n.S Jas, M.A. 10.2.65 14.3.36 14.3.36 	 - - 	1rnp Neither L,Sh.i1nc as 

- Clerk Crade-. 
51.. j'r:. ILita Chaa S.S.C. 3.5.62 22.9.86 22.9.36 	- - 	 Temp -.do- aw(c),AIa, 

?:ssed Class-XII. Itenggar as c-Ii./ - 

 Stir... ;,K 	claree UAj 30.10.62 26.9.36 26.9.36 	 - - 	 Temp -.do- AIR,Tura as 
- Clerk Crade-I. 

 S1- ni Nirce Sinna H.S. 14.9 .66 4.10.86 4.10.86 	pt.as cc-il - 	 -.- 	 ' do- n,Agartala as CG-II. 
wef 4.10.33. 

. cotd... 5 

- 
-$ 
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BA 
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hR 	02101/52 	04/01175 	11103134 	1iJ09/34 
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HS1.0 	JR..LZV 	

hR 	01/03157 	d4/C477 	14/03/34 	14109/84 

9 	G(Taiukdat 	
BA(Hin) 	SG.E, C(W, cha1i 	hR 	01/03/52 	7!C1P2 	0911 %/84 	09)11/34 
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ST 	01103(51 	
04/041*17 	.17/04185 	17104185 
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14 	lCBaruah 	
HS1.0 	DD,DbrU93' 	

ST 	01110/51 	ol7 	02!03/S 	02/03/37 

	

5 	F(Das 	
• 	BA 	AiR,6u 	

St 	01/01153 	t5C9/72 	03/11/37 	03)11/37 

(heofl) 

6 	ASarrna 	
HSIC 	R,GuW3h 	 UR 	01/01/53' 	QC2P4 	09111/37 	09/11/37 

17 	FSarma 	
• 	 BA 	D0G(NER),A 	

UR 	09/0615 	208Th 	1211 1187 	12/11/37 

- 	

(006i1') 

18C thudhUfy 	
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05/09194 0611 2390 

.05/09/84 06112130 
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70 	 .E.a 	PShcng 	 UR  .3.iI1 7J€C' 

71 M:e 	 Em 	MR,,Jzz.4 	.: 	
18105T:2 

72 FDaT:I 	 EA 	'CC*,GiW3h3ti - 	 C1!01!5 

f 	 Eey 	. 	 SLC 	ip;JNtht1 	 hR 	C1!0'-!63 

74 T Ehara 	 BA 	PFC(NEB), DO. (tvraJia1i 	IJR 	C1/02/61 

QLN_ 	
. - 	. o6.qiss 

:! 	
76 	 - -. 	BA 	AIR, uuahz - 	 09!021E6 

77 E Ch Sin:lh 	 HSIC 	0 IiI 	
01i1')IC 

78 NJnch 	. 	HSLC 	D0,ImpaI- 	 hR 	C1IO1/€1 

79 U. Mitei 	 HSIC 	DO Ihal 	 hR 	0ii01I3. 

80 Cir/h*ifl] 	 HSLC 	AIR.n1aI 	 ST 	.011121E9 

- 	61 1L Sym 	 HSIC 	AIR, Wima 	 ST 	05102 1€3 

82 H Zcm'ia'.pi 	 HSLC 	•D1, izr.1 	 ST 	14fO!t 4  

3 c-H icra 	 HSLC 	. AIR. bn..gath 	 T 	19021E9 

84 	 HSLC 	IRkIiar 	 3C 	30'D2 

85 	HSLC 	AIR, LulgW ci 	,E03It3 
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S .89 HSLC C7,1J 1ifl 
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I " qO 	Kaha PU(cc) 
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5 in 5-.-.AC .k 	., 01/0)/15 25063 I17S8 11137/.38 AIR. ltr.pIaI  

6 5C 5.rr.i.A( 4tk 31A)4.43 13::1 I32 0&.3,'88 03!3J38 CD,&mhali 

- 7 1 5t1i;AC )-1i ST jO12 03101,57 30fl0:SS 30iS3 00 , .c7a 

• S I-(,rTh;A 14a!n: ( )JC3.'1 071 T 353 09!:2..'SS 09/12/88 A. 1<aiishdw 

j UC Cci.  hL n 	A S )111)511' I ?j07'5 0001 '89 u'3 1/ CO'. hn*a 
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11 flU TJu.dr;HC &. 1i 0I1015 0./0759 .2029 20/321.39 EE(Q. CW. 1.L. Ewdz:i 

l /:} 	f( ft '!( l/c,3? 1./03.72 29t13:89 .29/33/39 AIR, Pi;ia1 	' 

13 0 OeI./ l-LC - 3110214) 30/11:70 0!4.139 01/04/39 P411, Dpk 	..- 

14 i( C1lC Maui. •31/05,142 0I,)45 3J0.389 301.39 FfC(NE).&aiãhti  

15 G1 £crcI:iIC &F-I) 4 D1/01.'43 3111)55 lQ0:S9 1G/IC/89 Sq E(() .(C!i.&t 

LFF 31/03:13 'C/3j€9 1J;2:S9 15/12/.39 (C'1(C) ,9g 	'...- 'C;l7I CcW. Ekt 

14. 
17 11.MSnch;1C MU.iz l 31109/4-i 7:G73 202:90 24!32/00 DO, bn 	"' 

18 f4:?-!h:;H: ft 1F 32J05.'43 03!01"39 O5.'90 03C/O0 DDKsv.i}uti " 

i k 19 1u4L-'.SK ft SI 01/t)1153 17/05Th) 18106:90 i3//90 NE5,A:R,on,- 

20 t41IFLije.IlC Eat R 31/04/43 - 13/:3.72 - 	13106:90 iS/X/90 C'C,Obiujah -'-- -: 
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Axu-3 

The Station Director, 	 -. 
All India Radio, 
Ouwahati. 

(Through Proper Channel) 
Sub.*- Request for cocrection of Seniority List. 

Sir, 
/ 	 With reference to your letter no.Q11-I(14)/96-S/ 

5027-73dt.29,8.96 regarding seniority list as received 
' f roia E.E.(c?Y& AIR, Ouwahati on 30.9,96,1 am to 88Y the 

following few lines for further necessary action at your end 
please. 

That,my naiie has been shown at 33. No. IaO in the 
- - 	ainori1ty list of U,D.C. cadre instead of el no, 106. AR24tUR  

r-..• •' It in to state tl*at the incumkenta shown at .1. no. 
106, 107,108 are junior to me in the grade of C.0.XZ since 

às C.0..IX-on---3j, 1.86,7.-1,86&20.1.86 raspeativ&11 - 
and promotion was made in the grd. of C.O,-I(UD.C)in the same 
batch vide S.D. order no. 24(2)/90...5 dt. 256 10,90 where they 
iere shown junior to inc. 	 . 

' 	

' 	 '-•. 

In. this coririoctjon this is to nontion that I joined • 	later in the grade of C.Q.-X Lu, on31.1,91 oinoc I was posted $ • 	 to E.E.(C) ,CCW AIR, D.trnnpur and for which 1 hd to wait for • 	oCfer 0g s1ir4)ifltnhIIont Crow thu iinld officti and rn3unsaU on 
30.193(A.N) ftdE,E.(C),ccW, AlR oGumahati, 	. 

Further, as per D,o* in8tructionthQ seniority 
shoukd be counted front the date of D.P,ø. 

Also in the said seniority list in column B tiy 
name has been ehot as a temporary 14mployee but I was 
declared permanent,vede E.E.(C)pct_Atfi., Ouwahati letter no. 

/1.27 Jg.q, Zj¼t'. 	 ,a copy of which was 
enraed to your goodseif £or'recorde 	. 

• 	 Yours faithfully,' 

	

'T (AsnoK CHAKRAORTY) 	. 
• 	. 	. 	

•• 	.• 	.• 	 U.D.C.,CCW, AIR, Ouwahati. 

,COpy tó;S...  
• 	 . 1..The Deputy Director 0eneralNER) ,All India fladio,Ouwahati 

	

• 	

. 

 

for hind inforiiintion pleuuo. 	 S  
• 	 2. The Exocutivn nçincer(civ11), ccw, AIn, Ouw&wti with 

	

• 	 . 	the request for forwarding the above copies to the 
cornptent authority. 

	

• 	 . 	 U.D.C. 
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0 

The Stntoi Dh- cctur . 	. 	-.. 	. 
0 	MI I nclia U (1i0, 

00 	

. 

n"i zty Ltt of UDCS as on 01 01 99 

th.1ionour to bring the following d icpencieS iucrpotitçd in ihc.-scniOriY 

list of UDCs as on 01.01.99 circulated vid SD,AIR,GuwalIat Mtno no.1(4)192 -S/40S2  

	

dt.215.7.99. 	 . 	 S 	 . 	 . 	 .. 	

. 

1. In the said ScWOFi(y list of UI)Cs cadre my nanichasbcel,SlV 1  at SLNo.98. 

though SI No 9 to 97 wcie u1uoI ine in th cithe of LDCs(pfl0 to promotion as UDCs) and 

I/(II;',il)iIity 1it, 	
: 	. 	'- 	

• 0 

C n:iI I'ii.nc ipk; 1w 	 tiiiiiattoll of seiiority vide 	i.n.O(' I lome 
ion' 1,ionmli I o the vu touc 

t d 	Ii 1 	d 	tu 	it th nid i tl th 	I 	h't ut.h piotuollOil N& &I1 ' to siteillion 

	

that 1 jOWed j:. 't the I);t 1 (H )C t)Ce%t' 	V/ 	ItiIIRd oU 1ioinCtioti uiii AI1(C). 

	

(;uwaliati o Al :,(( ),I )ii t,tir :ti 	1i which I had to wait foroITCrOfA1)1)O111mfht 811(1 

ki wg o' i I i Wi 	't d ii C uhu t 	lii ition (It 3 10 96 may be i Lt'CUCd 

C 	iitd ahdatc for, the post 0fCG-llLUC) atAIR(C) )  

Guwalia i iii I' l( b tich of I 9'I b't i inhwtsc n'ii ity of SSC were/are not being maintained 

Thc coi, my scnmoiity mu my bepIad bctccn Si No 75 to Si of UDCs cadre 

t' co 'liii" 1 t' i 	m p ovi ,ion of I) cet (cc 	u ' 	t(l C s pi SSC rank in the year I 94) 

1 iud I hum ii i c uuoi m ty in ii v mm ott ot I m,oct of U DCs may be dctenmncd in order 

of scICctiOfl list iC ts per rCC0fl1mfldOfl 01  

	

Yours faithfully 	
0 

0 	 0• 

ATY)  

UDCcAIl1ndiaRa(t0  
rrANAGAR. 
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0 	 0 

I Prasar Bharai 
ti dcmtsts Lot poraion of indi) 

Al lndst 	iio:(iuwhati 

i'lu.Ghy-21(2)I2OCd/ 	
Date: 	QL1Q2• 

	

uibjccl 	Seiiioty lists of Asstt/kUt. 411d UOCJPSY Etc. for the ycal 1999. 2000. 

• 	2001 and 2002. 

• 	[rdosed picase find the seniority Iist in respect of Administrative ttafl ol the North -Cast Region 

in respect of the grades stated above for circulation amcnst the incumbents concerned. Discrepaic1es reaarding 

positiOn in the seniority list, if any OR errors arising out ai crnmizion/ deletion OR non-addition/ inclusion of any 
new entrants may be pointed out in writing with prop er relevant data and aiithentiCte suppOrlinci documents on or 

before 30-09-2002. Non-receipt of any complaint Will confirm that there exists nothing pbjeclioriablé. 

IhA list of incumcnts omrriii rd OR to be added/ icIuded afresh must he accompanied with all 

r&evant docurierts exhibiting Educational uaiticatiori/ date of birth/ date of erstry in this depailITenti Rank rumber 

(in I ul with dctailcd prcfixcs such as SLYI RLY ctc.) 

;t is to be ntd that this ofllce has to determine the exact poslOon ot stall In a!,i thejdes 

uteutiy whidi i found ii'iiuudbiIe becue there seems to exist 
so ffliflheENlORfl1  LISTS who have 

reaJ been ei.piredl retired! transferred. Therefore, the .!ist of such emp!cyeeS, who wa 
once in this zone 

	

(i 	'C "J I I1I 	ii 	tt I'IdIUtd unin_'i1teiy t1 

0u,tci'/ Lili ,ljth. lie piuluild attadied be eipedted. 

fl this cor,rection i is so requested that necessary. action. f1 holding the type test for staff 

csncrnc'J mny o thken mrnciatC!'/ this office be kept inforrn:d  time  to time. the date of declination of 

promotion by niiidtc (iidicated by star mark) along with relevant letters of dccnatiofl and the date of toinin of 

thc fspt.Irig pmtnoIion durini ()flI.i-Ot iny also b intimtd to this olJk ImmdillY. An entry in this regard 

shail irvthbiy be made cntc the sec'c bk of the concerned as" DECUNED PROMOTiON TO THE POST OF tiC! 

!JDCI LDC on the ....... . ... (date of dditiation) '(copy kept pasted at páe . ........ 

	

ute 	
Ic l e vu1 1 1 , 1. t4u: i'iut.ih 	i. yS be uuted 	rs In futile cu puiitkfleS. 

	

Head ototices(FI0) 	
ç 

Emdo. 
	 - 

	

• 	 '• 	 Drawi? j DisbursiP.9 Officer 

for Station Difectof 	0 

	

Ccpy along wit) endoureS Lu:- 	 . 

	

1. 	 The Director 	
in 

General, Sil 
Section, Aashvni Bhavan. PacIament Street. tJe ki, Delhi 

 

	

dpcaC :. 	 0 

t 	Guwahats - 

The et' Diretr nenr?!(!E4). MI ndia R4io. Grhati-/1 
I1 ! ) 	drhn,  

731 024( ssam). 

Utw 	Dcsiuiuiy u,iI'_e' 

MIA 

~~  Y~Ala;,~V 
r' 



-; 

A>LMEXUR.E- 	
' 

Dato:19,12.02 ~( \ 

To 

With rcfcrence to thc scniotiLy list ol Asstt/Aeu. and UDC/SK/ etc. 'for the year 
L1999/Qlc,01&02 circulated vide SD, AIR, Guwahati's letter no. Ghy.24(2)/2001-S/ dtd. 
07/10/02,1 have the honour to point out the following discrcpancics rcarding my seniority 
position. 

In the said seniority lists of UDC cadre my name has been shown atsi. no. 91,93 & 97 in 
the year 2002,2001 & 2000/99 rcspcctivcly and thus no. of person who was junior in the grade of 
LUG/CC-Il have superceded. The factual position Was pointed out vide my earlier 
representation dtd. 19/07/99 (letter enclosed for ready reference). 

It appearn from the seniority lists iluti In riome caea seniority of UDC cadre are 

Sir, d ic to it tc,rret:t seniority posit i(in iii iitt, seniority lists of earlier years (ointcd out 
earlier ide my seveial rel)IeselItiuioiIs) my juniors have got promnodon In the grade of UDC 
earlier th an 

iltiitIiir&.,  i t i s  iiglii i'(,jti&,'tstd Iii 1 )I.tCt 	I)' StIllilIlt)' 1141slihuii Ituiwut'ii 	I)_  il Cif tJI)t 

Copy to:- 
, The Dircctor General AU India Radio Akashvarii lihavan, New t)elhi- 1. 

9.. The Deputy Director Gencral,Ahl India Radio, Guwaimali - 781 003, 
tO. The Executive Enginccr(Civil),Civil Construction Wing, All India Radio ,GuwahatLIt is 

ArA 

• 	 The Station Director, 
/ 	All India Radio, 

/ 	Chandinarl, 

I 	 QjjllJL 
(Through propor channel) 

maintaIned on the basis of SSC rcuilc lit the initial grade, somewhere It Is  bused on ditte of 
p, tJJX'n uttluttilt tliwi hi cletir cut insiriiiliu liitt ,seitinrliy hoiiltl hi' nslntslitod its 

SSC rank in ii ie i,tItIrtl grade and thcu its jnr mu k of selection list of 1)PC, Needless to 
mention that I joined later in the grade of tJl)C as 1 was transferred outside the state Lu. 0/u. 
the EL(C) Dirnapurfor which I had to wait for offer of appointment etc. 

 inc. 

cadre in the set i ion ty I mt of 2002  ccoidigt1. it, ml it pro ViSion o I' direct recruitinemit Lu. on the 
hn'iis of,SS( ,'iil'. iii the initial trLule Ii the yi'nl' 19111. 

\'oilrs imdthh'ulIy, 

Imr.l:,as mtluve. 
 

(A.C1i/t KRA.IJOIITY) 
UDC,ALJA,Itanagar 

requested that SSC rank no. rna kindly be sent to SD,AlR,Guwhiati If  not sent earlier 
as requested please. 	 • 

II I)C,,\ I it, Itatin.ar 
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I1'hOeOre'. 	]1th(CaflCitdate3 fiq0r0bY 
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s; 	 ti (O fl;ttI 2t1v t'v  

capt f) / 	
, 	 •1ovo 

• 	 ('a/it) • 	ffli: U 	hiC to ifttdttU11tU 	n the 6th 

(J.T ~q. irC 
actor 

(1997) 
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Ll MC:  KUKr
8:  

NO  

I1ANAGAI 

SEND ACR FOR THE PERIOD 1,4,95 TO 313,96 
'ANU 1,4,96 TO, 31.12.96' OF U CHOUDHURY UDC 

AND FOR 
THE PERIOD 1.4.9ô TO 15.1,97 01 A. CHAKRABORTY UDC 

BY , SPEED POST FOR 
ONWARD TRANSMISSION TO DIRECTORATE 

FOR THEIR PROMOTION 

AKAS14VANI .. 
- - - - - - - 	 - 

Not to be tClograpq : 

No.SLJ. 1 (3)cfl/2000 
dt. 7.3.2000 

 

L,1tohrr 	),, 
Statj 	I)ir(?ctor. 

Piascir Rharati 
Corporation of India) 

All Indj Radio :: Guwahati. 

GuAahatj dtd. tho 7th March, 2000, 

copy in confiinatIo,i forwardd •to tho'Statjon 
Ulrecto', All India Radio, itanayar with a rofll:cst 

to send 'ACfl for the Poriod 1..95 to 31,:),9() and 
1.4.96 to 31.12,96 in respect of Shrj DChoudhui . y, UUc and part ACfl period 1.4,96 to 15.1.97 	 foi the 

in re;poct of Shri AChakrObOrtYUDC at your Statior to this Stasw)fl by Sf)(?Qd Post for onwaj•d trnsmjj0 •to lilroctoral(, 1i cul wcL1c 	with 'his. proniotjo. Thin 	ho t .L'r) it', od  

:;ttion c t or . 

/ 

I. 



	

4 	

1iQliZ 

To, 	 - 
It 	 The DrcctOr, 	 -. 

(Dr. I.K. Das- 1BPS by name) 
Stall Trnifl9 InstitutC (P) 
NI India Radio, Radio Colony 	

/ 

I<ing5wtY Camt'US 
Delhi 110 009 (Through proper channel) 

	

i 	 Sub: RequeSt 

for result of iittcn c airin3t10n00 Deptt. Exam. for IlC1Ctt. for the year 9S.96!96'97' 

t \ 	, 	 r most resp 
1, A okthab0, UC, AIR, Itanaga

ectfUllY stated asunder:  - / 
Sir, 

	 H 

, That1 I appeared in the DepamCfltat Competitive Exam
? f or C/Acctt. for the cat 95- 

96/96-97 

held on 13/I I/99/141t 
1/99 at Gahati having roll no 26034 for 95.96 & 

37030 for 96-97. 

a 	
hcd/ passed In the vttCfl 

That sir, I learned that I have been qua 
	

cxamlnt0fl of the 

bil said Deptt. Exam. SInCe my C. were asked for holding DPC.. 

, 	

have been Iuoin9 alter the woi 	
LAcCOUfltant (Assistant) AIR, 

3. 	That sir, I 	

ltan9ar 

(Capital Station) 114Cc 	
,i2.99 to till date Le. for last 8 monthS even alter the post of 

A,0. Is lyiiij y%(,llit, 

4 	
That sli' ,l have ciut been comli iinicatCd the ma 

	
thIal, ied by me Ii each subjeCt as 

wIl (IS IiIj ul1l in iiUIIill(1 of II a Wi aten eawlna1I0fl of the sId Dcptt. Exam. 

' I .  

TheicIote , earnestlY request to idIy let mc Wow my' posltlofl no. of the wtlttefl exam
,  for Deptt. 

cxanirti0n of UC/ACtt. for the year 
9596 & 96-97 as well a mar obtned by 

mc In each subject for act of 

velch I ialI be obliged. 

	

I 	, 	

Yours laithfuly 

(Ashok thakrabolty) 
l.JDC, AIR, Itanagar 

CopytO 

• , 	
Ilie Deputy Dii ct(,I (cue' nI (UUt All, Gtahatt 

for Vind inlornlatiofl.
uv  

2. 	
The Station Diet0r ,AIR, Gvahflti 

for iud inf,rrnfltio11 
 

OV 

I 

H I 

	

I 	'i 
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1' ' 	
A&uJ-EiO 

/ 

Dal- 

• LROAI)CASulN(3 coi0i 	10N OF INI)IA 

S L'A1' [RAINING rSI'I'Y1I(') 

	

0 	
ALI. INI)1A ltAI)R): 1A1)I(.) COL.A)N\' 

Kit csw 	CAM" :DE LIII.- 1100 09. 

	

I 	• 	. 

iDA I I 2 t 09.200() 

• 	 The Station [)jrectOL, 

 

All India RthO, 

	

• 	 '..I. 	
.:' 	

•. 

	

,:. 	• 	
- 

sui IZ.EPRESENTA nON FOR REcONs1D OF PROMOTION 

	

IN RLSPECT OF SIU A CIIAKRABOIt 	DESF1ABANDIIJ 

	

C1-IOUDI-IU, UDC FOR ThET-OST OF 
icIAcc'-. 	T1-11' 

	

• 	 .P.I..1 
.'_I' • 	 • • ., • 1 •- 	 • 	 • 1l • • i•• • ' 

yEAR 95-96 & 96-97 	
I 	 h 

I 	 - 	 I ........• • •- 	.. 	,, 

	

• ••• 	. 	
; 	,.

u. 
R LI I I A 21 (2)1AC197/5'12 I )A ELF)' 4' 07 2000 & %,2000 1  

	

t.,13 	
.1. • 	 • . y 

	

.1_I 	. 	
.•'_ 

	

Sir, 	
I ' 

I hisis icfeung to the bovc ipisentt1
01 l 	1' 	

I 

'tNi H"Y 
This, is to infoiin you that the,aforesald EyatninaUon iS n1J I oi  

" 	•I•. 	1IIPI I 	r •tl I- 

	

I)ptil1iflCIflRl qu1iIifylng eMlnh1flr\t101k' I Iei'C , 
fl 	CI U,c11i'1r 	LU 

does uo entail a peisoil fo:quaL 	
not pok 

	

pi ovide thc dctu Is tskcd I OL 	
I1fl 	I 	I 	I•' hi 

S/SI. A.K. ChkfabUttY and ts1aaidl1u Chou1 y D(s of you' Ott 

	

II, 	. 	. ' i;................ 

	

U ) 	be in IoriflLd JLQI (1 iIl&Y 	
• I 	 I I 	 I  

S • 	• 	
;:;.: 	•.. 	: 	. 	• 	.. 	• 	- 

	

- - 	. I 	1j 	•''1'-'•1' 	• 	- 

I 

I 	

YOU'S I,nthfulli, 

J)A-" 

D1RECfO'- 

I 	

I 

- 	 : 	- 	• 	
0 	• 	

• 	•• 	- 

	

Copy lot 	 i UtLR)fl U) 
 

	

Sts'.1On f)ji,.ClI. A I I 	(t,w%lt'1.I -. 

 

	

2 	'1)ILcLtOI iLc ( uu l( Uy N,tiflc St El P Mislit ,DDA) Al R,N 	thi 

	

S 	• 	' 	I i. 	• I.' 	'' \ 



IL 

"'—"Co A  OCASTING"CORPORATION Or'lP 	 0 

•  
KINGSWAY 1  (YL 	 0HI. 110009 	 . 	 2 04 

Mi 1 4/Exm/CTl/20OO flO /L , 	 Dated 15.9.2000.  

Ti' Ohif-E 	 Enr.f 
Encjineer., 

raJia RadioL --- 1Ff! 	 . 

• 	 ___ 

...7:LLth(I1.R.....:'1/// 
r- 

M irk' cccuw J iii Iho written popors by the candidates appeared in the 
don Irriontol ;oiyjttjç'o oxamJtj(joii for the promotion ofSEA to the cadre of AE 
- ccn'Jucted on 2711 11 2O, & 29"  February, 2000. 	. 	

. 

Please find cnclocd the Marks shoot(s) of the candidates for the following roll number( 
"ho c ppeared in th written p.p' r of (ho Dopartmon(aI Competitive Examination for promotion 
cf SEA to the cac of AE I.IC, cn 27th, 2Dth & 29 February, 2000. 	'.. 

m!afl 
5'ct e) 	 .,• 

2. 	 5050 

I (iv ry ay bo dc Ii'iurccj to the .and1rJa((s) In co"o ho/she has been translorred to some other 
s1aficn, this may please be forv,ordod to that Stulion. 	 . 	,. 

You:s (aiUu1ull/ 

Q1 0 vgç L'ç 

(R.K.Singh) 
Director (Engg.) 

For Chief Engineer (Trg.) 

Pauc 3 

610 



T 

44 PRASAR BHARATZ 	 - 

( I3ROIDCASTINC COPORATION OF INDIA ) 	 p1 ALL INDIA RADIO :ITANAGAR 

No 0  Xta 104)/98_5/ 	 Dated, the 10th •Feb,,1998, 

ORDER 

In partia' MOdifi cation i , of this office's earlier 7. bders cks among the followir1gsaff are 	 stribüte as mentioned against each 
 

454"'~'As~ok Chakraborty, UDC, 
, 	 11 look after Fiè 	IIaUng o- appoIient;' ter promotion, training, 

pensjo, leave,enace,ofervj.ce 1ook in respect of Engineering and'Gazetted Staff 
2 0 	Thri Venu P. LiDC, The works .relating 	ippi f transer, 	 training, penLLon, leave, maintenance of service book, etc. :in re8pect of flO}-.cJazettecJ and Group 'D' 5taff,; 

They will Onnuro ncncl.Lg of roapootive rocurn8. 



.4 	. 	.4. .. ..,. 	 .... 	 - 	 . 	. 

4 
• • • 	

. 	 13 
/ PRASAR-BHARATI 	 . 	. 

7 	 I3POADCASTINO CORPORATION OF INDIA 
1' 	 ALL INDIA P)1DIO z ITANAG1R 

"ORDER" 

DatedItanagar, the . 
21st Jan.'1999, 

/t/. ITA. 	 A8hok hakraborty, 
C, 1s hereby directed 

to takeover all CR Files from Shri B.Shome who is being 
released from this Station for - hjs new posting place, CCW, 

• 	AIR, Silchar, and keep insafe . cusody.:tfli .altr native-. 
arrangement is made. A - copy of the receipt of the CR Files 
may be sent to undersigned.' . '. ... 

	

4 	

- 	 ( 	 - 	 - - 	-- 	 - 

( 3 .T.jIR 
-.STATXON.DIRECTOR . 	

: 	 . 	
.,. 

._4'  .....  

	

\ - 	 6hrj Ashok Chakraborty, UDC. 	. 
All Indi.a Radio, Itanagar, 
Arunacha]. Pradesh. 	-. 4- 	 ••• . :: . 

zd 

Copy to 

•...•;•. 	I.. 	• 	•. 	-• 	.• 	S 

10 	 The Superintendjg Engibe 	AIR, Itanagar, 
for kind iiform-atjon please. 

2. 	OffIce copy. 

(JJIRDO) 
STATION DIRECTOR, 
AIR :::- ITANAGAR. 

C, 



I 

(BROADCi\STIJ 	 \0 COPOATION.OFX) • 	Aid., .IDIA RADIO: XTANAGAn 

Ito. 23(1)/99.iy 	 • 	
• Dt.,.6j2.9c 

Ofl1)ER 
-.-----..I------ - 

Sli. 1. Chktaborty, UDC, AIR, ItQnagar is hereby direct to J.r)ffl after 1Th work of Accountant(Ajst).AIR Itanag 6.1299 in addition to his own ' work tifl 	 orde or i 	quJar Ac cOu t4nL(Ac3si3tant) is posted at thi 	tation 

TO 	 / 

i  C'Ilakraborty 	 STATION 	CTOR, II)C AIR, Itanigar,  
ALL INbjtt flADIoX'.I7 

Crbjy to 

1. The Surerintencltflg Engineer, A).). India RBdio, Xtanagaj 
7. The Drzwjng & DJbursjg 

Officer, AIR, Itanagar. 
3. Accç,un 	& Admñ. 	 • ':' ', 	'' 	' 

STATION DRECTOR. 

• 	 ••'•. 	 .1 



;i4.flAi1  

('(flU O1A1 iON CF Ir'WL'k 
AU 	¶IA flA$)I() ::iTMACAfl t'  

NO Iii I(4)/2eo,t/2_ 	
Dnc -22/2IOO 

With iticricc to iStli c Ortcr No,Itn-)( I )/9-O35733575 

I ti (/ 17/99 	iii I A ( tint i ibui t III ( i Ii tt 1w ippointi_d t ohlicinto In iht pod of 

P connt hit (Aist lilt) AIR II in 	i 	c f óI't2l)9 awl untihl fuiihcr Oi'Jcr or o ictnh if 

Aceounthflt is jMv.d.1t S(UII3I.  

1 'n y In Itu' _it11itthl' 	cI Ic Ii "(i onr1r I R72(i)(l%XI) it
SS 

Rs 5U00/-  in tile r tie Ps 51)1)1) I l) 0(11) t r mouth plus othciihiois tttc; a nd,ulflt - 

L. 

'10, 	 sr,vrloH DUUC' OR 
AIR LI AWAGAR 

1)) ii 	fciin AU,) 

(o') 10 

I 	

i Ii ))cpul) 1) uc'ot (J.icr it (lflit),AiI India Radio.Guahi8II 
Aceinnti Ofltc'r, f)oordarsllafl ,ltG Daruha Road Gui,hati 

, __-I3u11CIcO(wduIpiur1tC) 

-AT1 N-  >RL swl 



I 	 $ 

Atxu- 	'I- 

IRASAIt ill, lAltiVlI 
(IIROAI)CAS'IJNG CORPOlttt'llON 01 lNI)IA 

-ALLJJLD1MM)Q.,1TAUAGM1 

No. 	 6- . 	 Datc 13/02/0 1 

Undcr 1undmcntal Rule 46(b), Suuon Director AIR, Itanigr is pleased to 
sanction an amount of Rs 6,500/- (Rupees Six thousind fivc hundrcd)only as honorarium to 
the following olficcrloflicii!s for the amount shown agunst thcir name for performance of 
outstinding scrvicc during thc ycir 2000 1 wliich contributc very good productivity at the 
station 

1. 	Shri 	Iddong Pcrtin 	TREX 	. 	Its. 1500/= 

	

Shri 	A. Chakraborty 	UDC 	 Rs.l500I 
Shri 	D. ChoudFiury 	UDC 	 its. 15001= 
Shri 	Amiyanshu Das 	UDC(Prog. Sect.) 	Rs. 10001= 

	

Sbri 	H R Mnngnr 	I flC 	 .11c;iflOOI= 
Tnr2I 	 R 6,5001 

ltupccs Six thousand five ltui(Ircd) only sanctioned. 

The expenditure shall be met from the SI3G 2000-01 under Sub-Head A- 
1(4) (I) Salary. 

(S.. Yongsam) 
- 	- 	- 	l'rogramnic Lxccuuvc(DDO) 

All India Radio, ltanagar 

	

Copy to:- 	 I... 
The Pay and Accounts Officer Doordarshan R .G. Barua Road Guwahau. 
The Bill Clerk(in duplicate) 	 $$ 	 $ 

Personal File 	 - 

For Station irector 
AnliR1in, lrhgar 



j_ 
L\k- 	 PilAsAn tALAnATI S. 

(DflOA 	 )Exu-E-1 

	

UCASTINCJ 
flAUlO 	UthiAflT'i: 	

IlD f 
	
\\ 

i ' 	 .24(3)/2000/S /Jç 	DatedUUWahat&CIIUnJZnarX te( ft; ly 

0 	fl 	DE . 

As per STI(p), NowDeTh1lsI;erNoDSTl(p)2(5,/992QOb, 45 dated 23-.06_2000 fo1lowj 	
passèd UtJCeomotgd ae }IC/AC/$SK pd posted at the VarIOUS steti011'j, 

AlR/DoK . jnua.ftj0 against tho 20% Dopartmonaj Examination quote. 	 ...... 

SL7tz3. 	NAME&mSIGflTlH— 	ErI'sTijf 
— thW PL7cfl OY'pUsrirj 

on Pfluwr ion. 
I 	Shrj Sankaratc 	•Alil,j3o)j 	A1fl,Betlonjea A/C LJDC 	

: • 	29 Shri Mxinal K UDC 	 antiMajumder 

3, 	ShrjNa.ruyan Dutta, 
tJDC 

(Thri VnrjtJ1 Chnkxni,oxIy, uix. 

- .W — — — — 	
.. 	 - .. .. . 	QQN 6 	 4 

— — .— — — — — • —  — — - - 
— , .— 	S — — - — — — 

.5 — The respective Statiàn's/çefl as/offi ' 1- ' d m 	p1oa  issue necessary orders to th 	 ye  aboye officiaLs. 

Copyt 	job 	
: 	 •• 

fitation Director, 
All India Radio Beloi1ja for kind iflforrnatjo 7' and fl9cessy actjon Plea, 	 - 

Sttjo Director, 
All Indj Radio, ltfla'ftr for kind infoxnjafjon and necessary actjo ploø, 	 — 	 - 

StatIon irector,;k1i—Ifldj Radio, Tawaj1  for kind information and flocossary action ploosO 	 -. '1 	Shrj S. B 11attQc11 6ryyqj IJDC,,,A1n, i3lonj6, 	 \ Shri M.K. MoJumdor, UDC, 00K, A 4 artj01,;r. 6 	Shri Waroyn Dutt 0 , UDC, AIR, Tawong, 7 	Director Unoral, Soctjon.,Ij, Alit, Akshyj Dhavvan, Pariiame,, Street, Now Dolhjllo 00$, for kind &nformatjon a) 	Director( Or, J.K. Doe, 113PSy norno), 511(P), All India Radio s  All IIiU.e fldiu Goiozy Kiijy Camp, bolhj...jj 009, for kind informs tio, 
9 	Dy, ui00, annr.1(urr), Am, uwahtj for kind information,. DYe Director C39noral(1Efl),.DD, GUwahfttjforinformatjon & 

kind necessary action. • If) Pfl5jijç, ADASA, DDK, Juw.thiitj for iflfmat..on, 12) ShrI P., ChakruIroty, UDC, AiR, Gill, 	,/\/ 

1A9i1JUnJC1cfl 
• 	.•. 	

/ 

DDK1 Agartaj. Allotedto Doordar
~ 

I? 	1' shan for further.  
POS

1.
...L

1 
 IL.p. 

AiR, AIR, TaWOn 	as A/C 

Alit, Uuwahptj 
• 

Alit, itrningax' as A/c, 
Shri MonoJ Choudhuxy 1  UDC of your.etntjon. 
may kindly be ehow 
ogaint the poet of 

KIM 



/ 	-4,• 	/ 

/ 

• The Dirctor, 
• 	 (flr I K fle IODC L. 

• )<ugEjg ( 

Paled :3p/07/2cxy3 

UYIlWflC) 
Staff Training lnSt1tt (P) 

:1 	•. 	All India Radio, Radio Colony 	 - 
' Kingsway Campus 	 S  

Delhi- 110009 

(Through proper channel) 

St:b: Departmental Competitive Exarnnatjon for UDC to the post of Acct.fE-Ic/sK forthe year 
95-96/96-97- Request for reconsideration for promotion thereby. 

	

Sir, 	
: Respecuully stated as under- 

That, I submitted a representation dt 1407 2000 requesting result 6 position no bf written exam as well as mark; obtained by mc in each subject of the DcpttI Exam for (JDC to the post of Accu/HCISSK for the year 95-96/96 97 

Teat, recently 4(four) UDCs have been posted on promotion to the post of Accouii1aj etc against Ihe DcplIl :nrn v per SD, 
AIR, Guwiliiti ouk'r no ?1(3)/?0(X)/5/21/8 did 1110712000 

That sir, ilihoiijli I Iiiv ix'rti cJ'nIJfit(I in the 
willlc,i cxifl of the said Depul Cxm, my name has not been corisicJu(.d for pioiiioj 	It is presuri,ed that I have not given due marks on CRs s4ith contain 100 marks 

Therefore, I am to say following matenal facts which -have either not been assessed /cornmUflicated to members or looked into 

i) 	
I was called upon to officiate/look after the work of Acctt AIR, Itnagarw,e 1 06/12/99 vide SD, AIR, 

Itanagar order fl01 11123(1)/ 99,6/3573- 
3575 dtd 06/12/99 and lta.1(4)/2000..S/4270 dId 02/O2/2O0(iy experience of the job as Accountant independently for last eight months w e I 06/12/99 to tilt date in 

such a big Station like Itanagar(CapJ station) and where the post of SSK 
and next higher post A0 are also vacant Duringtheperimy iargestooJc place regarding new 
system of 

accounting which I have tackled eMc;ntIy çyen due to shofta9e QI 
Acimp $;1f 

Holding additional work of Stcnograplicr rclating mainteQane of 	ldentiai iepoct dossiers, CR flies of all the officers and staff of this Station we I 21/01/9 d till date as per SD, AIR, Itanagar order of even no dtd 21/01/99 as both the post of Stenographer are vacant 

Exlra/AdJitiotiatyo r  assigned nd per loqned by me in theost
•
o f Ui p 	C AIR, Itanagar for last 4years w.e.f. 12/02/9t(5 till date due to shorlageof staff.  

iv) 	
My experic,lcc to serve in boUi Adrnn. & Accounts section of AIR & CCW in difficult Station Dimapur/ Guwahati & Itanagar, 	 like Kohirna,S  

All above factors lead to outstanding merits and justify my advancment and S 
higher appoiiitnen( out of turn, 	 pecial selection For  

Contd. 2 

r 
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(2) 

I 
11 	4) 	That jir, since seniority has CO-relation with promotion in case having equal marks of others, I am to say 

that thcre are p;'omotce/quaHflcd UUC wio arc Junior to mc but shown senior In the Incorrect zonal seniority 
list of UDCs of various ycarswhich werc brought to the notice of SD, AIR, Guwahati vide my representation 
dtd.03/l0/96 & 19/07/99 but all in vain. 

There1or, I am requesting you to look into the matter and reconsider/ review my case for promotion on the 
basis of above menUoned facts and obliged. 

Enclose :- As above 	 Yours faithfully 

(Ashok Chakraborty) 
hOC, AIR, Itanagar 

Cdjpy to 

The DircUor General, All India fIadio, Staff SectiQn- II Akashvanj Bhawah, Parliament Street, New Delhi -1 
for ccnsidcration please. 
ihe D.iity Director General (NFR), AIR, Guwahati for kind lnlormation. 
The station (Jircctor ,AIR, GuwahaU for kind information. It Is requested that the seniority lIst of IJDC cadre 
may please be corrected as discrepancies pointed out vide representation dtd.03110196 & 
1 9107199(Copy enclosed for ready reference). 

AIR. Itanagar 

ri 
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. 4: 
REA 

:Date :-0 1/09/2000 
To  

The Director General 

All India Radio, 
Akashvani Bhawan, 
Parliament Street, 

New Delhi- 100 00 1 

(lhrough proper channel) 

SUB 	Oepartincnhl Competitive Examination for UDC to the post of Acct /HC/SSK (or the year 95 96/96 97 
Request for reconsideration for promotion thereby 311cr review: 01 CRs.. 

Sir, 

Respectfully, I beg to draw your kind attention to my representation dtd. 14/07/2000 and 
30/07/2000 regarduig result of written Examination of the Dept exam for tiC! Accit for the year 95 96/96 
97 and rcconsidcration for my promotion after review of CR $ marks as some material facts which have either 
not been assessed / communicated or looked into (Copy cndoscd for ready reference) 

l3esidc (tie mintcrhl laOs explained vido para 3 of my representation dtd 30/07/2000. I ant to say 
the following lLw lines in support of my genuine request 

1 	That sir, the CR s for the year 97 98, 98 99, 99 2000 have been reported! reviewed by the officers 
other than reporting officers (Accit )/ Reviewing officer (ASD) as per Vol - II of AIR, Manual 

2 

	

	That sir, there are promolecs who have never been called upn to look after the work of Accountant 
lndcpcnmkiiUy for such a lonUer pulod 

3 	That sir, thcrc is a pro molee who is junior to me but shown senior in the Incorrect zonal sentonty list 
which were brought to the notice of concerned authonty for necessary correction several times 
but only all in vain 

4 	That sir, theis qualified person in the written exam who has been promoted even after 
working in Adm Section only 

5 	As per AIR Recruitment rule, no direct reauit should be made until appointment of qualified 
candidate of Depti; Exam.  

• 	It is also to inform that some posts of 1K! SSK/Acctt. including one 55K post at station is lying 
vci it for a long tniic tinder direct mcci uitmncnt quota 

Thrcfore, I ant requesting to your goodself to look into the mater to review the CR $ marks on 
the basis of actual CR's and material facts and reconsider my p. omohon case since I have been qualied in 
written exam of ilic above Deptl.Ex.mm. : 

Yours laithiuly, 

Enclo as above 

(AshokChakraborly) 
UDC, AIR, Itanagar. 

C-, 
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(v) A CcCidentiai Report shall be added to the Character RoUonly after the officer has satisfied 

itself nit the report is complete in all respects and either does not contain anyadverse remarks 
or the adverse remarks have been duly communicated andthe fact of communication recorded 
in the report, wherever it contains adverse remarks. 

in order to avoid delays in convening DPC's for various purposes by the authorities concerned for 
want of CR flies which might have been sent outside for some purpose, instructions have been 
issued by the OAR that either CR files should be maintained in duplicate or whenever the file is 
required by other offices only photo-stat copy of the file should be sent and the Qriginal retained 

with the officer conccrn. However sufficient safeguards would have to be taken to ensure that the 

confidentiality of the Character Roll is not lost. In AIR except for.CIS offices only one copy of CR 
is at present prepared and hence the second alternative viz., taking a photo-stat copy may be 
followed. For new entrants CRs may be prepared in duplicate. 

Inspection of CR'S 

The annual Confidential Reports maintained by different Stations/Offices will be scrutinised by 
the inspection Party of the Directorate General to see whether the reports are written/reviewed as 
per instructions, adverse remarks, if any have been communicated promptly and whether the 
movement register is maintained properly. 

Completion Certificate 

(i) The authority who is required to maintain the Character Rolls should send to the 
I lcadq on rtcrs an ann nal sta teinen t by 31 st May of every year ccrtifiying the following: 

(ii) liat reports on all the employees under his control have been written and filed in their 
respective Character Rolls; 

(iii) that there were no adverse remarks in any of them except in the reports on 

 
..................and so on; and 

(iv) that the adverse remarks in the reports on the above iamed employees have been 
communicated to them and that their respective acknowledgements of such communication 

obtained. 

ut rity: DGAIR Circular Letter No. A-2801 1/ 12/84•Vig. dl. 7.1.85 

'rocedure for writing the Confidential Reports— I'reparation of Schedule indicating the designations of 
he Reporting and Reviewing Officers in respect of various categories of Officers/Staff working 

-i/under DG:AIR. - 

nstructions for writing the Confidential Reports in respect of various categories of the staff working 
.n/ under the l)irectoratc General, All India Radio arc revised at (lines keeping in view the changing 

.nfrastructure and expansion of this organisation. For a pretty long time the need to improve these 

•nstructions have been felt as the Stations! Offices were experiencing so many difficulties to stick to the 
xisLing old instructions and were confused at times. 

n order to avoid confusions and any incongruity in.completing the confidential reports, a list has been 
ompiled and prepared in five Annexures (I to V) indicating the designations of the authorities 
esponsible for writing and reviewing of the Confidential Reports in respect of all categories of the - 

)fficers/staff working in/under this Directorate in the following order: 

ev 



AIR MANUAL 

ANNEXURE V 	
61 

STATEMENT SHOWING THE REPORTING AND RLVIEWING AUI'HORITIES IN 
RESPECT OF THE ADMINISTRATIVJ STAFF 

SI. 	Category of I'ost 
No. Reporting Officer 

eVie Wing Officer 

I 	2 
3 

it—All MlnisirfaI/Adflhjfljs(ra(lye staff working in Jkadqtiarters 

A-I Group 	A' officers working In the Directorate 

I. 	Director General 
Secretary 

Dy. Director General (Admn.) Director General 

Dy. Director General (Security) —do--. 

Director (Admn. & Finance) 	
- —do-- 

Dv. DirPr.tAr nf - -. 	
..,, 	

Director (Admn & Finance) 

Dy. Development Officer (Admn.) 	Director (Admn ' P 

Dy, I)irector Ad ma. (Welfare) 

Dy. Director 

Dy. I)irector. (Administrative 
Training), STI (P) 

•uiij 
LC 

concerned wiiladd his remarks in 
the same part. 

Dy. Director General (Admn) 

Director (Ad ma & Finance) 

Director, STI(P) 

Dy. Director (Security) 	
Dy. Director General (Security) 

Ii. 	Sr. Analyst 	
Director (Admn. & Finance) 

A-Il Group 'B' (G(d. & Non Ctd.) Staff working In the Dte. 

Section Officers 	
Branch Officer 

Junior Analyst 	
Senior Analyst 

Priva'te Secretary/Sr. RAs. 	
Immediate Officer 

Assistants 	
Section Officcrsconceflied 

Research Assistant 	
Junior Analyst 

4 

inister 

Streta ry 

— o- 

1* Director General (Admri ; ) 

E ~ ineerinChjef 

Dictor General 

D Director General (Admn.) 

Dy .~ '.' Di rector General 
Coiierned DDG (A) 

wii 'idd his renmi ks 
in Ok sonic part as 
Co . keviewijjgoffj. 

Dirttor General 

Dy.;'tirec 	General 
(Adhin.) 

Diretor 
.

(A&F)/DDG (A) 
as tli case may he. 

Direor (A&F) 

Bran9i Officer car med 

Seirid Analyst 



6. Clerk Grade-I and II in NSD 

Othcr MiniteriaI Staff at AIR 
Station/Officcs (with ASD or A.O. 

8, 	O(hr,  Ministrial Staff at AIR 
Station/offices (without 
ASD or A,O.) 

9 	Programme Secretaryf Tape 
Librarian (born on regular 
establishment) 

Programme Executive concerned 	—do- 

10. 	Stenographers in NSD 	 Immediate Superior Officer. 
(i) Working in Shifts 	 —do- 

(ii).Other Stenographers 	 •• 	".' '.' 

II. 	Stenographers at AIR Stations! 	Immediate Superior 
Offices 

.11. Director of News 

Head Cierk/Accit. 	 Sr, A.O./Acctts Officer 

Immediate Superior Officer 

—do-- 

NSD 

ASD or A .O. 

-- 

.Head of, Office 

AIR MANUAL 65 

• 	0.11 GROUP 'C' & 'I)' MINISTERIAL/ADMINISTRATIVE STAFF WORKING IN SUDORDINATE STATIONS/ 
F10ES OF A.I.R. 

• - 	. 1(' 
I, 	fiend Clerks/Accountants at Assit. Station Director or A.O. head of Office. 

.StntIons/OfflceN (with ASh) 
or A.O.) 

Iiea(i Clcrks/Acccnintnnts at fiend of Office Director, (A&F)/DDO(A) 
Stations/Offices (without as the case may be 
ADS/A.O.) 

Head Clerks/Acctts. inE.S.D. Administrative Officer Dy. Director, ESD. looking 
(with A.O.) after the work 

Head Clerk/Acctt. in NSD . 	A.O. or Sr. A.O. as the Dy. Director Admn./Jt. 

S. 	Head Clerk/Accountant at 
CBS Centre 

case may be. 

Autt. Station Director 
,(The ASE at CBS centre will 
record his comments on a 
separate sheet of paper and 
send these comments to the 
Reporting Officer who will 
pass on these comments along 
with the CR written by him 
to leviewlng Officer for his 
coitsiieiniIon while reviewing 
the leports - 
vice-versa in case the 

Plead of Station/Office 
Is an Engg. Officer) 

DIrector of News 

Director (A&F) 

I 
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1'.igc 21, 

• 	That sir, I have several times requested zonal office Guwahati for correction of seniority  
-. 	p 	_... I...._ _.... 	I... 	 mt rrrnhfl 

Ut 	01 LILJ'¼..S 	iiicv IU1K-WIS'. 	sVlIIUI 	4IL 	IIJI 	 . . 	...;.. 	.'.... 
difi. 03/10/96, 19/07/97 & 30/07/2000. But till date my prayer has not been acceded to 

l)iie to this I am 	l(Aisiiig immam iy fimmaiscial benefits etc. Moreover, Seniority has the Cu- 

relations with promnotioll in case of having equal marks with others. 

v) 	111.it tii, as per Al It ssm.umtmal. lime ( 	,n1ithitti;tI Relmrt of LJDCs cadre are tC(p%tlC(I *1) be 
rcj)ortcd by Acctt./IIC and icvicwcd by PO/ASD. Tiwugh both Acctt. & AS1) were 

postcd but my CRs for time, prcious ycars were rcpoacd by DDO(Programme 
Exccutive. Since he was not assgncd the work. of AO, all the related uilcs were not 
routeçl through the conccrncd DDO. Moreover, from my joining as IJDC I have been 

assigned of lot of Accounts and Administrative works(ncarly three tables works due to 
shortage of Admn. staff) including the work of Accountantas and whcnhe is on Leave, 

Tour & Training etc.) and additional work of maintcnnncc of Confidential Reports of all 

suiff (nearly 100 staff) since 1/99 due to transfcr.of rcguLar Stcno. One can imagine how 

much pressure 1 have been shouldering to perform all the works sm9othiy. Though.! 

deserve for outstanding Cit and appreciation for performing all the works cificiently & 
sincerely by hard-dint and devotion. But it seems the same has not been rcflccçcd in my 1.... 

Since, Clis contain 100 marks, lain afraid that! shall never get promotion under ,Rs, 
Depu J.3xain, quota ill have to qualify time and again for written papts of the Dcptt. 

Exam. 

'Ihcre fore, I am requesting your honour to look into the mattr and consider/ review my case 

for promotion againSt any of the vacant posts. . 	
: 

Yours fiuithfully, 

As above. 	 . 

(Ashok Chakiaborty) 

UDC, A1lt,htanagar 0 ' 
Copyto:- 	 . 	. 

The Director , Staff Training Imistitutc(P), All lnda Radio, Radio Colony, Kingsway. 

Campus, Delhi- 110 009. 

The Deputy Director Gcncral(NER), AIR, Guwahati.' 

Fhc Station Dircctor, Alit, Guwahati. 

UQCUL1JAIJAGA 

y 
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- 	
- 	 Date 15.0703 

The Director General, 
All India Radio, Akashvani Bhawan, 	 I  
Parliament Street, 
NewDeihi 110 00 1 

(Through proper channel) 
Sub.:- Departmental Competitive Examination for UDC to the post of AcctiH C/SSK for thc year 95- 

96/96-97- Request fir review D,P,C. & reconsideration for promotion thereby. 
Sir, 	 / 

ti 

Most humbly once again I beg to state the following fciv lines for favour of kind 
consideration and order pIcase 

That sir, I appeared in the Depit. Competitive Exam for the year 95-96/96-97 held on  
13/11/99 & 14/11/99 at Guwahati. and qualifed in one of the written examination, but my 
promotion to the post Acctt. etc. was not considered inspite ofal1 materials facts were in 
favour of me. I requested STI(P), New Delhi for result of written examination including 
marks obtained by mc in each paper vidc my representation dtd. 14/07/2000. But till date I 
have not been inlbrmcd the marks & position number etc by STI(P), New Delhi rather it is 
informed to SI). AIR. Itanagar that it is not possible to provide the marks of written exam vide 
letter no. 21/09/2000 (copy cnclosc(l). lit this reRard  I am to slate that the result ot' written 
exam including marks are regularly being itilonned to oilier cadre by STI(T), New 
l)elhi(Copy enclosed). I eater, I wrote another letler/application to 81'l(P) bringing all 
JInlIclIHIM fuels regaiding lilY lfleEils ittiti juistilyitig I)tOillOtiL)lI vido representation. did. 
30/07/2000 & 25/07/02 but the polnts/ Ihets of the representations have not been heard for 
review of CR marks and rccoiisiderntiou olproniotion. 

That sir, I requested your kind honour for reconsideration of my promotion on the basis 
of actual (authentic) CRs and material facts regarding merits vidc my representation dtd. 
14/07/2000, 30/07/2000,01/09/2000 & 25/07/02 (Copies enclosed for ready reference). But 
the representations have not been heard till date. 

That sir, I have brought all the material fiucts regarding my merits and justification for 
promotion, incorrect vacancy position and seniority list and unauthentle CP.s to the notice of 
your kind honour vide point no. ll'to V of my representation did. 25/07?02. 

'litat sir, regarding seniority list of' Aecu /UJ)Cs & LDCs cadre maintained by zonal 
office SD, AIR, Guwahati, I have several time pointed out the discrepancies for correction of 
my seniority position vide representations did. 03/10/96, 19/07/97, 30/07/2000,25/07/2002 
& 19/12/2002 But the poinisol my representation have not been looked into for remedial 
measure. It is to state that due to this my juniors have got promotion early in the cadre UDCs. 
In this way I am losing consequential service benefit and monetarvbcnefit. 

lItat sir, it is very 111ticli clear hioni the fonvarding letter ol' *rccCiit seniority list of 
AssU./l l)Cs and I ,l)Cs cadre eiIclllate( I by SI). Al U, ( knvahnii vide even no. did. 07/1 0/)2. 
iht:ii the vacancy pouiIiomi of'all the cahieu ate yet to he.ncemlaimted by zollill office. (Pain-Ill of' 
SD.AIR.Guwahiati's letter (it 7. 10.02 . enclosed lierevith may kindly be icIncd). I brought 
this fict to the notice of your kind honour VKIC Point IV of my rcpiCsciitatton did. 2507/02. 

Conid ... 2 



-2. 
6. 	'FII;I( Sir, th aIbrcsj Depti. E same was CQnvcncd on 200 ..11 i5 

xam. Was held in the year 99-2000 and D.p;C. for the t)rcs(I,ticd that Cl in:,rkc WJ coI)sj(lerc(f tiplo the rear 
99-200(1 by D.P.c. 	S.l.I.(p) has ashed lipto dnt C.R. ut the vaahIcjcs in qileStioji was 
CO&1Hi<k,d Sepmafcjy ür 9

5-96 & 96-97 exeluditig the yeats 97-98, 98-99 & 99-2Oø j to 

be 

 state that Whet1 l).1).C,,J:.11 
COLi1(l HOt I)C md 1)r i)tiI,)l) Ot'yj thea thc Vfleinj 	upto 

lIje currc,i( ycar(2() 	in this case) is tb takeii into 
account and consolidated select list is to prepared accordisiggy, as per inslrtic!jo contaj,ed in DP& AR, O.M. flO. 2201 1.3.76. 

EsU(D) dt. 24.12.1980 It is also stated that in the case ôfDep. Competitje Exnation for prornotjo11 of Sr. Tech. etc. to the post 
oIEngiiiceng Asiat for the year 1998.99 & 1999. 2000 held on lS.3.20O0,ie lotal Vacancy positjoj1 Upto the CUent year 

I.C. 1999.2000 was 
ken into account by STIcr,N, 

Delhi 
as per their letter no. DE./Sr.lilST1(TY99 dt.20.12.99çflje LmndetIj,)cd SCntci oI tile Ci)Closd 

STlçi'ysj0 may kindly be refecd 
where it is stated that the oflkjt1 who is eligible as OH 1.10.98 will be considered for both the 
years i.e. 	u,re, yelLi) ,fl 

same I)roeedtmrc was followed in the Deeptt. Cornpetjtitve Exam.jbr the prolnot ion of SEA to 	
agajm 1998.99 & 99-2OOo(STJ(T's letter of even no.dt. 20.12.99 may kindly be referred) 

s0, I 
am unable to.unde1.nd that iiy the 

vacancies upto the year 99-2000 could not be takezj into 
accojii1 in the Depit. Exani. of UDCS 

althougl) the exam. was heldj,1 the )'ear 99-2000 7. 	Now, it is msndcrslod that (le l)cp(t 	
for UDC5 to the post s  of Acctt. etc. for the year 99-2000 arc being conducted shortly as per S1).Ai Guwnhj'5 fetter 

HO 24(2)12003. 
Sll(Exanl)2330 

dt. 3.7.03 without corsectio,1 in th scniority list 
and exact vacancy 

Position etc. Morcove,. I 
do not thd any lhiiui result by flppcar1tg in the 'Titteii exam time and again il'thc 

stated Thets are not atic,1(jc(l Io,lliat sir e  (luriz% th Cno(1 1991 till d:itc I huv 
be 	 Iii Wog5 of 03(Ihrce) mules 	tii dim,g of' Ace 	(1 higher 
pont) (1 line tu liii me 	hletim 	ohI year at 

a stretch iioni 06.12.99) and holding additional 
work OVtW() Stenograpl icm•s rdlatimig to fllaIntcninc Of CoflhidezJtiah Report dossier CR files of all the olIiccrs and stair of this Stat 

ion & AIR Ziro (without any n1oflet 	bcncit from 
21.0199 to till 

date) by hard di:it and auendiijg oil ice 
on SatUrdays, Sundays The enclosed 

letters will tell the truth that how much pressure 
I have been ShOuldering for a long 

time. Now my question is that what is tile heiieft to take higher responsibl1I and over burdcii of additio,jaj vorks if the filets arc hot 
ECIICCtC(l in CR while giving grading by the concenled 

OlIli 	Sm, vli it is tli bulLj,t to 4IPLI in tli Dptt Cxani if CR is not vnttel1yjtji due aceorditig to tile Proyisioll Contained .  111 f1 in if iIómc AtThjrs O.M. no. 
51 164-Estt.(a) 

dt.21.o.65 
Therefore, I 

Caniestly request your kind honour to look In' to the matter for reve DPC 
for the year 95 -96/96-97 on the 

basis ol'aLIthic,le 
CRs, material thcis regarding IneriLs 

with 
exact "acancy posilio;1 umpto the year 2000 

and correct Sfliorify lists. 

Yours Ihitlully 

(Ashok Chakraborly) 
Th UDC, AIR, It?flagar 

Copy to 

 
e Clijr( flcI111, Offlrrr All Ijj<jj J:l(J(, Ak;iIi'.11 Bhiav 	New DcIJ1Ii 10001 	orIgiJ a 

cj) of It-Im'sClI tAI J 011.  
'the l)Ircctor Sta fI'J'r;,, II1sIfIIi(p) .Nr'.L- I )ellj aloiijil1 a ropy 1 sf' a r)reI1iaIi c , 1  
The l)cputy l)iICCIt Gciicr:iI, All 1nd 

	flatt. 	'It1l,II - 78i II3 :IloIIp.jII1 a ('Opy  ot 
Ia Ito:. 

'i1: SiaIt),J I)iucIor
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Prasár 13barati 
(Broadcasting Corporation of India ) 

All India Radio.: Itnagar 

No:- 1ta2i(2)/AC/97/ 1 	 Dtdi7I7J2OQ 

'flie l)rector (enerai, 	 - 
Staff Sectioi-lI, 
All India Radio, 
Akashvanj Bhawan 	 - -- 
Parliament Street 

New Delhi - 410 001 
S  

/ 

Sub: Forwarding of representation for review DPC & reconsideration of promotion of 

Depptl. Competitive Exam for IIC/Acctt. for the year 95-96/96-97 in respect of Sh 
Ashok Chakraborty, tiDC ; AIR, itanagar. 

H 
Sir, 

g 	Enclosed please find herewith a representation dt.15.07.03 submitted by Sb Ashok 
Chakraborty; U1)C, All India Radio, itanngar requesting Review D.P.C. & reconsideration of 
l)rornotion of Departmental Competitive Exam for HC/Acctt. for the year 95-96/96-97 

The representation is self-explanatory. Kindly look into matter sympathetic.11y. 

Yours faithfully 

• 	 Inclo As ahovv 	 J ( 
	 , 	 -• 

• 	 - 	 (N.M.A. Khanpti) 	 -. 
Station Director 

• 	
Copto 

• 	 1. 	'The Chief Executive Offiácr, Prasar Bhanti, All india Radio, New-Delhi for 
kind information along with a copy of ahbve representation. 
'l'he Director, Staff Trai fling institute(P), All India Radio, Radio ColOny, 

• 	 Kingssvay, Delhi-lU) 009 along with a cpv of above reprcsentation. 

The Dy. Director Gencral(NER),AJR, Guwal-tati for kind information with a 
copy of above representation. 

The Station Director, AIR, Guwahati for kind information with a copy of above 
representation. 	- 

	

5. 	.hA.Chakraborty, U J)CL 
 ,Alk Ianagar. 

I 	 (-•_ %. 
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O.A. No.299 of 203 

Shri Ashok Chàkraborty 

Union of India & Others 

'In the matter of: 

Written Statement is filed on behalf of 

Respondents No.1, 2, 3, 4 & 5. 

The humble respondents beg to submit the parawise written statement as 

follows:- 

That with regard to the statement made in 'Para 1, of the application, the 

respondents beg to state that the allegations made by the applicant Shri 

Ashok Chakraborty about down grading his ACR and irregularities in seniority 

are irrelevant and denied. The person concerned is not supposed to know the 

comments made by Reporting and Reviewing Officer in ACR as because the 

CR is an annual confidential assesrnèrit 'report.. Theap1iant cannot 

demand of his Reporting and Reviewing Officer for gradation as per 'his 

personal desire. In respect of his seniority it is stated that he was rightly fixed 

in the cadre of LD'C and also UDC as per the rules and regulations that were 

in vogue during the period of his joining as LDC & UDC. 

That with regard to paras 2, 3 and 4.1, of the application the respondents beg 

to submit nothing. 

That withregard to the statement made in para 4.2, of the application the 

respondents beg ttat thaULt is admitted 'that applicant is a candidate of 

194 batch. •Before issue Of DOPT O.M. No.22011/7/86-Estt.(D) dated 

03/07/1986, the seniority of the LX was determined as per date of joining the 
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post (Reference AIR, Directc rate's Memo No.10/6/81-Sit dated 09/0211981 

Rules for various posts in AIR). The applicant and the 

respondent No7& 8 were appointed before issue of the DOPT circular 

I dated 03/07/1986 and therefore, their seniority was rightly determined on the 

basis 'Of the date of their joining as per AIR, Directorate Memo. Dated 

09/02/1981. 

Copy of the letter dated 0310711986 is annexed 

herewith and marked as Annexure-I. 

•Copy of the letter dated 09/02/1981 is annexed 

herewith and marked as Annexure-U. 

That with regard to para 4.3 of 'the application the respondents beg to offer 

nothing since it is admitted fact. 

That with regard to para 4.4 & 4.5 of the application the respondents beg to 

state that we admits the same. 

That With regard to the 'statement made in pata 4.6 of the applicatiOn the 

respondents beg to state that 'before issue of DOPT's O.M. No.220111/86-

Estt.(D) dated 03/07/1986 the seniority in the grade of LDC was determined 

on the basis of the date of joining as per DireOtorate Memo. No.i0/6/81-S.'li 

dated 09/02/1981. Hence, their 'seniority ithe grade of LDC was rightly fixOd 
( 

on 'the basis of date of joining. It is worth mentioning that all of them joined 

before 03107/1986 i.e., the date of issue of DOPIs O.M. dated 03/0711986. 

it is clarifed by ST1'(P), AIR, Delhi vide letter No.2/6/99-2000-'DSTI(P)/90 dated 

2 1/09/2000 that the applicant SM Astk Chakrabcrty and his colleague Shri 

D.B.'Choudhury were not finally selected 'for promotion under examination 

quota. 

Copy of letter dated 21/09/2000 is annexed herewith 

and marked as Annexure-Ilt. 
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That with regard to the statement made in para 4.7 of the application the 

respondents beg to state that the submissiGn made by the applicant about 'his 

seniority shown in seniority list is correct. Therefore, the same is being 

rectified and he is being placed above his juniors Shn P. Chakraborty in the 

cadre of UDC Even then his claim for promotion to the grade of Accountant 

along with his junir is not justiflGd, as he has not been finally sOlected under 

examination quota. 

That with regard to the averment made in para 4.8 of the application the 

respondents beg to state that the fact is correct. Necessary correction for 

removal of discrepancies in The 'seniority liSt of UDC is being carried oUt. 

That with regard to the statement made in para 4.9 of the application the 

respondents beg to state that it is true that the seniority list in the cadre of 

HC/AC/SSK (Assistant) and UDCs were circulated to all offices / kendras in 

respect of other incumbent's for information & ubrnission of rerentatiOn for 

removal of any omission if any in the seniority list. 

That with regard to the statement made in para 4.10 of the application the 

respondents beg to state that the Departmental qualifying examination in the 

cadre of HC/AC/SSK (Assistant) has been conducted by ST1(P) 7, AIR, Delhi 

and the fact that the applicant did not pass the examination was intmated vide 

STI(P) letter No. DSTI(P)/2(5)199-2000145 dated 23/0612000. 

Copy of letter dated 23/06/2000 is annexed herewith 

and marked as Annexure-1V. 

Ii. That with regard to the statement made in para 4.11 of the apication the 

respondents beg to state that the examination was conducted by STI(P) and 

narnC of the Suessful candidate only were drculate'd. There is no practice to 

intimate the details of marks obtained in the above examination as per present 

policy. It was clarified that mere qualifying in the written part of the 
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examination did not entitle one to final selection for promotion to the post of 

HC/AC/SSK (Assistant). 

That with regard to the statement made in para 4.12 of the application the 

respondents beg to state that there is no regular practice of STI(P) of 

providing mark sheet I marks obtned in th departmental examination 10 the 

candidate like STI(T). And it is not a mandatory. 

That with regard to the statement made in para 4.13 of the application the 

respondents beg to state that the duty assigned by the competent authority in 

UDC grades to look after the duties of HC/ACJSSK (Assistant) for temporary 

arrangement in absence of regular HC/AC in addition to normal assignment 

and certificate given for outstanding worker is not a matter of right for claiming 

for promotion to the higher grade as per Government policy. 

That with regard to the statement made in para 4.14 of the application the 

respondents beg to state that it is true that STI(P) conducted the departmental 

examination under 20% quotas on limited departmental examination of 

HC/AC. And it is not a fact that due to down grading of ACR for the year 

1998-1999, 2000 the applicant has not been selected in the aforesaid 

examination. The candidates who were selected and promoted definitely 

secured higher marks both in the written examination and on confidet 

reports. Hence, allegations made by the applicant are baseless àtid.his 

request for quashing the DPC proceeding Tot promotion to the post of I-ICJAC 

is not justified. 

That the averments made in para 4.15 are misleading and hence not 

admitted. The averments relating to downgrading of CR of the applicant are 

imaginary and withoUt any b2sis. The CRs Of the applicant have been 

reported/ reviewed as per rules and instructions. 

That with regard to the statement made in para 4.16 of the application the 

respondents beg to state that it is true that the departmental examination for 
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the year 1995-96, 1996-97 under 20% quota was held in the year 1999 and 

promotion order in respect of successful candidates for promotion to the post 

of F-IC/AC was issued on 11/07/2000. 'it is the duty of STI(P) for conducting 

departmental examination for pröm'otiOn to the cadre of UDCISKIHCIACISSK 

time to time. That fact was Elready intimated and requested for immediate 

conducting the same. 

That with regard to the statement made in para 4.17 of the application the 

respondents beg to State tht the limited departmental examination 'ws 

conducted by STI(P) based on actual year wise vacancy 'basis for the year 

1995-96, 199697 respectively. The said examination was conducted by 

STI(P) only after receipt of actual vacancy position of the related year for 

Which, the 'examinatiOn was 'conducted. The candidates were Selected on 

ment basis and results were also announced for promotion to the higher 

grade. 

That with regard to the statement made in para 4.18 of the application 'the 

respendents bog to state that It is a fact that due to non conducting of 

departmental examination under 20% quota by 'STI(P) in time, the incumbents 

could not appear which caused some delay in promotion to the cadre of 

HC/A'C/SSK (Assistant). Therefore, 'the zonal station had already approached 

STI(P) for holding of 'examinatiOn in time 'every year against the vacancy 

based promotion, so, that, the successful candidate can be promoted to the 

'higher grade. 

That with regard to the statement made in para 4.19 of the application the 

respohdents 'beg to state that it is admitted that his CR fOr the 'period from 

01/11/1 997 to '31/03/1998 was written by Shri 'B. Choudhury, Accountant and 

reviewed by Station Director. His CR for the subsequent years i.e., from 

01/04/1 998 'to '31/03/1 999 till '01/04/2001 to 31/03/2002 were reported by Shri 

S. Yaiigsam, Programme Executive, AIR, lt'anagar & reviewed by Shri 

J.T.Jirdo, Station Director, AIR, ltanagar. This was due to the fact that the 

Accountant 'Shri 'Choudhury was transferred from AIR, Itanagar to 0/0 Chief 
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Engineer (NEZ), AIR & TV, Guwahati and Administrative Officer, Shri 

S.Yangsam, Programme Executive, AIR, Itanagar was declared Drawing & 

Disbursing Officer (DDO) and asked to look after the job of Administrative 

Officer under supervision and control of the Station Director. The applicant's 

annual CR were, therefore, reported by DDO & reviewed by the Station 

Director. Assistant Station Director Shn D.C.Kachari supervisory Programme 

Officer during the period in question was not at all concerned with the works of 

administrative section. Hence, Assistant Station Diector was not required to 

review. 

As per AIR Manual, an extract of which is appended herewith as an Annexure-

lV(A) the CR of LDC & UDC is written by the Head Clerk / Accountant as the 

immediate supervisory officer. Thereafter, the same is required to be 

reviewed by Administrative Officer or Assistant Station Director or any other 

officer who is authorized to look after the jobs of Administrative Officer. 

It is not at all correct to say that Shri J.T.Jirdo, Station Director, wrongly 

reviewed the applicant's CR. The Station Director is the overall in-charge of 

admiristration in a station and he is well aware of the performance of jobs doe 

by the officers including those in Accounts & Administrative branch. 

Therefore, the averment made by the applicant in this para that Station 

Director wrongly reviews his CR is not correct. 

It is further stated that Administrative Officer or Assistant or Assistant Station 

Director or Programme Executive or any other officer whoever supervises the 

job of Accountant will be the reporting authority and Station Director, the 

reviewing authority. Therefore, as an Accountant also, his CR is not required 

to be sent to Dy. Director General of the Region for review. Station Director 

will be the reporting authority and the Dy. Director General of the Region will 

be the Reviewing authority whenever Station Director himself supervises the 

work of Accountant and looks after the job of Administrative Officer. 

Therefore, the applicant's claim that his CR was required to be sent to Dy. 

Director General for review is not correct. The applicant was asked to look 

after the work of Accountant from 06/12/1999 vide AIR, ltanagars order 

No.lta.23(1)/99-G dated 06/12/1999 appended herewith as Annexure-IV(B) in 

addition to his own duties but he was not appointed to the post of Accountant. 

r 
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Therefore, no specific comments over his performance, as Accountant was 

necessary except gradation. 

There *as no down radation Of the CR as stated by the applicant. For alL 5 

years from 01/0411997 to '31/03/1998 tilt 01/04/2001 to '31/03/2002. For 

assessment of fitness for promOtion to the next higher post the gradation 

given by the reporting/ reviewing authority is taken into consideration. Since 

there has 'not been any irregularity or 'dOwn gfadation, the question ,of review 

of his CR does not arise. His CR dossier will be submitted to the Honbte 

Court if so directed. 

That with regard to the statement made in pare 4.20 of the application the 

respondents 'bOg to state that the matter was looked into but it was not found 

possible to accede to his request as per relevant rules. 

That with regard to the statement made in pare 4.20A of the application the 

respondents beg to state that the allegation made by the applicant is not 

correct regarding maintaining of proffiotional quota under departmental 

examination as departmental examination is conducted by the ST1(P), New 

Delhi against year wise vacancies of examination quota. The departmental 

examination under 20% quotas for the year 1997-98, 1998-99 could not be 

cOnducted by STFP) due 'to non availability Of clear vacancy under the 

departmental examination quota for those year. 

That with regard to the statement made in pare 4.21 of the application the 

respondents beg to offer no comments. 

That with regard to the statement made in para 5.1 of the application the 

respondents beg to state that the I-lead of Office can ask UDCs to look after 

the works of HC/AC/SSK '(Assistant) in addition to his own on temporary 

basis. For such extra work there is a provision to pay them over time and 

honorarium too up to a certain limit under Rule. But it does 'not mean That the 

applicant can claim promotion to the post of HC/AC!SSK (Assistant) without 

being either approved by DPC or passing departmental examination. 

S,  
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- 	 24. That with regard to the statement made in para 5.2 of the application the 

respondents beg to state that it is not true that the Reporting/Reviewing 

Officer down graded him during the year 1997-98, 1998-99 and 1999-2000 

while writing/reviewing confidential report. After Reporting Officer, there is a 

Reviewin Offier 'whO was to rview the report 'written by the Reporting 

Officer. The Reviewing Officer by virtue of his position may agree or disagree 

with the report of the Reporting Officer. The Reviewing Officer, thus may 

make his own assessment which may be either higher or lower gradation than 

'that the Reporting Officer. 

25. That with regard to the statement made in para 5.3 of the application the 

respondents beg to state that the matter is correct. 

'26. That with regard to the statement made in para 5.4 of 'the application the 

resporidenis beg to state that it is 'nbt correct. 

That with regard to the statement made in para 5.5 of the application the 

respondents beg to state that the allegation made by the applicant is not 

relevant as the Reviewing Officer by virtue of his position can make his own 

assessmenflgradatiOn about the performance of Work dOne by the officer 

reported upon. if under the performance of the officer reported upon was 

undoubtedly very good there would not been difference of opinion about his 

gradation. 

That with regard to the statement 'made in p'ara 5.6 of the application the 

respondents beg to state that the allegation made by the applicant are 

irrelevant and therefore beg to offer nothing to submit. 

29: That with regard to the statement made in para 5.7 of the application the 

respondents beg to state 'that 'it is not true. There was no vant post for the 

years 1997-98 & 1998-99 respectively under the departmental examination 

quota in the cadre of HC/AC/SSK (Assistant) for holding DPC. The STI(P) 
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was accordingly intimated vide SD, AIR, Guwahati's letter No.24 (2)100-

S.11/Exam. dated I 1/4/2O0O. 

That with regard to the statement made in para 5.8 of the application the 

respondents beg to state that there was no clear vacancy under the 

departmafltal examination quota for holding of departmental examination for 

promotion under departmental examination quota in the year 1997-98 & 1998-

99. However, two numbers of vacancies were there under 20% departmental 

examination quotas for the post of HC/AC/SSK (Assistant) during the year 

1999-2000 which was intimate•o STI(P), Delhi vide SD, AIR, Guwahati letter 

No.24 (2)/03-S.11(Exam)/3627-29 dated 11/08/2003 for holding departmental 

examination and the case is under process. 

That with regard to the statement made in para 5.9 of the application the 

respondents beg to state that every year vacancies are worked out for filling 

up through different methods like departmental examination quota, Seniority-

cum-fitness quota and Direct Recruitment, quota and accordingly the 

concerned authorities intimated to initiate action to fill up the vacancies. 

That 'with regard , to the statement made in para 5.10 of the appliation the 

respondents beg to state that the Department is to take action in time but 

many a times, promotion is not possible due to want of vacancies despite 

availability of eligible staff like the applicant. 

That with regard to the statement made in para 5.11 of the application the 

respondents beg to state that the allegation is not correct as his seniority in 

the grade of LDC is rightly fixed in accordance of rules & regulations of that 

time. However, the discrepancies in seniority in the grade of UDC is being 

carried out. 

That with 'regard to the statement made in para 5.12 of the application the 

respondents beg to state that it is not correct to level such allegation as his 

seniority was duly fixed as per the relevant Rules and Regulations of the 

period. 

Page '9 of 13 



- 

That with regard to the statement made in para 5.13 of the application the 

respondents beg to state that the allegations are baseless as his seniority in 

the lower grade i.e., LDC was prepared according 10 Direclorete's Memo 

No. 10/6/81-S. ii dated 09/02/1981 i.e., as per date of joining in 'the initial cadre. 

The respondent No.6 & 7 are senior to the applicant and they were placed 

before the applicant in lower grade i.e., in LDC grade as well as in UD'C grade 

as because respondents No.6 & 7 are promoted earlier to the grade of UDC. 

As per records, Respondent No. 8 was junior to the applicant in the lower 

grade accordingly the name of applicant was placed before the Respondent 

No.8 in the initial grade i.e., in the LDC grade. Through oversight respondent 

No.8 'was wrongly placed before the applicant in the grade of UDC in 2000, 

but the same 'has 'been rectified and the applicant placed in the right position 

subsequently. 

That with regard to the statement made in para 5.14 of the application the 

'respondents beg to slate that it is not admitted that applicant is Senior to 

respondent No.6 & 7. No doubt the applicant is senior to respondent No.8 but 

not to respondent No.6 & 7, because seniority li'st was then prepared in 

accordance with the AIR, Directorate's Memo No.10/6/81-S.11 dated 

'09/02/1981 and 'No. 10/14/94-S. 11/1284 d'ate'd 28/03/1995. 

Copy of letter dated 28/03/1995 is annexed herewith 

and marked as Annexure-V. 

That with 'regard 10 the statement 'made in para 5.15 of the application the 

respondents 'beg to state that the allegations made are irrelevant. When the 

applicant could not qualify in the departmental examination and secure 

requisite marks on all papers, the question of review of his case does not 

arise. 1-ils 'case may 'however be taken up for consideration of his 'promotion 

under seniority-cum-fitness quota whenever vacancy arises in future. 

That with regard to the statement made in para 5.16 of the application the 

respondents beg to state that there was no vacancy in the grade of 
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H'C/AC/SSK (Assistant) dunng the year 1997-98, 1998-99 undr the quota, 

examination and seniority-cum-fitness quota. As such, question of his 

promotion against 1997-98 & 1998-99 does not arise. 

That with regard to the 'statement made in para 5.17 of The application the 

respondents beg to state that discrepancies in seniority list of LDC & UDC 

have already been rectified in accordance with Directorate's O.M. dated 

28/03/1995. 

That with regard tothe 'statement made in 'pare 5.18 of the application the 

respondents beg to state that the allegation made against the Department is 

not corredt. He could not compete in the departmental examination for 

promotion to the post of HC/AC/SSK (Assistant). 

That with regard to the 'statement made in para 5.19 of The application the 

respondents 'beg to state that the allegation is partially admitted. Though all 

his representation were not replied to, necessary action so as to restore 'his 

seniority above the respondent No.8 was taken and circulated vide letter No. 

Ghy.24 (2)/2001 -G16778 dated 07/10/2002. 

That with regard to paras 6 & 7 of the application the respondents beg to offer 

no comments. 

That with regard to the statement made in para 8.1 of the application the 

respohdents beg -to s'tate 'thai there 'were no vacancies 'in HC/AC/SSK 

(Assistant) for the year 1997-98, 1998-99. Hence, question of holding review 

DPC for promotion to the post of HC/AC/SSK (Assistant) under seniority-cum-

fitness quOta does not arise. 

That with regatd to 'the"t'atem"t niade in para '8.2 of the applition the 

respondents beg to state that the holding of review DPC for promotion to the 

post of HC/AC1SSK (Assistant) does not arise, as there is no vacancy for the 
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year 1997-98, 1998-99 under senIority-cum-fitness quota as well as 

departmental examination quota. 

That with regard to the statement made in para 8.3 of the application the 

respondents beg to state that both respondent No.6 & 7 appointed on 

compassionate ground in the cadre of LDC were appointed before the 

applicant. As such respondents No.6 & 7 were placed before the applicant in 

the seniority list of UDC grade in accordance of Directorate 'OM dated 

'28/0311995. The respondent No.8, though junior to the applicant passed the 

departmental examination and therefore got promotion to the post of Assistant 

under departmental examination quota on 31/07/2000. 

That with regard 'to the statement made in para 8.4 of the application the 

respondents beg to state that the relief claimed herein this para is baseless, it 

will not therefore be corrett to issue such order as to his promotion from th 

date of promotion of Respondent No.8 who inspite of being junior to the 

applicant passed the departmental examination and got promotion to the post 

of HC/AC/SSK (Assistant). Therefore, it is prayed that the petition may please 

be dis'missed with cost on the applicant. 

That with regard to the statement made in para 8.5 of the application the 

respondents beg to state that the claim for cost of the application is baseless 

and devoid of merit, it is therefore prayed that the applicant's claim may not 

.. 	.', 

 

be granted. - 

That with regard to the statement made in para '8.6 of the application the 

respondents beg to state that the applicant is not entitled to any relief since his 

claim is not justified and therefore prayed that no relief be granted to the 

applicant. 

That with regard to the statement made in paras 9.1, 10, 11 & 12 of, the 

application the respondents beg to offer no comments. 

Verification......... 

Page 12c113- 



* 	 cIIIII: 
	

rb 

VERiFICATiON 

Superintending 

Engineer, AU thdia Radio, Guwhati do herdby verify that the ttatern6ntsM8d6 

in paragraph 1 4 5 7 	
i  7 	ç 7 

of the written statement are true to my knowledge, 

those made in paragraphs ' C being matter of records 

are true to my information derived ihere from which I bClieve to be true Wand 

those made in the rest are humble submissions before the Hon'ble Tribunal. I 

have not suppressed any material facts. 

And I signed this verification on this 1th  day of 

2004, Guwahti. 

DEPONENT 

LT?in 
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shall be the sarne as the relative seniority in the k'crfro::m-----

• they are D:omotcd Where, hewever, a p:rso is cor eicj as wttlt i-
proozjo and is Superseded by a Junior such peron 

s1,:,q not If - subsce-:iy found suitable ard promot ed Lkesezd:; y  in the grade over the junior persons who had 5UpercJj iwo. 

2.3 \Vhere p-ersons rccrwt :d • or promoted z!atmallv on a 
bsis are coafirrned subsequent y in an order dilfcrc:;t 	th order : merit indiaated n the tirmae_of-tjiejr appJj: 	sc;::t)' hali the O 	Of con&-mation and rot the orj j J order of;::e:jt. 

2.4.1 The rcbtjvc seniority of direct rcrujt and of :on-- sl.alI 
be de :mined according to the rotation of vacm 
re-mljts and øron:otees which laU be baed on the q: of 
reservad for dirct recrtjjtnicnt and PrmOzion repeetivv 	the Reerul:. meat  

2.4.2 if adeqete number c-f direct recniits do ,Cl heeo:nc in any ra caiarve 	rotation cfqeotas for th purpo,e  sedio -f:v -ould take i2CC only to the extent ofth avaibi3!: dIet reC-uit 
and the prcmotee 

Tm-c, O.M. No. 	111'7,8t. 	jjJ 	3J 
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Name oijot 	 ((ici k Gi 	I dcp t c i ( )pi  

	

, 	p 	 , 	

AUcditit/ ( hulator 
i 	• ' 	

C ici k/ Jlmdi/ I i ngu 	I vpist E 4a 	Nutnbci ofposts 	
f3I (l988)subt to fk -' 	 - 	

pcndant on workload 

	

) 	: 	çlassLfic(1tI, 	
I Cjccifl1 Ccntjal ScryI(cs g ( U l l )  C' 

	

I 411
'I 	 I 	

llOfl.gazcc, xninstc of p 	
Ks 950-20-I IJO_Ejj_17 

	

s 	I 	) 

	

- 	
" iI( thCL sckctj u J)o( 01 flQ- 	Not applicable 

..-' 1.  

.......... 	scicc , EJor) post• • 'J 	J. 	
1 1 	 () Wl1c(hcL hcne{ i , t id(lc(j y( d S 	Not applic1i We of service aJ, l)1jl)JL tindc 

;l 	 C 	
Rule OfO of LIic C C5 (Pension) 1 t 	' 	'/ ) 	
Ru1e 1972 • 	 ••. 	 . 	. , 

r 7  Agc rnit to1 dncct rcuuU 	Betwcen 18 and 25 I 	
A'n 	I 	I hc Upilci C 	him! in i 	lii ii It ri$ I! 	
Iii (UVI SLflh1fli 	Up i 	i 	% 	'ii iLl ml dnuu. 	(hi instructions ti low 
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Now 

- 	 ,.•_ 

1 0 I'1itiuicuiuiI &i u ui CI 	p 

	

I'd Of timp D shif shoul I Ill 	f IC 

_ 8 'Edu tional1110i u hi 'ju luli 	(i) M its scum 4 	1 
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.' 

j I 80 	
j 	I?ccruffF,:('fl( /?u/cs for J'il/j(;$(v I'.vts in A/i? 

I,  

Ii OIfl 	inliul) 	t 	ttLII(Ihtlly 
.I (JtlItfiC(I (iwp 'I) 	shill ol AU 

I., 
India 	Radio, 	Ji;ivingtycars 

. / rcuIar scr'kc 	in 	Group 'D 
. po1s• 

Note. The vacancy undcr 	quota against 
- 	-' (ii) above F haiI not be tan i ed Fo rward to Usc 

next rccssi 	mclii yeas 

12 	In case of t cc; Oil jtu nt by pro 	Not apphcablc 
.. 	 iraiisfc, 

• 	J - 	* 	gradc 	from whc1i prowotion/ 
deputatiOn/ transfer to be made 
If a Dcpat Imental Pt oniotion 	Dcpartircntal Proniot ton 	omint- 
Committee exists, what is its 	Ucc 
composition 	 (I or conidcr ing (otiftrmatio;) 

y 	f, 
A5t, 	St ihion 	hiii in in _; • 	7: Dircctor/Assis- 
tant Stat t011 

• :f' 	z-.c 	: Eriginccr or an 
•' 	• officer in the 

equivalciti gi;idr 
III 	tC1)CCiivc 	nit 'cc 

. 
41  Adiniiiist,atjvc 	Member  
1' Officr or an 

--- 
olfrccr iii the eqisi- 
yak itt gi aik in 	In 
rc51)cctjvc Off ICC 
An oatsidc officer 	Mcmber 
of Comparable 
iank 

14 	C1rcuns(4iiL( S 	in 	wlhcli 	Not ilp)1ICib1c. 4j1 U.P.S.C. is to be eoitsultcd in 
making appointinctit 

4uthouy, 	MIirRtry ol I&I3 Notification No 	8/ 18/7 S (I 11(A) 	datcd - 
21.6.1988 circulated vide DG, AIR Memo. No. 8(38)/87-S.1I, 
disted 5/1 6.7. 1988 a rid at irended vide Not hca ( ion 
No 	8(38)/ 87-S 11/8(A) thttcd 	15121 99 

/Vtracjs of SupI'/cn;c,i,a,j' iF!strue(jns issued bq, ,  i)(, AIR 
• ti) 	Seniority oJ Clerk Gr(jde 11 

The Seniority in respect of Clerk Grade lis a ppointcd I hi - ough the 
Staff Selection Commission is to be maInrainc(1 1(LOflhiIlg ti.) their (JIlL ............... 

- 	 -• of joining as Clerk Grade 11 in the respective mire. 
c 	. 

• (flG, AIR Memo. No. I0/6/81-S.h1 dated 9.2.8) 

I,, 
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S'jAt1 .I.RAINING INST1'I'3'u1(') 

A 	LNL)IA ItAI)L 	1tA1H 

(lr'(;s\\'AY CIM1' 
:DE LiII- 1100 09. 

- 

1)ATt' 21.09.2000 

..•;; 	.j4. 	
' 

lie t if1011 DueCUM, 

All iidia Radio, 

SUB: REPREsE Af1O 
IN IUPECT 
CI 1OUDHU1, UDC 1 R r i r 

OS F Ot ucypfl FR ii 

	

YEAR 95-96 96-97 	
, 

'I .  

RU 1 IA 21(2)IAC/91/5'12 DALLP 't4:o7 0qo & 	
2000'' 

.1 

I 	 , 1tt11' 	'4 

Sir, 	
I t  iI4 

	

1$ 	

(32) 	
I 

	

'I'his is rcfeiUgt0 th above 
EepfcseilUU0hl. •. 	

; 

41 
I 	

I 	

' 

This1 is to inform yo• thu 	
at .thè.afQreSa1d 	

for' lintt': 
.2 	12- 	r'è21141t'HW tf i• 

I) ji 
uncuutl qu1I fy ug oui natQ1 r,i 11cm c 	

Li 

exmiilaUOfl docs jiot cntail a 1csoi 101:: 
LmaI c1cCtiO, 1IS utso 1  not posikte 

p ovidc th details asked loi 	
I 

Or 

	

I 	 IL 	ij 	'II 

S/Sl. A.K. Chaki borty tnd t?eSl)t1 	
Yr. D 	

of youi' 

	

1 CIIOU 
	OIl'

it 
tfl IY be m l tl1lLd 	

I 

	

I 	- 	I i1 	9th 	
II 

	

I 	 I 	

"louis Jai1hfUll)', 

	

,._ 	....m•I-I• 	•I1'. 

• 	, • 	'! .ti'\ 

DIRLCFOI 
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/ 	2 	 RADiO 

i'UAAR UIIAU,VFi 	 r)ry 4o....b> 
RI WADCASI'ING CORPORA1'ION 011PINDI10 	. 	... STAFF TRA 	 fl INING INS 5JUI'E (PROGRjThI 	J7(4( • ;;: • 	 ALL INDIA RADIO: RADIO COLONY: 

lUNGS WAY CAMP :DE LIII- 1I0() 09. 

DR. J.K. I)AS, 1111'S 	
TEL/FAX :7456908 

D1REC'J'Oj. 	 .. 

No. DSTJ(P)2(5)/992000 (L 	 Dated: 23.06.2000 

Dear Sli. Rclixuazj. 

This is regarding the result of Dcpar ic,ii Exa iihaiioito the giade 
of IIC/ACC1'17S$1i( the ycr 1995-96 and 1996-97. 

I am please to inforni you that alter the written cxaininatioii 
coiiduc(cd in Nov. 1999 lol lowcd witIl Con hdcnial Rcpots evaluation. the 
hillowing UDCs are hereby declared passcd: 
YEAR SAO. 	 NAME 
1995-96 	ykcANcy c-sci 

I. 	Sh. Sliankar Bhattachaijcc. 
2. 	Sh. Mrinal IKqiii Majwiidar. 

1'o Sc.2 canddatc passed this exam.) 
i2-92 	 YCI\CY-C2 

I. 	Sh, I'arayau Dutta 	.-• 
2. 	Sb. P. Chaktabozty-  ' 

I Ic 
may be given the appoiI1tinejts to (he post of H/ACC'fl'/SSI( 

as you are the appointing authority. This may be takcii up aftcr gcuing a!! 
other Conditions fulfi!Jd. 

The complete CR. Dossiers of the following 12 cancljditcs received by us are rcturncd herewith: 

Sb. N.Dutta 
3. 	Sh.M.K.Majuziiclai. 

2. Sb. S.I3hauachaijcc 
5. 	Sb. L,Harindra Kr.Singh 

4. Sb. l3iwas Deb 
7. 	Sb. D.Chau(lhul.y 

6. SJi.S.J-J. I-IuSsajn 
9. 	Sh, A. Cliakraborty 

8. Sii.P.Chinkraboi.ty 
I 	iI• 	Sh.A.1K. Acharjcc 

I 0 
12. 

Sli. Lizi imel lunge 
Sb. Dulal Roy 

1 	
1Kii idly :iek Ii()VJC(Ij;C ICec 

- 	 \'Vm hi regards. 

/ 

7 
Yours silmc?'rc!y. 

• 

SU. L. REI MAN. (DR. J.K. DAS) 	_• 
STA.'Jh()N I)JUtCoI 
ALL INDIA RADIO. 
Ci1ANijJAp1 

'I 

1.• 

1' 

/ 



61 

ANNEXURE V 

JEMENT SHOWING THE REPORTING AND REVIEWING AUTHORITIES IN 
RESPECT OF THE ADMINISTRATIVE STAFF 

Category of Post 
	

Reporting Officer 
	

Reviewing Officer 

2' 	 3 

H Ministrial/Administrative staff working in Headquarters 

roup 'A' officers working in the Directorate 

Director General 	 Secretary 

Dy. Director General (Admn.) 	Director General! 

Dy, Director General (Security) 	—do--- 

Director (Admn. & Finance) 	—do- 

Dy. Director of Admn. 	 Director (Admn & Finance) 

y. Development Officer (Admn.) 
	

Director (Admn & Finance) CE 
concerned will add his remarks in 
the same part 

Dy. Director Admn. (Welfare) 
	

Dy. Director General (Admn.) 

Dy. Director (O.L.) 
	

Director (Admn. & Finance) 

Dy. Director (Administrative 
	

Director, STI(P) 
Training), STI (P) 

Dy. Director (Security) 
	

Dy. Director General (Security) 

Sr. Analyst 
	

Director (Admn. & Finance) 

Group 'B' (Gtd. & Non Gtd.) Staff working in the Dte. 

Section Officers 	 Branch Officer  

4 

Minister 

Secretary 

—do- 

-do— 

Dy. Director General (Admu.) 

Engineer-in-Chief 

Director General 

Dy. Director General (Admn.) 

' Dy. Director General 
concerned. DDG (A) 
will add his remarks 
in the same part as 
Co-Reviewing Officer 

Director General 

Dy. Director General 
(Ad inn,) 

Director (A&F)/ DDG (A) 
as the case may be. 

Director (A&F) 

Branch Officer concerned 

Senior Analyst 

Junior Analyst 
	

Senior Analyst 

Private Secretary/Sr. P.As. 	Immediate Officer 

Assista nts 
	 Section Officers concerned 

Research Assistant 
	

Junior Analyst 

- I 
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lnspcctor of AccEls. l)y, Dircctor General concerned Director General 	- 

I; 
. 	Stenographers/ P.As. Gr.0 Immediate Officer 

Accountant Section Officer Branch Officer 

Security Officer Dy. Director (Security) Dy. Director General 
(Security) 

A-HI Group-C' & 'D' Staff working In the Dte. 

I. 	Lower Division Clerk/Upper Section Officer Branch Officer 
Division Clerk of the staff 
sections 

Hindi Translator D D (0 L) Director (A&F)' 

Librarian Section Officer of the lirnach Officer 
concerned section 

Reception Officer (Sr. grade as Section Officer (Hqrs) " 

well as Jr. Gr. 

Telephone Operator  

Care-Takcr Section Officer, GA Section 

Stenographer (Grade-D) Immediate Superior Officer - 

Staff-Car Driver! Motor Drivcr  

Gcstetner Operator Section Officer (Hqr) Branch Officer 

JO. 	Security Guards (Group-'D') Security Officer (Dy. Director - 

Security will countersign the 
report) 

A-IV Staff working in AR Unit 

I. 	Section Officcr Director, Audience Research Director (A&F) 

Licence Supervisor/Statistician Dy. Director (AR.) Director, A.R. 

Statistical Asstt. Statistician Dy. Director, A.R. 

Statistical Computer " 

Machine Operator 

Sr. Cartographer Dy Director (A.R.) Director, A.R. 

L.D.C./U.D.C. 	• Section Officer Director, Audience Research 

A-V Staff working in Security Cell 

I. • 	Assistant/Incharge Dy. Director (Security) Dy. Director General 
(Security) 

2. 	L.D.C.IU.D.C. 
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-VI Group-B, C & D' Ministrial Staff working in the Civil Construction Wing (Hqrs) 

• 	Section Officer 	 Branch Officer 	 Superintending Engineer 
(Civil) 

• 	Asstt/UDC/LDC 	. 	 Section Officer 	 Branch Officer 

Stenographcr/PA/Sr.P.A, 	 Immediate Officer 	 - 

• 	Class-IV Staff  

-VII Croup-'C' & '0' MinitrIal Staff In Divisional Oiflce3 (Civil! Electrical) 

• 	Head Clerk 	 Executive Engineer (Civil/Elec.) 	Superintending Engineer 
(Civil) 

• 	Divisional Acctt. 

• 	Stenographer, Cr. ill Immediate Superior Officer - 

• 	Clerk Cr. I and Clerk Gr.lI Head Clerk/Divisional Acctt (as Executive Engineer 
the case may be) (Civil/Elec.) 

• 	All Class-IV Staff (Security Guard/ Immediate Superior Officer - 

Chowkidar) 

,-VIll Group-'C' & 'D' Ministrial Staff In Sub-Divisional Offices (Civil! Elec.) of CCW 

Clerk Cr1/Clerk Gr. II Assistant Engineer (Civil/Elec.) Executive Engineer 
(Civil! Elec.) 

• 	All Class-IV Staff Immediate Superior Officer - 

IINISTRIAL ADMINISTRATIVE STAFF IN SUBORDINATE STATIONS/OFFICES OF ALL INDIA RADIO 

-I Group—'A' & 'B' Ministrial & Administrative Officers working in Subordinate Stations/Offices of AIR 

I. 	Cost Accounts Officer in Central Director of Sales Dy. Director General 
Sales Unit, AIR, Bombay. (Adnin.) 

Dy. Director (Acctts.) in CSU 

Asstt. Cost Accounts Officer Dy. Director (Acctts) CSU Director of Sales, CSU 
in CUS 

Accounts Officer in Central Stores, Head of Office Director (A&F) of DDG(A) 
AIR, Delhi. in case the Head of Office 

is of Selection Grade 

~~A 
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Accounts Officer in the Offices of l)irector (Engg.) concerned In the Chief Engineer (Zone) 
Zonal Chief Engineers Zonal offices concerned 

 Jr. Accounts Officer in the Office Accounts Officer Director (Engg.) concerned 
of Zonal Chief Engineers in the Zone 

 Administrative Officer in ESD Dy. Director, ESD Director, ESD 

3. Administrative Officer in CSU Dy 	Dircctor, .CSU Director of Sales, liornbay. 

Admn. Officer in NSD (Sr. Grade as Deputy Director of Administration it. Director of News 
well as Jr. Gr.) and Accounts Officer 

D. Admn. Officers (Sr. Grade as well Head of Station/Office (where the Director (A&F)/ DDG (A) 
as Jr. Grade) working in AIR Head of Office/Station is a Prog. (where the Head of 
Stations/Offices including H PTs Officer, the Senior most Etigg. Offices carry's equal 
other tha ii those working in ES. I), Officer will record his comments pay-s:ale to Director, 
N.S.D. and CSU on a separate sheet and send these (A&F) the C.Rs will h 

comments to the Prog. Head who ?eviewcd by the 1)l); 
will puss on these comnmneuls along (A) e.g. A.C)s/ 
with the CR In the Reviewing Sr. AU, working in - 
Officer. This will also apply vice- I I P1's nod where time 
versa in respect of the Prog. I lead I-lead of Olflces are 
in case the Head of Oflice/ Station SDs (Selection (;radc) 
is an Engg. Officer, 'Ihe I len(i of in position) 
Stution/ Ofl'icc either of l'rmugrnmme 

or Engineering should write the CR 

of the A.O./Sr. AC, by taking 

into account the view of the each 

other as the case may be) 

Asstt. Business Mananger working Editor Akashvani Group of I)ircctor of I'rog.(P.R.) 
in Akashvani Group of Journals & Journals/ Editor-l3ctar Jagat, 
f3etar Jagat, AIR, Calcutta Calcutta 

 Hindi Officer at AIR Station/ Head of Station/Office'(DDCOL.) Director, (A&F)/ DDG(A) 
Offices, in the Hqr. will add his remarks as the case may be 

in the same part as Co-Reporting 
Officer 

 Monitors in Monitoring Service, Director, Monitoring Service it. Director of News 
AIR, Ayanagar,.Delhi 

64 
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iL-Il GROUP 'C' & 'D' MINISTERIAL/ADMINISTRATIVI: STAFF WORKING IN SUBORDINATE STATIONS/ 
OFFICES OF A.I,R. 

I. 	Head Clerks! Accountants at Asstt. Station Director or A,O. Head of Office. 
Stations/Offices (with ASD 

or A,O.) 

Head Clerks/Accountants at Head of Office Director, (A&F)/DDG(A) 
Stations! Offices (without as the case may be 
ADS/A.O.) 

Head Clcrks/Acctts, in E.S.D. Administrative Officer Dy. Director, ESD. looking 
(with A.O.) after the work 

Head Cicrk/Acctt. in NSD A.O. or Sr. A.O. as the [) 	fljrj'rtn,' Adnin.i It 
case may he. 	 - Director of Ncws 

 Head Clerk/Accountant at Asstt ..Station Director Director (A&F) 
CBS Centre (The ASE at CBS Centre will 

record his comments on a 
separate sheet of paper and 

send these comments to the 
Reporting Officer who will 

pass on these comments along 

with the CR written by him 

to Reviewing Officer for his 

consideration while reviewing 

the reports 

vice-versa in case the 

Head of Station/Office 
is an Engg. Officer) 

 Clerk Grade-I and II in NSD Head Clerk/Acctt, Sr, A.O./Aectts Officer 

NSD 

 Other Ministerial Staff at AIR Immediate Superior Officer ASD or A.O. 
Station/Offices (with ASD or A,O,) 

8, Other Minist nat Staff at AIR 
Station/ offices (without ---do'— I lend of Office 
ASI) or A.O.) 

 Programme Sccretnry/'Iapc I'rogrnmtnc Fxcciitivc concerned do 
Librarian (born on regular 
esta hI is h men t) 

 Sicuographers in NSI) Ititmediate Superior Officcr. It, I)irecior of News 
Working in Shifts - 	do-- 
Other Stenographers 

II. Stenographers at AIR Sations/ Immediate Superior - 
Offices 

11 
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2. Security Staff at Statioris/ 
Offices 

Security Officer Head of Station/Offiec Di)G (Security) 
Head Security Guard Security Officer or Immediate Head of Office 

Superior Officer. 
Security Guards! Chowkidar immediate Superior Officer - 

13. Hindi Translators at AIR Hindi Officer of the Station/ Head of Office 
Stations/Offices Office 

With Hindi Officer A.O. or Sr. A.O. or an Officer —do- 
Without Hindi Officer of equivalent or higher status 

no m i noted by I he Fiend of Office 
to look after the Hindi Work 

14, Other Group '0' Staff at AIR Immediate Superior Officer. - 
Stations/Offices 

/ 
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Received Rs.500/- (Rupees five hundred) only from the Station 

Director, All India Radio, Guwahati in compliance with the CAT Guwahati 

Bench Order dated 08,11. against O.A. No.299/2003. 

tolalAool 

(ASHOK CHAKRABOR TI) 
Upper Division Clcr& 

All India Radio, Guwaltati 
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TN THE CENTRAL 

GL1WATL&T1 BENCH: GLWffTJ 

O.A. No. 299 /2003 

Shri Ashok Chakrabortv, 

-Ys- 

Union of India & Ors. 

In the matter o1 

Rejoinder submitted by the petitioner against the 

written statement submitted by the respondents. 

The applicant abovementioned most humbly and respecthillv begs to state as under: 

That your applicant categorically deny the statement made in paragraph 1 of the 

written statements. 

That with regard to the statements made in paragraph 3 and 6 of the written 

statements it is submitted that the respondents categorically admitted that the 

applicant is a candidate of 1984 batch as such he is admittedly senior to the 

respôncients no. 6;7 and 8. All India radio is a Central Government Organization as 

sucK bound by the provision contained in D.P & A.R. Office memorandum No. 

90-37/E & A(1) dated 6.7.1998 according to which the applicant is entitled to be 

placed above the respondents no 67 and 8 in the seniority list in the grade of L.D.0 

and U.D.C. Moreso. inview of prosion contained in the D.O.P.T Circular dated 

03.07.1986. The letter dated 09.02.1981 as refed by the respondents in paragraph 3 

ciniior prevail over the provision contained in the TiP & A.R Circular dated 

06.06.1978 as well as D.O.P.T Circular dated 03.07.1986. followiirn the aforesaid 

D.OP.T Circular, seniority of Sri S.S.Purkayastha, L.D.C. A.LR was restored by the 



pcpártmcnt following a decision rendered by this Hon'ble Court. Therefore 

respondents cannot take the plea that they have followed the departmental 

instructions contained in the letter-dated 09.02.1981. Moreover, date of joining 

cannot be a criteria for determining seniority, since the applicant is. a recruitee of 

1984 hatch of the SSC he is entitled to he placed as per his merit and rank of the 

relevant selection list otherwise the determination of the seniority of the applicant 

vts--vis the respondent Nos. 6.7 and 8 hit by the Article 14 of the Constitution. The 

letter dated 09.02.1981 has not been annexed in the written statements although it is 

hown as Annexure-il. In 'iew of the factual position stated above applicant is 

entitled to he placed above the respondents Nos. 6, 7 and 8 in the cadre of 

L.D.c/u.D.c. It is relevant to mention here that in O.A No. 307,2003. applicant has 

tendered the seniority of the applicant of their own, applicant also deserve similar 

treatment. The applicant rely on the judgment of the Hon'ble Gauhati High Court 

nassed in W.P (C) No. 4672/98. 

I 	 II 4 

That with regard to the statements made in paragraph 7,10.11,12.13,14 and 15 are not 

correct and it is further stated that when in all other cases when the respondents 

tssuing malk sheet on the ciemanos of the canctictates as snea in Piia 4.12 of the 

Original application, there is no justification to deny the same to the applicant and the 

respondents Union of India is bound to act fairly and they are liable to maintain 

transparency in the matter of Administrative Action which is absent in the instant 

ease of the applicant. Moreover it is categorically submitted that the applicant has 

been excluded from the beneflt of promotion in view of the downgrading of his ACR 

without providing any opportunity. More particularly the applicant passed the written 

examination. The Hon'ble Court be pleased to direct the respondents to produce the 

eieyant ACR considered by the selection eommittee,DPC in the year 2000 as 

because 100 marks are allotted for awarding on the basis of consideration of ACR. 

That your applicant categorically denies the statements made in Para 16,17,18 and 19 

of the written statements and reiterates the contentions made in the original 

application. Moreover the respondents cannot make a departure in the matter of 

writing of ACR as well as review of the ACR. Therefore contention of the 

\\Y 
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respondents made in Para 19 is categorically denied and the applicant reiterates the 

onten1ion made in the. original application. 

S. That with regard to the statements made in paragraph 20.21,23.2426,27,2829 and 30 
are not correct. More so in view of the fact that the respondents admitted that there 

are vacancies Of 20% quota during the year 1999-2000 but the same is now under 

process durinQ the year 2005 and there is no mention about the vacancies available in 

he year 2003-2004. 

6. That it is stated that it is evident from the paragraph 31, 32, 33, 34, 35, 36, 37, 3, 39, 

40, 43, 45, 46. 47 and 48 are not correct except which are borne out of records and the 

applicant further reiterates the statements made in the Original application. The 

pplicant further rely on the judgments dated 28.07.2004 passed in the O.A.No 

39/2003 and also the judgments dated 25.08,2003 passed in the O.A,No 413/2002 

which supports the contentions of the applicant. 

Copy of the judgments dated 28.07.2004 and 25.08.2003 are enclosed herewith 	P C. 
and marked as Annexure-and respectively. 

In the facts and circumstances stated above the application deserves to be 

allowed with cost. 
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VERIFICATION 

1. Sri Ashok Chakrabortv. Son of Late Sudish Chakraborty, working as 

Upper DMsion Clerk, office of the Station Director, All India Radio, Itanagar, do 

hereby verify that the statements made in Paragraph 1 to 6 are true to my 

knowledge and I have not suppressed any material fact. 

And I sian this verification on this the ____ day of Februam 2005. 
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ORDER 

HARATI RAY, 3UDICjAL MEMBER 	 . 

Heard Mr M. Chanda, learned counsel, for the 

applicant and Mr A. Deb Roy, learned Sr. C.G.S.C. None 

appeared for respondent Nos.5 to 8. 

2. 3k, It 18 the case of the applicant that he alongwith 

others appeared in the examination for Inspector of Income 

Tax, Centra1 Exci8e, conducted by the Stàff Selection 

Commission in the year 1.984 and was called for an 

interview (Viva) on 17.4.1985 vide letter dated 26.3.1985. 

The applicant appeared in the viva voce test on 11.4.1985. 

He was found suitable for the post of Inspector and: 

accordingly selected by the Staff Selection Commission and 

his name was recommended by the Commission to the offie 

of the Collector now redesignated as Commissioner. 

Thereafter, the applicant was asked by the Office of the 

Commissioner, Shillong to appear  in the Physical test on 

1.10.1985 vide letter dated 13.9.1985. Accordingly, the 

ative 	applicant appeared in in the physical test on 1.10.1985 

lQngwith the other batch mates. It is the grievance of 

tie applicant that the other candidates who appeared in 

- 

	

	yke interview alongwith the applicant were recruited in 

the month of October 1985, but the applicant was offered 

the appointment only in the month of January 1988 after a. 

1apse of more than two years for no fault on the part of 

applicant. Accordingly, the applicant joined the post of 

Inspector on 1.3.1988 after completion of all necessary 

formalities. It is also the grievance of the applicant 

thatjrespondent Nos.5 to 8 are either direct recruiteos of 

the subsequent batch of the applicant or promoted to the 	 . 	$ 

grade. of Inspector after the applicant's batchmates were 



3 

appointed andY all of them were placed above the applicant 
' 
in'Phe seniority list. As aresult, the direct recruitees 

andithe promotees, namey the private respondent Nos.5 to 8 

alongwith some others were placed above the applicant and 

they became appointees in between October 1985 and 

28.21988. Consequently, the private respondent N08.5 to 8 

havebeen placed above the.applicant in the seniority list 

dfInspectors published as on 1.5.2001 and placed at 

seralnos.256. to 259 and other juniors of the applicant 

have been placed thereafter in the said seniority list, 

whereas the name of the applicant has been shown at serial 

No.340. The seniority list published as on 1.5.2001 has 

been annexed as Amiexure-1 to the O.A. 

3. 	The applicant submitted a detailed representation 

I 	 on 10.1.2002 addressed to the Commissioner of Central 

/t\ 	xcxae, praying inter alia for fixation of his seniority ........................ 

as per,  the mert list of 1985 panel with all consequential 

I 	 g) benefits. In the said representation he has also stated 
that a large number of direct recruits as well as promotee 

y 
Inspectors 	including 	some 	of 	the 	Inspectors who 	were 

empanelled 	for recruitment 	in 	the 	year 	1988 	have 	been 

: placed above the applicant in the seniority list published 

as 	onl.5.2OOl. Reminders was also seni by the applicant 

on8.3.2002 and 17 5.2002 praying for correct fixation of 

ff 	
' 
hiatseniority in the cadre of Inspectors placing him above 

therespondent Nos.5 to 8 in the senioiryt list published 

aeon 	1.5.2001. The applicant further submitted that 	the 

respondents without replying 	to 	the representation 	made 

by4 the 	applicant issued 	another seniority 	list 	of ;. 
1 ' Inspectors as on 1.4.2002, 

l 
wherein the name of the private 

.• 
F 

respondent N6s.5 to8.have been placed above the applicant 
. 

t at:seria1 	Nos.250 to 	253 	and 	the 	other 	juniors 	of 	the 
11 

7.. 

applicant........ 
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applicant have also been placed above the applicant in the 

impugned seniority list published as on 1.4.2002. In the 

same seniority list the applicant is 1aced at serial 

No 334 Being aggrieved by the wrong fixation of seniority 

of the applitant in the cadre of Inspectors, the applicant 

approached the authority for redressel of his grievance, 

but..finding no favourable response from the respondents he 

has approached this Tribunal seeking the following 

reliefs: 

To direct the respondents to refixthe seniority 

of the applicant placing him above the respondent 

Nos.5 to 8 in the cadre of Inspectors and to 

further direct the respondents to count his 

seniority alongwith the rêcruitees of 1985 batch 

for the purpose of his promotion to the next 

higher grade. 

To direct the respondents to recast the seniority 

	

400 	list of Inspectors published as on 1.5.2001 and 

& 	 the subsequent seniority list 	if published 

16 , 	placing the applicant above the respondent Nos 5 

	

4. 	The respondents have contested the application by 

filing counter reply. It is the case of the respondents. 

that in the year 1988, 102 candidates were called for 

physical te8t out of which 82 appeared and ultimately 62 

candidates could qualify the physical test. The applicant 

whoqualified the written as well as the viva vbce test 

alongwith the others failed to meet the chest measurement 

conducted by the North Eastern Police Academy and his case 

for appointment was rejected. Subsequently, the Dossiers 

of the  rejected candidates who failed to qualify, the 

phyaical test were forwarded to the Board in May 1986. 

Immediately on receipt of the dossiers, the Board issued 

revised guidelines vide letter dated 10.9.1986 on the 

physical ........ 
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phyajcai 	standard 	teat 	with 	direction 	to 	the 
CommIssioner, Centra' Excise, 

Shillong o review in the 
light' of such 

instructions issued by the Board of all such 

rejected cases. Thereafter the case of the rejected 

candidates were 
reviewed, out of which five candidates 

Iflcuding the applicant were found fit for appointment 

WhIch waa forwarded to the Board on 14.8.1987 The Board 
vidO letter, dated 

16,11.1987 approved their appointments 

provided they were found fit in all respects as per the 

inkructjo8 of the Board. The appointment letter was 

isaped to the applicant on 
6 .1.1988 

and the applicant 
joined on 1.3.1988. It is, therefore, the contention of.11  
the respondents tha t in these circumstances wJ the 
applIcant who, 

prima facie did not have a chance of 

appifltment got the offer of appointment on exceptional 

r9um8taflcea in 1988 whereas the 
private respondents 

although selected on the basis of subsequent examination 

were offered appointment in 1985 and onwards Hence the 

)

a.
PPlicant could not claim seniority over the private 

pondenta and the application deserves to be dismissed. 

rgued 
, The learned counsel for the applicant strenuou51 K 

.' 	 . ' 	
that the seniority of the applicant had been fixed 

arbitrarjjy below 
his 

batch mates who were 

eub5equently recruited directly to the post of Inspector 

as well as on promotion It is the contention of the 

learned counsel for the applicant that the 8ettled 
po8itjo of law j 

that seniority i required to be fixed 
. 	 1ièi,4 cru ithn 

It is his contention that 

seniority of a selected candidate of an earlier batch 

cannot be fixed below the recruitees of 5ubsequen batch 

as........ 

IV  11, 
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as pr the relevant rule. /In this context,the learned 

counsel for the applicant mentioned the Provisions 

XcÔltajned in D.P. & A.R. O.M. No.9/23/7/E & A (1) dated 

.6.l97a, according to which the applicant is entitled to 

be placed above the respondent Nos.5 to 8 in the seniority 

list in the grade of Inspector. The learned counse1 for 

the e  applicant has drawn our attention to the relevant rules 

of enior1ty of Direct Recruits and Promotees, 1 e para 
f 

	

	2.1and 2 .2enclosed as Annexure-6 to the 0 A Parse 2.1 

and2.2 are reproduced below: 

• 

"2.1 	The 	relative 	seniority 	of 	all 	direct recruits 	is determined 	by 	the 
il 

order of 	merit 	in which 	they are selected 	for 	such 	appointment on the recommendations of the UPSC or other selecting 
• 

• 

authority, 	persons 	appointed 	as 	a 	result 	of 	an /earlier selection being senior to 
• 

those appointed 
as a result of a subsequent selection. 

2.2 	Where promotions 	are made, on the 	basis 410  of 	selection 	by 	a 	DPC, 	th'e 	seniority 	of 	such 
/YJBTtIbQ.,\ promotees shall be in the order in which,they are •. recommended for such promotion by the Committee. 

Where 	promotions 	are 	made 	on 	the 	basis 	of - benlority, subject to the rejection of the unfit, 
the seniority of persons considered fit for 
promotion at the same time shall be the 'same as 
the relative seniority in the lower grade :from 

• / 	which they are promoted. Where, however, a person 
is 	considered 	unfit 	for 	Promotion 
superseded by, a junior such persons shall not, it 
he 1.5 subsequently found suitable and promOted, 
take seniority in the higher 'grade'over the junior 
persons who had superseded him 

The learned counsel for the applicant has placed reliance 

upon. the judgment of the Hon'ble Supreme Court in the case 

of Dalilah Sojah Vs. State of Kerala and others, reported' 

in (1998) 9 SCC 641, wherein it was held that the seledi 

list that was prepared earlier and was still aliv when 

vacancies arose, the applicant could not be made tosuffer 

on account of delay in her appointment and since she was 

selected earlier she has to be ranked senior to thOse who 

were' selected aubs;equently. He has also relied upn the 

judgment of the Central Administrative Tribunal, Full 

Bench, •Jaipu in 0.A..No.121 of 1991 decided on 16.71996, 

wherein ....... 
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wherej.n it was held that refusal to grant the benefit of 

seniority to those Officials who passed the examination in 
I 

an earlier year is illegal and in Violation of Articles 14 

and 36 of the Constitution.  

6. 	We have 
given our anxious consideration to the 

argum"en 5  put forth by the learned 
'partj 	

counsel for the 
eg We 

have also gone through the materials placed ••4• 
• 	

befoeu8 and the judgment8 relied Upon by the learned 

Couneel for the applicant 

7. 	
It can be seen from para 3 of the counter reply 

that, the process of selection of iapectors consists of 
thr stages, i.e. (j) Written test, (ii) Viva voce test 

and(jjj) Physical test Including walking, cycling etc. 
" It la 

not in dispute that the applicant qualified in the 

wrltt;en test as well as in the viva voce test, but the 

• ap1jcant was not found fit in the Physical test first 

time for selection to the POSt of 1nspector. But, 

• subsequentjy he was found fit in the physical test as per 

the revised guideline8 issued on 10.9.1986. Thereafter the 
applIcant WS8 Offered appointment on 6 .1.1988 and he 

, 	eTrNo1ned on 1
.3.1988. It is not the case of the respondents 

at the applicant was Subjected to appear In the written 4i1 te 
 )t' 
 and viva voce test in the subsequent 8e1ectio 

PrceedIngs. As mentioned above, there are three stages in I_• 	•t:).v1. 	
/ 

,the entire selection Proceeding and it concludes when one 

• • quajj8 in. the three tests. The applicant was found 

suitable and was given appointment only when he was found 

fit in the three stages, i.e. after he qualified in the 

• Physical test. Therefore, there is no dispute that the 

applicant was appointed from the select list of 1984-85. 

That being the position, in no way the applicant can be 

said to have been appointed from the subsequent select 

list ........ 
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list, i.e. select list prepared in between 1985 and 1988. 
I 8. 	

As per the rule of recruitment, the seniority of 

direct recruits and promotees are determined by the order 

of, Ierjt in which tkiey are Selected for such appointthent 

on recommendation of the Union Public Service 

Commission or any other selectihg authority, the:.peron5 

appOInted as.a result of an earlier selection beingaenj0 

to hose being appointed as a resut of a subsequent 

selection The Applicant was not respnsjb'1e for the delay 
in 

reviewing his physicaj fitness As stated earlier, the 

appjjcant was selected and appointed from the 1984-85 / 

'selection In this 
context we have seen that this Tribunal 

' in 9A.NO.264.bf 1998 (Shri 
S.S. Pur'kyastha Vs. Union of 

1 Ind 'a and. others) decided Or 
25.1.2001, referred to by the 

4.1 

larned counsel for the applicant, had considered the 

[as

ab'eve rules of recruitment/seniority and also that the 

ppcant was not responsible for the delay in sending the 

pmiation, held that, there was no Ustifiab1880 for 

tgiving the applicant therein the benefit of seniority 

 per the date of selection The relevant paragraph of
,  

ii the'bove judgment is reproduced.below. 

uFrom the facts alluded abovA 	 - tha 	s.i, t- . - 	IIleL-ges 
app.Licant Was a candidate recruited on the basis of the 1987 selection 
	Undoubtedl there was delay in sending the nomination by the 

SSC so far the applicant was concerned, for which 
the applicant could not be blamed. Ac 
the respondents also 	 to the. 	 cording 

appljcaflt.djd not have 
any .hand in the delay. In the circumstances •there Was no 	

Ustjfjable reason for not giving the 
applicant the benefit of the rule as per the date 
of selection since the applicant is one of hé 
nominee selected on the basis of the 1987 Select 
List and considered his case for promotion before 
considering the promotion of the subsequent batch 
and seniority was also to be refi

' of the earlier aelectio. 	xed on the basis  

H 4/ 



	

9. 	In vIew of the above facts and circurns€aflces o 
the, çaae and the judgments referred to above, we hold that 

F,respondents were not justified in placing the 
:*dappijcant in ithe seniority li8t below respondent Nos.5 to 

- 	 IL 

whoi.admittedly became appointees, between October 1985 
and28.2.1988 Herein, in 

this case the applicant also 

'cannçt be held responsible for the delay in reviewing his 

	

I 	physIcal 
fitness. We, therefore, direct the respondents to 

fix the seniority of the applicant by placing him•above 

•1)re8pQndant Nos.5 to 8 in the seniority list in the cadre 
- of Ipspector and extend the consequentj 	benefits that •, 

:, 1 accrue from such refixation of his 
seniority as per rules 

The O.A. is allowed to the extent indicated above. 

However, thee shall be no order as to costs. 
- 	 - 	 -, 

Sd/( )  
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) t/ 	$xiificeuu; 
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The Uon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble 'Mr K.V. Prahaladan, Administrative Member 

1. S-hri'G.K. Nair 
2.Srnt K. Marbaniang 

Smt Sentimongla Ao 
Shri Tarit Ranjan Das 	 ......Applicants 
Working as Superintendent in the 
Office of the Deputy Director General, 
Geological Survey of India, 
North Eastern Region, Shillong. 

By Advocates Mr M. Chanda, 
Mr G.N. Chakraborty and Mr S. Ghoah. 
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The Union of India, represented by 
The Secretary to the Government of India, 
Ministry of Mines, 
New Delhi. 
Tke Director General 
Geological Survey of India 
27 J.L. Nehru Road, 
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The Deputy Director General 
Geological Survey of India,. 
North Eastern Region, 
Norigrim Hills, Shillong. 	 ......Respondents 
•Advocate Mr A. Deb Roy, Sr.C.GS.C. 

I 

S... 

0 R D £ R (ORAL) 

) 

The issue raised in this application pertains to 

.fixation.oLseniority in the grade of Superintendent on 

the strength of promotion made on the recommendation of 

the Departmental Promotion Committee in the following 
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circumst.ances: 

The four applicants serving under the respondents 

were promoted to the post of Superintendent oti the basis 

of a Departmental Promotion Committee (DPC for short) 

meeting held on 4.3.1998. In this application the 

applicants contended that there was no justification for 

not convening the annual meeting of the DPC right in 

time and thereby causing prejudice in their career. The 

applicants contended that: prioxto reclassificatiOfl of 

posts in the Geological Survey of India the poat of 

Superintendent was classified as Group 'C' 

(Ministerial). The reclassification of the posts based 

on the revised norms of pay scale was notified vide 

letter No.3/1/99-'l.Ii dated 8.6.2001 in which the post 

of Superintendent was reclassified as Group 'B' (Non 

Gazetted). The criteria for eligibility for promotion 

from the cadre of Assistant and Stenographer Grade II to 

_.....-t.he cadre of. Superintendent are indicated in the 

ent rules, which reads as follows: 

- 4 years From Assistant to Superintendent 	service 
as
Assistant 

ii) From Steno Cr II to Supdt 	
- 4 years 

serrVice 
as Steno-
grapher 
Gr • I I. 

The stenographer Cr.. ii and Assistants are 
to the post of Superintendent at 1:10 

promoted  
formula i.e. one post to the Steno Cr. ii stream 
and a post to the Assistant stream. In doing so, 
out of each 10 posts of Superintendent the 1st 
post goes to the Steno Grade II and then the 
remaiflifl'J nine posts go to the Assistant Grade 
and in that order the post Nos.li 11 and 21 and 
so on are meant for the stenographer Grade II and 
in between are meant for the Assistants in the 

/ cadre of Superintendent." 
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2. 	The DPC ought to have been held simultaneously. 

Instead there was delay in holding the DPC in the N.E. 

Region. The process for promotion . to the post of 

Superintendent for the vacancies that arose in 1997 was 

initiated, and DPC was held on 1.11.1997 in all the 

regions throughout 'the country simultaneously, whereas 

abicad 

the DPC for filling up the posts of Superintendent was 

held in the N.E. Region in March 1998 only and pursuant 

to the recommendation of the DPC held in March 1998 

 

post of Stenographer Grade II at Shillong. Due to the 

the applicants were promoted. The applicant 'Nos.l, 2 and 

3 were posted at Shillong, namely in the Headquarter of 

the N.E. Region and joined their promotional post 

instantly on 12.3.1998, while the applicant No.4 who was 

posted at a remote station at Itanagar could join his 

promotional post on 27.3.1998 after his release from the 

, 

before the authority. The applicants in this application 

Zaded 	that 	their 	seniority 	in 	the 	grade 	of 

Superintendent is to be computed by taking into account 

as ........ 

delay in 'their promotion these applicants, naturally 

were placed down below in the All India seniority list. 

It was also pleaded that seniority of Superintendents 

on All India basis in the Geological 

India, computing the 8eniority on the basis of- 

t :e  

bhe 	ions excluding the N E. Region by holding DPC on 
•1 

1.11.1997 the present applicants of the N.E. Region 

apprehend that they were likely to suffer loss in their 

seniority in the matter of their promotion ' in future. 

Accordingly the applicants subnitted representation 

- S. 
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as if DPC was held on 1.11.1997 instead of March 1 8 

and Lix their seniority in the merged seniority list of 

Superintendents considering their seniority position in 

their respective feeder grade, i.e. Assistant/ 

Stenographer Grade II. 

.3. 	The respondents in the written statement opposed 

• 	. 	the claim of the applicants and stated that the process 

of promotion by holding DPC was initiated right in time 

only when promotional vacancies arose. In the written 

statement 	the 	respondents 	p1eaded 	that. 	four 

• 	 Superintendents from the N.E. Region were offered 

• 	..•. 	promotion to the post of Administrative Officer vide 

• 	. 	O.M. dated 5.11.1997 on the recommendation of the DPC. 

On their acceptance of the offer of promotion and their 

joining in the post of Administrative Officer, four 

posts of Superintendent fell vacant in the N.E. Region 

on 10.11.1997, 11.11.1997, 17.11.1997 and 19.11.1997 

respectively. Accordingly steps were taken for convening 

a DPC for filling up the posts of Superintendent that 

vacant 	due 	to promotion 	to 	the 	post 	of 

rative Officer. On completion of. • the necessary 

le 

s. 	 E ::::e:h::oi:r: OE9 Su 
MW 	romotiOn to the post of Superintendent Ofl the same 

date throughout the country as a whole •  started on 

• 	 3.7.2001. The respondeñt8 further stated that sincO 

Group 	'B' 	Non 	Gazetted 	posts 	as 	per 	revised. 

/lássification are treated as feeder grade for Group. 'B'. 

Gazetted postl the DPC for promotion from Non Gazetted 

• 	 post ......... 



5 

~%Ost to Group 'B' Gazetted pOst was decided to be held 

on the same date to facilitate availabilitY of equal 

opportunity for all for furtherance of teir career 

prospect. Accordingly by O.M. dated 22.6.2001 it was 

decided that henceforth all DPC for Group 'B' (Non 

Gazetted) posts which are the feeder grade for Group 'B' 

(Gazetted) posts would be held on the same date 

throughout Geological Survey of India as a whole. Prior 

to reclassification of posts in the Geological Survey of 

India the post of Superintendent was classified as Group 

'C' (Ministerial). The respondents also asserted that 

the recruitment rules for promotion to the post of 

Superintendent envisages 90% from the grade of Assistant 

with four years regular service and 10% from the grade 

of Stenographer Grade II with four years regular 

ser1ice. The ratiO-of promotion was was 9:1. Denying the 

contention of the applicants for a common date for 

holding of DPC, the respondents asserted that a common 

date of holding DPC was initiated only from 3.7.2001 

onwards on reclassification of the post. There was no 

t. 	,cmi,,riotificatiofl 	issued 	for 	holding a 	common 	DPC on 

for promotion to the post of Superintendent. '11.1997

fr( ,JJ.j14) : :espondents further stated that five posts of 

S/u1ntendeflt tell vacant in the N.E. RegiOfls one 
e. 

on 	10.11.1997, 	1111.1997, 	17.11.1997 
	and 

L4l1.l997 due to the promotiOn of four superintendents 

to the post of Administrative Officer and one post fell 

vacant 	on 	31.12.1997 	due 	to 	
retirement 	of 	one 

• 

 

(uperintendent. After following due procedures the DPC 

meeting was held on 4.3.1998. The respondents reiterated 

\7 

	

	
that since there was no vacant post of Superintendent as 

on 1.11.1997. Therefore, the question of fixing the 

seniority of the applicants from 1.11.1997 did not arise. 

-- 
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4. 	We have heard Mr M. Chanda, learned counsel for 

the applicants and Mr A. Deb Roy, learned I 
 Sr. C.G.S.C. 

at length. Admittedly, the DPC for filling up the posts 

of Superintendent was not held simultaneously. The DPC 

in other places except the N.E. Region was held on 

1.11.1997. The DPC for filling up the posts of 

Superintendent in the N.E. Region was held in March 

1998. Admittedly, the post of Superintendent is a feeder 

post and an employee can aspire to be an Administrative 

Officer from the post. of Superintendent. There is one 

common seniority list of superintendents on All india 

level. 	Therefore, 	date 	of 	
promotion 	for 	career 

advancement is a crucial factor. The frequency of 

holding DPC meeting is one of the essence of good I 

administration in conformity with the policy laid down 

equality clause enshrined in the CoflstjtUtjofl of he 	 I4 

Executive in its own wisdom also formulated a 

for holding DPC meeting frequentlY. As per the 

he appointing authority 

the existing as well as the anticipated 

is to initiate action to 

• JUV '.  cancies well in advance of the expiry of the previOUS 

panel by collecting relevant documents for being placed 

before the DPC. As per one of the administrative 

instructionS DPC is to be convened once in every yeari 

if necessary on a fixed date, i.e 1st April or May. The 

Ministries/DePtmts are to lay down time schedule for 

holding DPC under their control and need to monitor by 

making one of their officers responsible for keeping a 

4 atch over the various cadre authorities to ensure that 

they are held regularlY. As per the scheme a vacancy 

is to be filled in accordance i n accordance with 

the........ 
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*e. recruitment rules in force on the date of vacancy, 
	

\r) 

... 

een expressly givn 

	

retrospective effect. The department, as a 	atter of 

• fact by its communication dated 28.11.2001 clarified 

the pbsition and isued the following instructions: 

It has been decided to hold the DPCmeetirg 
for promotion to the post of Gr 'B' Non-Gazetted 
post in the scale of Rs.5500-9000/- again8t the 
resultant vacanc'ieg for the year 2001 arising' out 
of proñotion/death,' if any or any other Unforseen 
circumstances on 10th December, 2001 (Monday) 
simultaneously all over India. 

'Since a •cornmon date for conveying P.P.C. in 
the Gr. 'B' No'n-Gazetted gr'ade (which are the 
feeder grade for Cr. 'B' Gazetted) has been fi•xd 
in order to facilitate equal 'opportunity to all 
for their furtherance of career prospect 1  all 
Heads of 'Department of regions/special Wing/ 
Training lnstt are requested to hold the D.P.C. 
on 10.12.2001 and take necessary action for 
effecting promotions against the vacancies in 
their respective region etc, if any.' 

The aforesaid •policy was issued as a guidance to the 

departraent 'to meet the rqui . rement of the equality clause 

enjoined in Articles 14 and 16 of the Constjtutjon. 

As alluded earlier in the instant case the 

vacancies of Suprintendent from the N.E. Region also 

surfaced in November 1997. The authority was well awre 

the vacancies, somuch so the DPC for filling up 1 of 

Administratjve Officer on promotion was hld 

\ 	ior) to November 1997 and promotion orders of the 

\mirij'tjve Officers were issued as far. back tas 

7. 	In 	the 	circumtances 	there 	was 

p"Eificatión for not holding the • DPC for fi1lin 
- / 	 • 	 . 	 . 	- 

triy'ppsts of Superintendent in the.N.E. Region alsoas 
• 	\ / 

\/on 1.11.1997. The delay in holding DPC inthe instant 

case, on the face of the vacancies resulted in delayed 

promotion of these applicants, which in its turn aLfeted 

unless rules made subsequently have 
f 

.n 0 

up 
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in their inter se seniority. 

6. 	
On consideration1 of all' the aspects 

o f the matet 

t for the ends of 3ustlCe a 

we, therefore? hold tha  
to 

directiofl needs to be lsued to the respOfldent3  

revise the seni ity list by 	
edatiflg the date of 

 

meeting to 1.11.1997 so as to avoid injustitO the 
on the 

applicants and consider their case for promotion  
rules. The 

basi8 of the DPC on 1.11.1997 as per  

respondents are directed to complete the above exercise 

08sible. preferablY within two months from 
as early as  

the date o receiP of the order. 

The application is allowed to the extent 

, v cated. There 
shall, however, be no order as to 

A1 	
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